Second Vel. XXH—~No,
10 s X ')

LOK SABHA
DEBATES

(Sixth Session)

n aa

(Vol. XXII contains Nos. 1—10)

L.OK SABHA SECRETARIAT
NEW DELHI

62 n.P, (INLAND) THREE SHOLINGS (FOREIGN)



OBNTENTS

CorLoMws
Ormal Answers to Questions—
*Searred Questicrs Nos 101, mz, 104, ms, mq, mg o ns and

117 t0 I2I . . 65388
Written Answers to Questiom—-
Starred Questions Nos. 103, 106, 108, 116 and 122 to 129 . + 0688—0s%
Unstarred Questions Nos 159 to 182, 184, 186 to 202 and 204 to
210 . . . . . . . . . . . 695"—"714

Papers laid on the Table . . . . . . . 725—38
Calling attention to matter of Urgent Public Importance—

Development in Pakistan . 5 ; . . i . 72034
Business of the House . . " ‘ . .. 735—37
Indian Electricity (Amendment) Bill—

Motion to refer to Joint Committee . . . . 5 . 73889
Shl"‘i Po K.- DQO . - - . - - - - 3 739—'43
Shri P. R. Ramkrishnan . . . . . . . 743—49
Shri Sadhan Gupta . . . . . . . . 749—54
Pandit Thakur Das Bhargava . . . . ) . 754—68
Shri Vajpayee . " . ; . . . . . 768—72
Pandit D. N. Tiwary . . . . . . . . TT2—74
Shri Hem Raj ; : . ) . . . . TI4—79
Shri Harish Chandra Mathur . . . . o . T79—86
Shri Dasappa . . . . . . . . . 786—88
Shri Mulchand Dube . . " . . . . . 789

Discussion re : Closure of Banaras Hindu University : : . 789888
Dt. Ram Subhag Singh , : . . . . . 789—800,

—88

Dr. K. L. Shrimali . g . . . . : . 803—14,

. 874—84

Shri Braj R&i Singh . . . . . . . . 815._51
Shrimati Maniben Patel . . . . . ) . 821--24

Shri Sarju Pandey . . . i . . . . 82430
Pandu Govind Mnlav:ya . : : . . N . 830—36

——— e ST L

*The sign -+ marked § above the name of a Member indicates that the Question
was actually asked on the floor of the House by that Member.

[See cover page 3 also



LOK SABHA DEBATES

-

653

LOK SABHA
Thursday, 20th November, 1958.

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS ,TO QUESTIONS

Export of Cotton Textiles

*101. Shri V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 80¢ on the
4th September, 1958 and state what
specific  measures have since been
taken and are proposed to be taken to
augment the export of cotton textiles
to the South-East Asian Markets?

The Minister of Commerce and In-
dustry (Shri Kanungo): To further
promote exports of cotton textiles,
certain export incentives to  textile
mills and exporters, were announced
recently. These are detailed in Gov-
ernment of India’s Public Notices
No. 87-TTC(PN)/58, dated 3lst
October, 1958, No. 88-TTC(PN)/58,
dated 31st October, 1858, and No 91-
ITC(PN)/58, dated 5th November,
1958. Copies of these Notices are
laid on the Table of the House [See
Appendix I, annexure No. 44.]

Shri V. C. Shukla: Apart from the
measures detailed in the Notices laid
on the Table of the House, may I
know  what other measures were
suggested by the trade interests and
which of them have been accepted by
Government? Are there any other
menasures under the consideration of
Government to promote the export
of textile goods?
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Shri Kanungo: Government have
been taking certain steps and they
are being intensified in the sense that
the Cotton Textile Export Promotion
Council has got its regional offices and
they have been studying the markets
and sending reports. Recently, the
incentive which has been offered is to
get better type of machinery so that
production can be diversiied and
better quality of goods can be made.
1 do not know of any other worth-
while suggestion which was made by
the trade or industry.

Shri V. C. Shukla: Have all the
previous steps taken to promote the
export of textile goods and the recent
steps taken shown any appreciable
results in the increased export of
textile goods to other countries?

Shri Kanungo: In the existing inter-
national conditions, we think that
holding the line as we do is one of
the results which have been obtained
because, it must be realised that for
the last 18 months competition has
been very much intense and the total
quantum of exports of textiles has
been reduced also.

Shri Ramanathan Chettiar: May I
know whether India is meeting severe
competition from China in the mar-
kets of the South East Asian countr-
ies?

Shri Eanungo: Yes, Sir.

Shrimati Renu Chakravartiy: In
the statement that has been laid on
the Table of the House it is stated that
in order to rehabilitate machinery and
improve the quality of goods, imports
of machinery is going to be allowed
on 20 per cent. deferred payment
basis. May I know whether the same
opportunities will be allowed for the
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buying of machinery from within the
country—] mean those parts which
are available—on the deferred pey-
ment basis?

Shri EKanungo: The machinery
which is allowed to be imported is
not made in the country; and machin-
ery which is made in the country will
be available always.

Shri Achar: Is it not a fact that
Chinese labour is cheaper than Indian
labour and that is why they are en-
tering into competition in this area?
If so, what does Government pro-
pose to do in the matter?

Shri KEanungo: We arenotin a
position to infer anything.

Shri Tyagi: I wonder if the pro-
cedure which had been adopted in the
case of export of sugar was examined
to be applied to the textiles—the pro-
cedure whereby the sugar mills bore
the loss on export on account of
competition?

Shri Kanungo: We do not think it
will work in the case of textile goods
because sugar is one commodity and
the number of varieties is very limit-
ed, whereas in textiles the number of
varieties and qualities are indefinite.

Bhri Bomani: The necessary details
regarding the import of foreign cotton
against the export of textiles has not
been announced. May I enquire when
the Government proposes to do so?

Sheri Kannngo: It will be done soon;
but it must be realised that as long as
the exchange difficulties remain im-
port will be restricted.

8Shrl Hem Barua: May I know whe-
ther it is a fact that the export traders
in cloth who claim to handle 80 per
cent. of our cloth trade are excluded
from the Export Incentive Scheme;
and, if so, with what results?

Shri KEanungo: The scheme, as 1t is,
is meant Yor the manufacturers. But,
# thé export is handled by shippers
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the sdvantage goes to the manu-
facturers, because the objective is to
improve the quality by importing
machinery which is badly needed.

Shri Vajpayee: The hon. Minister
just now said that we are meeting
very stiff competition from China In
these markets. May I know what
specific steps Government have taken
to beat China in this competition?

Shri Kanungo: It is up to the whole
country including the Government,
the indusiry and labour to reduce
costs.

Shri S. M. Banerjee: Some of the
textile mills in India who were pro-
ducing medium and coarse cloth are
not finding markets in the country.
May I know whether our medium and
coarse cloth can find good markets in
South East Asia? If so, what iz our
annual export of these kinds of
cloth?

Shri Kanungo: As | have said, we
are meeting with stiff competition
everywhere in the export market in-
cluding coarse and medium cloth.

Shri Tangamani: In the statement
there 1s also a reference to the im-
port of coal tar dyes as against the
export of grey cloth and dyed cloth.
What is the value of these dyes which
have been imported during this
period?

Shri Eanango: This scheme has
come into operation only about a week
ago.

Advisory Committes on Slum
Clearance

+
[ 8hri D. C. Sharma:
*102.{ Bhri Shree Narayan Das:
8hri Panigrahi:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 782 on the 1st September,
1038 and state:

(a) whether the report submitted by
the Advisory Commiittes on Slum
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Planning Commission; and
(b) if so, the decisions arrived at?

The Parliamentary Secretary to the
Minister of Extornal Affairs (Bhei
Sadath All Khan): (a) and (b). The
Planning Commission has examined
this report. The Ministry of Works,
Housing and Supply, after consulta-
tion with the Planning Commission,
has formulated certain proposals
which have been referred to the
Cabinet for their approval. The
Cabinet has not considered these pro-
posals yet. The proposals approve
generally the integrated approach to
the problem of slums, as recommend-
ed in the report, but have made vari-
ous suggestions in regard to this

Shri D. C. Sharma: May I know
if the outlay on the clearance of
slums will be stepped up or whether
it will be as it is now?

The Prime Minister and Minister
of External Affairs (S8hri Jawaharlal
Nehru): May I suggest to the hon
Member to wait a while when we
can state definitely what our pro-
posals are which the House could
consider?

Shri Panigrahi: May I know what
are the definite proposals which the
Planning Commussicn has suggested
to Cabinet for taking up this slum
clearance programme?

Shri Jawaharlal Nehru: I do not
think i1t would be proper for us to
disclose each stage of the consider-
ation, what the Planning Commission
has said and what the Government
has decided. What the Cabmnet has
decided wall, in some form or other,
naturally, be placed before  the
House. But, as I said in answer to
this question, the broad approach has
been accepted by the Planning Com-
mission. They have made various
suggestions as to exactlv what should
be done and what should not be done.

Shri Tangamani: The Asoke Sen
Committee has made as many as T
recommendations. I would like to
know from the hon. Prime Minister
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whether the recommendation about
additional Rs. 2 crores for the im-
provement of the slums in the towns
of Caleutta, Bombay, Delhi, Madras,
Kanpur and Ahmedabad will be
considered favourably?

Shri Jawaharlal Nehru: 1 would
rather wish the hon. Member wait

until we consider this matter and
give the reply.
Works.cuym.FProduction Commitiees

+
( Shri 8. C. Samanta:

*104. { Shri Subodh Hansda:
| S8hri Barman:

Will the Minister of Laboar and
Employment be pleased to state:

(a) the number of Central sphere
undertakings where Works-cum-Pro-
duction Committees have been form-
ed upto October, 1958;

(b) how they have functioned; and

{c) whether these Committees will
be brought under a statute?

The Deputy Minister of Labour
(Shri Adbid All): (a) 5.

(b) They appear to be working
satisfactorily.

(¢) Works Committees are re-
quired to be formed under the pre-
visions of the Industrial Disputes Act
1947, while Production Committees
are non-statutory bodies. Govern-
ment have no intention to make the
latter statutory.

Shri 8, C. Samanta: May I know
whether there is any proposal to
appoint a sub-committee to go into
the working of these committees and
suggest improvements?

Shri Abid Ali: With regard to the
works committees in the industrial
undertakings, there was a proposal at
the Labour Ministers’ Conference
which was held in May last that a
group should be appointed to study
the functioning of these committees,
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what is happening in other countries,
how to improve their working and
make them more effective.

Shri §. C. Samanta: May I know
who is at present studying the func-
tioning of these committees?

Shri Abid All: This group has not
yet been appointed.

Shri Barman: From the experience
gained so far is the Government In a
position to give a few specific in-
stances where such committees have
improved production or  effected

economy?

Shxl Abjd All: That is the function
of these committees. We 1ssue cir-
culars from tume to time and this
question is also taken up at the
various tripartite conferences.

Shri Subodh Hansda: May I know
whether any good relation has been
established with the setting up of
these committees?

Shri Abid Ali: That is the purpose
of these committees.

Shri 8 M. Banerjee: Under the
latest rules, the term of the works
commitee is two years and it has
been decided by the Ministry of
Labour that the  workmen re-
presentative should be the Chairman
for one year. May I know whetRer
this has been implemented and if
not, whether the authorities under
the public sector have raised serious
objection to this?

Bhri Abid Ali: This particular
question does not pertain to  this
question. In case he needs that in-
formation, he can table a senarate
question.

Mr. Speaker: The hon  Member
wants to know about the Chairman.

Bhri 8. M. Banerjee: It 15 a very
serious question, Sir.

Shri Abid Ali: I want notice, Sir

Shri 8, C. Samanta: May I know
whether some of the works committees

are functioning es unit production
committees?
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Shri Abid Ali: Yes, 8ir. There are
pomae.

All India Sericulture
Institute

-+
“105 § Shri Subodh Hansda:
'}, Shri 8, C. Samanta:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
2080 on the 7th May, 1858 and stats:

(a) whether the plan and estimates
for the establishment of All Indis
Sericulture Training Institute have
becn prepared and approved by Gov-
ernment; and

(b) if go, whether construction of
the building has since started?

The Ministry of Industry (Shrl
Manubhai Shah): (a) and (b). The
estimates have been approved by
Government. The Institute has also
started functioning in rented build-

ings.

Shri Subodh Hansda: How long has
this institute been running in  the
rented building and how much rent is
paid?

Shri Manubhal Shah: The institute,
as I have already said, has  started
functioning and is going to spend
about Rs. 1,21,000 a year for training
about fifty boys. The monthly rent
is Rs T700.

Shri Subodh Hansda: May I know
whether this institution will be only
4 traimng nstitution  or  whether
some research work will also be
done?

Shri Manubhal Shah: For the
present the idea is to have training.
Later on it may be expanded to do
research also.

Shri 8. C. Samanta: May I know
whether this All India institute will
have some control on the institutes
that are functioning in the States?
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Shri Maoubhal Skah: Not the in-
stitute but the Silk Board will have
the overall control. There is com-
plete co-ordination between the
activities of the different institutes.

Shri Jaipal Singh: May 1 know
whether the trainees in this institute
have been recruited on a regional
basis?

Shri Manubhali Shah: On an All
India basis.

Shri Jaipal Singh: Regional, in the
sense, which I may explain. There
is Mysore, for instance; it is a silk-
growing area. There is Chhota Nag-
pur and some other places. Are they
represented?

Shri Manubhal Shah: There is no
exclusion of any trainee. It is true
that the local institute draws more
from the local people.

Indostrial Units in U.P. and Madras

+
+107 J/ Shri Tangamani:
Shri S. M. Banerjee:
Will the Minister of Commerce and
Industry be pleased to lay a state-
ment showing:

(a) the names of the new industrial
units which are likely to be establish-
ed in UP. and Madras during the
Second Five Year Plan; and

(b) the amount sanctioned for the
same by the Central Government?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). A
statement giving information as far
as is available is laid on the ‘Table

of the Sabha. [See Appendix 1,
annexure No, 45.]
Shri Tangamani: How many of

the flve co-operative sugar factories
in UP. and the four co-operative
sugar factories in Madras have been
completed?

Shri Manobhali Shah: As far as
Madras is .concerned, three factories
are already being established and
one more is under consideration. In
the case of UP. two are being
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established and three are under con-
sideration,

The House will be glad to know
that now we are making arrange-
ments with the local manufacturers
who will manufacture the machinery
for these co-operative sugar factories
within the next two or three years.

Shri Tangamani: May I know whe-
ther the Meenakshi Mills, Limited,
Madurai, the Harvey Mills Limited,
Madurai and the Standard Moters,
Madras have applied to the Govern-
ment under the Industries (Develop-
ment and Regulation) Act for de-
veloping the existing undertakings?

Shri Manubhai Shah: It does not
really arise out of this question. This
relates to the general industrial de-
velopment. As far as the first two
industries are concerned, they have
applied for various items and some
of them have already been sanction-
ed—the Standard Motors and the
Meenakshi Mills. More are under
consideration.

Shri T. B. Vittal Rao: The hon. Min-
1ster has stated that the question of
setting up sugar factories will have to
wait till the sugar factory machinery
manufacturing goes up. There are
50 many co-operative societies which
have collected money. Will it not
shatter the faith in the co-operative
movement itself?

Shri Manubhai Shah: This matter
has been before the House several
times. As I have urged repeatedly,
that is due to the present siringency
of foreign exchange. It is not poassi-
ble for us to license the import of the
machinery for the rest of the eleven
co-operative sugar factories. There-
fore, the Planning Commission and
the Ministry of Commerce and In-
dustry considered this matter very
much. In collaboration with the Min-
istry of Food and Agriculture, it has
been decided that all these factories
should be established with indigen-
ous machinery.
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Shri 8. M_ Banaerjes: The unemploy-
ment position and the low purchasing
acity are the two main problems
the Eastern Districts of UP. May
I know the number of mills likely to
be established in these districts dur-
ing the Plan period and the number
of men likely to be employed?

Shri Manubhai Shah: That iz too
wide a question. As I have already
indicated in the answer, the broad
details have been given. If the hon
Member is interested in any part-
gular factory or in a particular group
of factories, I will be very happy to
furnish the answer

Shri Dasappa: May I know whe-
ther these co-operative sugar factor-
ies are proposed to be started in
areas where there are not already
sugar factories, or in areas where
they are, particularly in UP?

Shri Manubhai Shah: The general
approach to the problem is that wher-
ever there is a possibility of econo-
mic production of sugar cane, the
areas are selected In these cases,
the Ministry of Food and Agrniculture
went into a great deal of details
Wherever the availability of sugar
cane was profitable they havé allow-
ed the location of these new factories

Shri Vajpayee: May I know Wf
there is any proposal to set up a
rubber factory at Bareilly  during
the Plan pericd?

Shri Manobhai 8hah: There is a
proposal under consideration to set
up a synthetic rubber factory based
on power alcohol in Bareilly.

Shri 8. M. Banerjee: May I know
the number of men likely to be
employed by the completion of these
industrial units in UP*

Shri Mamubhai Shah: As I have
mid, that is another question

Mr. Speaker: That 1s going into the

details; he may put a separate ques-
tion.
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Shri Tamgamaat: In view of the
fact that village and smali-poale
industriez and more pittticularly, the
khadi industry, are taken up sericusly
by the Madras State, may I know
whether the existing provision of Rs.
1425 crores will be increased?

Shri Manubhai Shah: The present
difficulties of the resources are many.
As a matter of fact, we will be very
thankful if the present allocation of
about Rs. 200 crores for the small
industries is retained intact There
may be some cut even in that,
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Shri Ramanathan Cheftiar: In view
of the fact that Madras has made
rapid progress in the industrial field,
may I know whether the Central
Government will increase its financial
aid during the Second Plan®

Shri Manubhal Shah: It has always
been our fond hope that something
may be increased in the particular
field of small industries and industrial
development but realistically, knowing
as we do the awvailability of resources
there is not much hope of increasss
in that direction.
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Bhowra Colliery Accident

*109. Shri T. B. Vittal Rao: Wil the
Miruster of Labour and Employment
be pleased to refer to the reply given
to Starred Question No 6 on the 11th
August, 1958 and state.

(a) the stage at which the pro-
secution launched against the owner
of the Bhowra CollieTies held  res-
ponsible for the accident by the
Court of Inquiry stands, and

(b) the nature of diseiplnary action
taken against the Regional Inspector
of Mines for dereliction of duty”

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N Mishra):
{a) A criminal case has been in-
stituted against the owner and the
ex-Manager The case 1s proceed-
ing

(b) The Regional Inspector of
Mines was charge-sheeted for dere-
liction of duty His explanation iz
under consideration

Shri T. B Vittal Rao: May I know
whether any enquiry into the con-
duct of the Manager with regard to
the suspension or cancellation of certi-
ficate has been instituted?

Shri L. N. Mishra: The enqury 1s
going on to find out how far the
Manager was responzible The Court
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of Inquiry has also held the Manager
responsible for the accident

Shri T. B. Vittal Rao: The criminal
prosecution has been launched But
under the Coal Mines Regulations an
enquiry has to be instituted to go
into the conduct of the Manager
May I know whether that enquiry
commitiee has been appointed?

Bhri L. N. Mishra: That Commuttee
has not been appointed.

Shri T B Vittal Rao;: May I know
the reasons for delay in the appoint-
ment of that enquiry committee?

Shri L. N Mishra: As the hon
Member knows, the whole thing is
under consideration by the Safety
Conference for mines We want to
amend some of the rules before we
take some action on the Manager.

Shri T B. Vittal Rao: May 1 know
whether, till the Safety Conference
finalises 1ts recommendations, the
provisions of the Mines Act and the
provisions of the Mines Regulations
will be suspended”

Shri L. N. Mishra: That 1z not the
intention We want to finalise the
recommendations of the Conference

Manufacture of Insulin

*110. Shri Kodiyan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total guantity of insulin im-
ported in India annually and the
value thereof, and

(b) whether Government have
any proposal to manufacture nsulin
in India®

The Minister of Industry (Shri
Manubhai Shab): (a) During 1957,
msulin to the wvalue of about Rs. 19
lakhs was umported while during the
first eight months of 1858, insulin
worth about Rs. 10 lakhs was 1m-
ported

(b) Yes, Sir.
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Shri Kodiyan: May I know what
will be the estimated cost of this
scheme, and the production capacity
of the proposed factory?

Shri Manubhai Shah: The proposal
is to establish a capacity of 60
milion units of insulin per year, and
the cost of investment will be about
Rs. 2 crores,

Shrl Kodiyan: May I know whe-
ther the raw material for producing
insulin will be available within the
country; if so, how much?

Shri Manubhal S8hah: The raw
materials for insulin are the glands
of animals. Wherever there are
slaughter houses of a proper hygienic
nature we can extract insulin The
current proposal is to establish an
insulin factory with Soviet collabo-
ration at a suitable place depending
upon the availability of glands.

Shrl Kodiyan: What is the estimat-
ed demand of insulin in the country?

Shri Manubhal Shah: I have al-
ready indicated that. What is im-
ported is the only requirement of
the country. There is no indigenous
manufacture from the basic raw
materials. What is imported now
is the bulk insulin which is refined
and re-packed, the value of which
is about Rs, 19 lakhs a vear.

Supply of Fertilizer by North Korea

*111. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and In-
dustry be pleased to refer to the re-
ply given to Starred Question No.
579 on the 27th August, 1858, and
state:

(a) whether offer from North
Korea to supply fertilizers has been
accepted; and

(b) if so, on what terms and
conditions?
The Minister of Commerce

(Shri Kamnmngo): (a) and (b).
Negotiations for the supply of fertili-
zers from North EKorea have been
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held but the final offer is still tnder
examination,

Bhﬂ.Aﬁt Singh Sarhadi: May I
know if any other sources of supply

of fertiliser are being tapped; if so,
where?

) Shl:i Kanungo: Import of fertilisers
is being attempted from all over the
world; 1t is all a question of price and
availability of shipping.

Bhri Ajit Singh Sarbadi: Would it
be possible for us to get supplies in
the near future?

Shri Kanunge: Fertilisers are being
offered as in this case; but the ques-
tion is that of price.

Shri Snbbiah Ambalam: May I
know the quantity of fertilisers that
is likely to be imported, and the com-
parative price of Korean fertilisers?

Shri Kannngo: I cannot give the
exact quantity of fertilisers that is
Lkely to be imported. In the case of
Korean fertilisers, the price that has
been offered to us 1s under considera-
tion, and 1 would not hike to divulge
the offer because negotiations are
going on.

Shri Panigrahi: May I know to what
extent the position of fertilisers in
our country has improved by now?

The Minister of Industry (Shri
Manubhal Shah): As far as ammo-
nium fertilisers are concerned, we
have reached a production of 3,90,000
tons. Expansions are going ahead and
we hope to cover over two milhion
tons by the first vear of the Third
Plan On the phosphate fertiliser
side, we are completely self-sufficient;
our current production is about 1§
lakh tons of double-phosphate, triple-
phosphate and mono-phosphate.

Shri Panigrahi: May I know  our
requirements for the next two years
of the Second Plan and how much
we fall short of it?

Shri Manubhal Shah: Our require-
ments as estimated was at one time
about @ lakh tons, and later on it was
revised to 14 million tons,
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Shifting of LA S8 Training School
+

o113, J Shri Bhakt Darshan:
" Btri Naval Prabhakar:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question No
1700 on the 16th April, 1858 and state
the further progress since made re-
garding the shifting of Indian Admi-
nistrative Service Training School
from Delh) to Mussoorie®

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): The question of acquisition
of suitable accommodation for the
IAS Tramning School at Mussoone 1s
atill under consideration

oY RN TAHA : T T AAAT Frgar
g & safs 7 v & &% gfemfan
F 7 #1 w5 a e 1 o
WX az1 a% o foeget aregam o oot
qfem g A 7 WY F2T F AT AT e
FT fAfreqor Ty ar, AT e gmw At 7
wAr T WY Er @r g ?

Shri Anill K. Chanda: It 1s a sort of
a commercial deal We are going to
acquire a prnivate property and,
naturally, we are trying to get the
most favourable price

st ey AT - AT FE OWTET AT
ar %41 8 fF w5 & w1 @ s
AT /A AT AAF & S0, JAY @
W 939 9T favig T fagr s 7

Shri Anil K Chanda: I am not n
a position to answer that question at
this stge

st qwq TATET AT THFR W
e W g ¥ o a e e
aY war x| 9 Y farar< feaT e B
2Frm AF Ay qx o Reedt F s
wwt wrar §, oy 7gd & W ?
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Shri Anil K. Chanda: Well, I thunk
the cost of training a candidate would
be the same i1n Dellu as in Mussocorie.

oY o o foey : 7 ST ATEAT
g fr w1 g9 o A feeelt 7 f
9 g7 faarc fvar Wt @ & 7

Shri Anil K. Chanda: I am not
aware of any re-consideration of the
earlier proposal that the school should
be moved out of Mussoone

Shri Thimmaiah: Is there any place

other than Mussoorie under consi-
deration”

Shri Anil K Chanda: Not for thus
mstitution

8hri Vasadevan Nair: What 13 the
special advantage in having this at
Mussoorie instead of at Dellu?

Shri Anil K. Chanda: There are
certain special advantages 1n the
sense that 1t 1s not very far away
from Delhh We are speaking of the
whole of India It 1s a school not for
a particular State, it 1s for the whole
of India The advantages are* proxi-
mity to Delhi, climatic conditions and
also proximity to the Forest School
and Military School at Dehra Dun
where training for these officers would
be easily available

Y e gerA @ w1 TAT qERg ag
FAa 1 g F07 5 @ oaww St
Irr g w9 @ 3, I9W @A W

T Y AT WA qF GHAT g1 AT A FEHIE
F] ooAT &7

Shri Anil K. Chanda: As I said, we
are 1n the mudst of negohtiations of,
really speaking, a commercial deal
It 1s very difficult for me to say when
we will come to a final settlement
which would be most convenient for
Government.

Ambar Charkha Scheme

*118. Shrl Morarka: Will the Mmis-
ter of Commerce and Industry be
pleased to state-

(a) the total amount spent s0 far
on the Ambar Charkha scheme;
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{b) the total wyarn produced to-
gether with total cloth produced from

this yarmn; and

() the original and revised targets
of such yarn and cloth?

The Minister of Indnstry (Shri
Manubbhali Shah): (a) Upto 3ist
October, 1958, the expenditure incur-
red 1s Rs 34)-04 lakhs as grants and
Rs 846 10 lakhs as loan, In addition,
Rs 100 lakhs 1s being used from year
to vear as revolving capital for trad-
ing activities

(b) Upto 30th September, 1958, the
total production of yarn and cloth
1s 4 67 millon lbs and 20 86 mulhon

sq yds respectively

(c) A statement containing the re-
quired information 1s laid on the
Table of the Sabha [See Appendix

I, annexure No 48]

Shri Morarka: May 1 know whether
it 1s a fact that the original target of
production was 300 million yards and
the revised target was 150 mlheon
yards, and as against that only 20
mullion yards of cloth has been pro-

duced so far?

Shri Manubhai Shah. No, Sir That
1s the five year target as the hon
Member knows It 1s true that from
300 million yards the revised target
has been brought down to 150 yulhion
yards It may also come down
further The intrnnsic difficulties 1n
a decentralised industry ke khadi
are all well known, and the Khad:
Commission has done commendable
work to step up production as much as

poasible

Shri Morarka: May I know whe-
ther the production achieved so far
18 commensurate with the amount

spent so far?

Shri Manobhai Shah: Certainly

o Go HWTo WTETTH : T X §
1 g Y werr§ e & I9 T F AR
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T @it F wror w3y A Fare P g
T agn wiear fver wr freerer 8, W
T g’

w wopak oy ;g aw fiegw
T ¥ L R gy are fefar & e
ST WHT & wAT WY | WA
® @ e & od & s gived
gar & 1 g o7 3% ¢ fr IEwT SwTE
I g gt & ey fe farsr ot
feqwa w1 gt &1

Shri Morarka: From the statement
it appears that the targets for the
year 1858-58 are not yet fixed. The
year would be out in another three
or four months May I know when
we are going to fix the tragets for
this year?

Shri Manubha: Shah: What 1 saud
was only about the firm target It
1 true, as the hon Member said, the
target tentalively fixed 1s 25 mulhon
yards

Shri Venkatasubbaiah: May 1 know
whether this increase 13 not felt n
view of the fact that the yarn pro-
duced by the Ambar Charkha 1s not
as sirong as the yarn produced by
ordinary charkha and 1t 15 not at all
giving an adeqguate wage as 1S reqguir-
ed by the people who ply the Ambar
Charkha”

Shri Manubhai Shah: The first as-
sumption of the hon Member, as 1
cleared earlier, 12 not qute correct,
The Ambar Charkha yarn is better
than, in most cases, even the mill-
spun yarn, leaving aside the combs
or the finer ringed yarn of the mills.
It 1s much betier than the traditional
yarn and stronger than that, and
also very superior. It is true that
the wage which an Ambar Charkha
spinner earns is lower than, as com-
pared to what we call, a fair wage,
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and it ls our endeavour to see that
by improving the Ambar Charkha
more and more productivity rises and
she spinner earns more,

8bhri C. D, Pande: My question has
been partly answered but I wanted
10 know exactly what is the daily
average earning of a person who is
plying the Ambar Charkha.

Shri Manubhai Shah: It varies from
14 annas to Rs 1-6-0

Shri Tyagi: May I know what the
total amount of subsidy given on the
cloth produced by  this Ambar
Charkha?

Shri Manabhai Shah: 1 have not got
actually the break up of the cloth, but
ar I have indicated in the answer,
the total amount of grants to the
Khadi Commission for the entire pro-
gramme so far 15 Rs 3,41.00.000.

Shri Goray: From the reply given
on 10-3-1958 we find that under the
Ambar Charkha scheme, there were
4,742 teachers and for these teachers
there were 3,000 supervisors Does
not the Government feel that these
overhead charges are not too heavy”

Shri Manubhal Shah: Perhaps there
1< a misunderstanding on the proper
nomenclature of the person If the
hon. Member indicates to me, I will
certainly look nto it and give him
the proper explanation

Shri Goary: No answer has been
gven.

Mr, Speaker: Will the hon Minister
repeat the answer?

Shri Manubhai Shah: What I say is
that perhaps there is some misunder-
standing on the nomenclature. If the
bon. Member wilt let me know what
the actual position iz, and what clari-
fication he seeks, 1 will look into the
matter and given him the whole
answer.

My, Speaker: He says that the state-
ment shows two categories of emplo-
yees—one being the teachers and the
other being the supervisors, and that
they are 4,000 odd and 3,000 res-
pectively
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Shti Sanubhai Shah: Supervisors
may not be really for that particular
programme. That may be for the
entire orbit of the Ambar Charkha
programme—production, spinners, car-
penters, manufacturers, weavers and
all that. Therefore, I am saying that
there has to be proper correlation and
examination. If the hon. Member lets
me know the position, I will certainly
go into the matter and give him the
full answer.

Shri Tyagi: May I know against
what security wae the loan of Rs. 8
crores advanced to the Khadi: Com-
mussion, and are their accounts, in-
cluding the recurring expenses, audit-

ed by the Comptroller and Auditor
General?

Shri Manubhai Shah: All the ac-
counts are maintained. It 1s a statu-
tory Commussion, and therefore the
Government of India, on its own
authority, gives grants and loans to
all these Commissions and Boards for
different fields 1n the country.

Shri Tyagi: What 1s the secunity for
the loan granted, for the unsecured
loans?

Shri Manubhal Shah: The sccurity
1s that the entire property of the
Khadi Commission, in a way, belongs
to the country and to the Govern-
ment of India, Then, as far as the
stock-in-trade, loan, etc. are concern-
cd, there are different types of loan—
capital assets loans which are secured
against the assets and the working

capital loans are secured against the
stock-in-trade ecte

Shri Tyagl: Are the balance-sheets
examined?

Shri Manubhai SBhah: Yes, Sir. They
are thoroughly examined, and we
lay their annual accounts before the
House. The accounts are audited by
the Comptroller and Auditor General.

Dr. Sushila Nayar: I understand
that as against the sgubsidy that is
given to Ambar Charkha—and it is
quite obviously called subsidy—there
are a number of forms in which a
subsidy is being given to mill cloth.



673 Oral Answers

Hasanyemfparison been made of the
two types of subzidies and, if so, may
I know how both thede things com-
pare?

Shri Manubhal Shah: It is a very
eorrect question. It has to be remem-
bered that it is not only the small
industries which are given grants and
subsidies by the Government. For
the community in every country, and
particularly in India, we pay heavily
for protecting the heavy and the basic
and the large industries in the form
of import restrictions, in the form of
consumer price preference, in the form
of various types of duties to protect
the growth of our own indigenous in-
dustries,

Shri Nath Pai: The Minster's state-
ment shows that the original target
for 1857-58 was 55, and the actual
achievement for the years, 1856-57 and
1957-58 was 4'6. Also, in terms of
yard, the original target was 24, and
the achievement of the revised tar-
get, it was 17'55. Still, the Mnister
states that for the next single year,
it was respectively 10 million and 40
million. May we know the basis for
these calculations when we remember
the disparity between the origmnal
estimates and the achievements?

Shri Manubhai Shah: As the mo-
mentum grows In ithese decent-
ralized 1ndustries, the dynamics of or-
ganisation are not on & normal rate
Compared to what might happen in
the first year, in the next year it
may be twice or three times. I am
submitting that naturally it may be
twice or thrice the achievement 1in
the subseguent years, and therefore,
as we realistically review the pro-
gramme we find that greater and
greater momentum is gathered. To-
day, the Commission is 1n a position,
by various efforts of the State Gov-
ernments and the Ambar Charkha
centres, to produce far more in the
current year and for the coming
vears than it has done in the past.

Markets in Vinaynagar (New DelhD)
*114. Shri Subiman Ghose: Wil the

Minister of Works, Housing and Sup-
ply ba pleased to state:
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(a) the number of quarters in each
Vinaynogar, East West, South and
Main, New Delhi;

(b) whether there is any market
other than Sarojini Market in Main
Vinaynagar for inhabitants of these
four colonies;

{c) if not, whether Government pro-

pose to establish any market in these
colonies;

(d) if so, when and where; and

(e) whether the Government are
aware that Sarojini Market alone
is not adequate for these four colo-
nies?

The Deputy Minister of Works,
Housing and Supply (Shri Anli K.
Chanda): (a)

Lakshmi Bai Nagar

(East Vinay Nagar) 1972
Netaji Nagar
(West Vinay Nagar) 1046
Naursj: Nagar
(South Vinay Nagar) 6
Sarojni Nagar
(Mamn Vinay Nagar) 4408
{b) to (e) . At present, there is

only one market, namely, Sarojini
Market in Saronni Nagar, for these
colonies. As 1t is nadequate to meet
the needs of the residents, Govern-
ment have sanctioned the construe-
tion of another four markets—one
each 1n Lakshm Bai Nagar, Nauroji
Nagar, on the Ring Road and bet-
ween the Central Vista Extension
Road and Sarojini Nagar. The work
1s expected to be taken in hand short-

ly.

Shri Subiman Ghose: May I know
the target date when this will be
taken up?

Shri Anil K Chanda: So far as the
East Vinay Nagar shops are concern-
ed, tenders have been invited; as re-
gards South Vinay Nagar, the work
will be starting shortly, that is, ten-
ders have been accepted; as regards
the Ring Road; tenders have been
invited, and on the Central Vista
Extansion, the detailed plans are
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being made. It is our expectation
thet all the shops and flats would be
ready by the middle of 1860.

Shri Subiman Ghose: Is the Minis-
ter aware that not only is this Saro-
jini Market availed of by the inhabi-
tants of these four colonies but it is
also availed of by the inhabitants of
the Diplomatic Enclave and of Moti
Bagh and especially in the Diplo-
matic Enclave—where M.Ps. live?

Shri Anil K. Chanda: There 1s
nothing wrong about it. When there
i8 a shop if a great number of people
resort to it, it is better both for the
shops and the people.

Indo-Soviet Trade Agreement

*115. Shri Vajpayee: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Indo-Soviet Trade
Agreement entered into some years
back is due to expire in December,
1858:

(b) whether any further negotia-
tions have been held with the Soviet
Government in this regard; and

(c) 1t so, the details thereof”

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b) Yes, Sir.

(c) A copy of the new Trade Agree-
ment with the USSR, already sign-
ed at Moscow w:ll be placed on the
Table of the House in due course.

Shri Vajpayee: May I know whether
the balance of payment, at the end
of this agreement, will be in India's
favour?

Shri Satish Chandra: The basis
of the agreecment with the USSR—
even in the old agreement—was that
it was to be a balanced trade, and
more or less the same gquantities were
to be exported as were imported.
There has been some difference, but
the balance will be carried forward.

Shrl Vajpayee: May 1 know if
attempts were made to include the
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import of raw films from Soviet
Russia in this agreement?

Shri Satish Chandra: No, Sir

Shri Sadhan Gupfa: May [ know
what volume of trade is expected
under the new agreement and whe-
ther 1t will be more or less than
the volume under the previous agree-
ment?

Shri Satish Chandra: All transac-
tions requre detailed negotiation
and depend on quality, price, delivery
dates, etc., being negotiated in future,
but the indications are that the trade
will 1ncrease considerably.

Shri Subbiah Ambalam: May I
know the main items that are likely
to be exported under this new agree-
ment?

Shri Satish Chandra: All the items
are included in the trade agreement,
a copy of which will be laid before
the House in a few days. The Direc-
tor-General of Foreign Trade has
returned to India only the day be-
fore yesterday. We have ourselves
seen the agreement only yesterday
evening and require sometime to
study.

Shri P, K. Deo: May I know whether
the payment will be made in rupees?

Shri Satish Chandra: All payments
are to be made in rupees and they
will be utilised for the purchase of
Indian goods.

Shrimati Renn Chakravarity: In
view of the fact that even earlier
agreements were not fully utilised
due to the delay in the granting of
licences, may I know whether that
aspect of the trade will also be taken
up by the Commerce and Industry
Ministry?

Shri Satish Chandra: It is not cor-
rect to say that. There have, how-
ever, been certain difficulties and
discussions have taken place about
the mechanism of trade, so that the
flow can be easier.
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Indin—1858" Exbihitien

+
Shri P. K. Deo:
8hri B. C, Prodhan:
*117. { Shrl Sanganna:
Shri Supakar:
Shri Ram Krishan:

Will the Minister of Commerce and
Iadusiry be pleased to state:

(a) the expenses incurred in or-
ganising the ‘India-1958' Exhibition
in New Delhi;

(b) the income derived by renting
out the different stalls and by the
sale of entrance tickets up-to-date;

(c) whether there 1s any proposal
to extend the exhibition for another
period of two months?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The exact position re-
garding income and expenditure will
be known only after the Exhibition
is over In addition to the expendi-
ture incurred by various participants
in the public and private sectors, the
expenditure on organizing the Exhi-
bition 1s estimated to be Rs 57 lakhs
approximately which includes about
Rs. 30 lakhs for developmental works
of long term wvalue. The anticipated
revenue is slightly over Rs. 41 lakhs
out of which more than Rs 35 lakhs
are to be realized as rent for covered
and open space in the Exhibition
grounds. Entrance tickets worth
Rs, 248 lakhs were sold upto the
15th November, 1958.

(¢) It has been decided to extend
the exhibition upto the 1st January,
1859

Shri P. K. Deo: May I know if the
State Governments and privaie firms
participating in the exhibition also
contributed towards the cost?

Shri Satish Chandra: As far as their
contritbution to the orgamsation of
the exhibition is concerned, they have
paid rents for covered and open
space allotted to them in the exhibi-
tion grounds. Then they have set
up their own pavilions, etc. on the
open space.
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Shrl P, K, Deo: May I know if this
exhibition will be an ammual] featyre
and if so, whether it will be held in
Delhi only or in different parts of
the country also?

Shrl Satish Chandra: It is not pos-
sible to take a large exhibition of this
type from place to place. But many
exhibitions take place in other towns
and cities from time to time.

Shrl Sanganna: May 1 know
whether the Government will be in
a position to take round the exhibi-
tion, likke the railway exhibition,
throughout the country, so that the
peosple who cannot visit Delhi to see
the exhibition will be benefited?

Shri Satish Chandra: If the Hon'ble
member 1s referring to Railway exhi-
bits the question must be put to the
Ministry of Railways. They some-
times do arrange smaller exhibitions
which are taken to different places

Shri 8. M. Banerjee: Many kisans
and workers want to see the exhibi-
tion May I know whether Govern-
ment would consider granting any
railway concession to the workers and
peasants specially for this exhib
tion?

The Munister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
The Railway Minister says that therc
1s already a big rush in the exhibi-
tion and people are coming from out-
side also But in case the kisans and
others want some concession, they
will have to approach the Railway
Minister.

Shri T. B. Vittal Rao: It 18 report-
ed 1in the papers that 10 lakhs of peo-
ple have already wisited this exhibi-
tion. But the hon, Minister has said
that only 2'48 lakhs tickets have been
sold What 13 the reason for this?

Shri Lal Bahadur Shastri: That 1=
in rupees; not in numbers.

Shri Assar: May ! know whether
the inauguration of the exhibition
was delayed on account of heavy
rains and if so, how much loss was
Incurred on account of the delay?
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8hri Lal Bahadur Shasiri: There
was practically no delay. Because
of the rains, we had to postpone it
by about four or five days

Closing down of Boat Units

*118. Shri Assar: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) whether 1t 1s a fact that Gov-
ernment have taken decision to close
down Boat Units, and

(b) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
the Boat VUnits at Ratnaginn and
Kakdwip were disbanded recently,
the one at Ernakulam (Kerala State)
15 bemng continued for the present

{b) From the experience gained, 1t
was found that the work of under-
taking Plan Publicity through the
two Boat Units in question could not
be effective unless they are equipped
with motor powered boats and other
up-to-date accessories The additional
expenditure required was not avail-
able and the units had to be closed

Shri Assar: May ]I know the total
amount spend on these Boat Units”?

Dr. Keskar. I require nolice to
give the specific amounts spent up
till now

Shri Assar: Is there any proposal
to provide any other alternative
scheme?

Dr, Eeskar: At present we have no
scheme 1n view for substituting the
Board Units I mught inform the
hon Member that it 1s found that
with country boats it 1s not only not
possible for them to wisit many
places, but during four or five months
in the year, they have to be closed
due to inclement weather So, it
has not been found to be an economic
unit,
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Indian Exports

*119. Bhri Tyagi: Will the Minister
of Comunerce and Industry be pleased
to state:

(a) whether 1t 15 a fact that com-
pared to last year, the shortfall 1n
the value of Indian Exports this year
bhas been to the tune of Rs. 60 crores,
and

(b) 1if so, what 1s the total amount
of shortfall and which of the com-
modities are mamly responsible for
1t?

The Minister of Commerce {Shrt
Kanungo). (a) Yes, Sir

{b) Rs 59 crores in January-August
1958, cotton piecegoods, jute yarn and
manufactures, manganese ore, castor
oil, tanned hides and skins and raw
wool

Shri Tyagi I take 1t that Rs 59
crores has been the shortfall during
the six months So, 1n one full year,
it might be Rs 100 crores

Shri Kanungo Let us not be pes
wimistic about 1t

Shri Tyagr It 1s a shocking state
of affairs 1f 1t 1s Rs 100 crores in one
year May I know 1if this fall had
been gradua: or 1t 1s only since my
fricnds have started dabbling with the
trade?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri)-
The hon Member should not get up-
set hike this

Shri Tyagi: Why not?

Shri Lal Bahadur Shastri. But he
has to understand the reasons also
This dechine has been there for
some time, but since Janurary last,
the decline has been stil] worse The
worst decline has been in the textile
export The hon Member is aware
of the position in the textile industry
during the last few months There
has been great accumulation of tex-
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tiles and there has, therefore, been
lowering of production too. The Mem-
ber must have heard about the tex-
tile prices i China, Germany and
Japan. There is serious competition
in the world market at present in
regard to textiles, especially from
Japan and China. The Chinese prices
are even now lower than the Japanese
price. The markets m South-East
Asia, Hongkong, etc. are flooded by
Chunese textiles and fabries. In these
<circumstances, it 1s not easily possible
for us to compete with them, unless
we are able to lower down our prices
If 1 may say so, the Chinese have got
a controlled economy and they have
fixed prices which have no relation
with the cost of production. That
is what we have come to know
Japan used to export at the lowest
prices, but even they are not finding it
possible to compete equally with China
This is one of the important reasons.
Then there 1s decline 1n manganese
ores. Ores and textiles are the two
items which have considerably declin-
ed. Regarding ore, Brazil has come
into the market and further their
freight to U.S.A. is lower. Therefore,
we have not been able to export
adequate manganese too.

/5 wow faxg : |1 /AT "F2Q
TAATH A W91 w07 f& Swmerga
TREE ¥ ) FAr g€ 2 vER ok |
w1 FTOr E WX AT WK S ¥ oS
EFETT & IIFT qHITAT F7 & fau
A T@EFT [T T ?

Y FTAAM : qgT T@TgT AT O
ZaTE AT AT ¢ IAFT ZH g a9 7
#iferw & § 9T gg W qarar v @
fir oY ¥y @ 3t v o A€ E A
AT F AL WL AT 7 97 £ #¥
W ST $T W E )

Shri Tyagl: I am grateful to the
hon. Minister for the cogent explana-
tion about the circumstances which
have come to cause so much of reduc-
tion in our export trade. But it is
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not enough or satisfactory to say that
eircumstances have affected it. China
has naturally entereq the trade. But
what steps did we teke? This nature
cure policy is not enough. You can~
not just say that other countries have
come in. 1 want to know what steps
the Government have taken to coun-
teract that What positive steps are
we taking in this matter?

The Prime Minister and Minister of
External Affairs (S8hri Jawaharial
Nehru): Obviously, this is an impor-
tant subject which the hon. Member
has raised, and deserves every enguiry
and fullest information. It can hard-
Iy be dealt wath as question and
answer this time. When further
occasions mrise this matter will be
considered.

Shri Tyagi: May I know if these
figures of export also include the ex~
port of silver to VU.S.A. last vear,
which was to the tune of Rs. 37 crores
or so, on account of the lend lease
argeement?

Shri Kanungo: Silver iz excluded,

st Tqare oy : ol @ NF w7
gravy @ 2TETeed & ATAY H A H
IGF WA F qTA FE AT F AR A F
B e 2 1 AfFR wemReEm aix
A F Ay 0 w1 FREa ad
TZT 9T ¥QGY FATE AT H7 A0 TET 74T
YT FAY Tg FHTC THIE FHGUT R 7

Y WA Ay, AR R
A1 AT FT FFAETT QI LI §
g ft 21

=it vgarq fay : wemfaena Wit
A ST AT AT AT § TR AT
v wirfioT af 2

oY €A : Jo THo THo HIXo
wT oam R

Shri Lal Bahsdar Shastri: I merely
wanted to say that we are fully aware
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of the situation and we are taking
asteps to step up our exports. Recent-
ly we have taken decisions and
announced schemes in order to give
relief to the textile industry and only
today I came to know from Bombay
that there are chances of export of
textiles beingboosted up soon on ac-
count of the relief that they have
got. We have appointed committees
to go into this matter and recently
a representative of the Export Promo-
tion Council had gone out. The Coun-
cil is trying to increase the gquantum
of export. Besides that, we have
taken other steps also. As the Prime
Minister has said, we cannot go into
all that at the present moment. 1f
you consider it necessary, this matter
can be discussed here.

Mr. Speaker: Yes, 1t can be dis-
cussed

Shri ¥V C Shukla: | want to ask a
supple mentairy

Mr. Speaker: Those points can be
raised during the discussion

Displaced Persons in Bhilai

*120 Shri V. C. Shukia: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to refer to
the reply given to Starred Question
No 24 on the 1lth August, 1558 and
state:

‘(a) the further progress made 1n
respect of the schemes for rehabihita-
tion of displaced persons from East
Pakistan near Bhilai; and

{b) how many persons these
schemes will help to rehabilitate?

The Deputy Minister of Rehabilita-
tilon (Shri P. 8§, Naskar): (a) and
(b). It has since been decided to
drop these schemes

Shri V. C. Shukla: May 1 know
why Government have decided to
drop the scheme after they have gone
through half way?

Shri P. S, Naskar: We have decided
% drop these schemes because no
specific schemes have been received
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from the State Government; and the
schemes that we would be receiving
will be time-consuming.

Shri Tridib Kumar Chaudhuri: Am
I to understand that schemes were
called for from the West Bengal
State Government or the Madhya
Pradesh Government where Bhilai is
situated?

Shri P. 8. Naskar: This question is
in connection with a question asked
on the i11th August on which we said
that the dairy farm scheme is under
consideration No specific scheme has
come from the Madhye Pradesh Gov-
ernment yet.

Shrimati Renu Chakravartty: 1
would like to know if after this great
stress on the Dandakaranya scheme,
the schemes which have been formu-
lated by Government for sending
refugees to other States will be drop-
ped and those refugees also sent to
Dandakaranya®

Shri P, S, Naskar: No We have
schemes other than the Dandakaranya
and we are gomg ahead with those
schemes

Shri V. C. Shukla: 1 want to know
whether 11 is a State scheme or Cen-
tial scheme. If it is a Central
scheme I want to know the specific
reasons why Government have drop-
ped 1t after 1t was gone through half
way

Shri P. 8. Naskar: These schemes
are no! Central schemes The schemes
are administered through the State
Government, because they have to do
the acquisition of land and other
things

Enquiries into Dalmia Concerns

4

Shri D. C. Sharma:
sShri S. M, Banerjee:
Shri T. B. Vittal Rao:
Shri Ram Krishan:

*12t

Will the Minister of Commeroe and
Industry be pleased to refer to the
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reply given to Starred Question No.
1187 on the 12th September, 1858 and
state:

(a) whether the Commission _ of
Inquiry appointed to investigate into
the affairs of Dalmia concerns has
since submnitted its repori;

(b) if so, what are its findings;

{c) the nature of action proposed to
be taken by Government; and

{(d) whether the case of Dalmia
Dadri Cement Lid. was also referred
to the Commission?

The Deputly Minis'ter of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

{(b) and {c). Do not arise.

{(d} The Commission of Inquury
have recently decided to include the
Dalmia Dadri Cement Ltd, within the
scope of their inquiry.

Shri D. C. Sharma: May I know how
much time the Commussion will take
for giving its finding?

Shri Satish Chandra: It is difficult to
lay down any definite date "1t is a
complicated enquiry of a guasi-judiciai
nature. The terms of the Commission
is up to the end of September 1958.

Shri T. B. Vittal Rao: Somv coal
mines owned by the Dalmia Group
have since been closed down May 1
know whether they wall also be refer-
red to the Commission”

Shri Satish Chandra: The suggestion
should be taken up with the Commis-
sion itself.

Shri S. M. Banerjee: May I know
whether this Commission will go into
the various undertakings of Dalmia.
especially those in Dalmanagar? Will
they be referred to the Commission®

Shrl Satish Chandra: There were 9
compantes In  the original schedule
which were referred to this Commis-
sion. Now the Dalmia Dadr: Cement
Company has been included as the
tenth one The undertakings in
Dalmianagar are not included there.
‘The investigation is 1n connection with
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certain flnancial transactions of theae
companies. If the hon. Member has
some information, he can pass it on.

Bhri §. M. Banerjes: Will they be
included?

Mr. Speaker: If any hon. Member
wants any other concern to be includ-
ed in the invesligation, should he
approach the Government or the Com-
mussion? If that is made clear, the
hon. Members can take up the matter.

Shri Satish Chandra: Under the
terms of 1eference assigned to the
Commission there is a clause that if
there are any other companies of this
group which come to the notice of the
Commission as having in the course
of the present enquiry committed some
irregularities, they may be included
by the Commission.

Mr. Speaker: It 1s open to the hon,
Members to write to the Commission,
giving details

WRITTEN ANSWERS TO
QUESTIONS

Secretary te Planning Commission

*103. Shri Ram Krishan: Will the
Minister of Planning be pleased to
state:

(a) whether 1t 1s a fact that there
is no whole-time Secretary for the
Plannmg Cominission: und

{b) if so. the reasons therefor?

The Deputy Minister of Planning
{Shri S. N. Mishra): (a) Yes, Sir.

{b) The Cabinet Secretary functions
a~ Secretary to the Planning Commis-
sion  This arrangement, which was
made at the time of the formation of
the Commission 1n 1950, has been con-
tinued in order to facilitate contact
and co-ordination between the Cabinet
and the Planning Commission. An
Additional Secretary has been appoint-
ed to relieve the Cabinet Secretary of
many of his duties in relation to the
Planning Conmnission. This arrange-
ment would enable the bulk of the
work of Secretary to be done by a
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whole-time Additional  Secretary,
while permitting continued association
«of the Cabinet Secretary with the
Commuasion’s work.
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Buildings constructed for the Govern
ment of India

*108, Shri V. P. Nayar: Will the
Minister of Works, Houslng and Sup-
ply be pleased to state-

(a) the total number of buildings
which were being constructed for the
Government of India through CPWD
by private contractors in New Dell

and Delni as on the 15ih August,
1958 and

(b) the total value of work for the
Government of India entrusted to
private contractors in Delh: and New
Dilht which were pending completion
as on the above date?

The Deputy Minister of Works,
Housing and Supply (Shri Anjil K.
Chanda): (a) 8608

(b) Rs 7 8 crores approximately
Export of Onions

*116. Shri Madhusudan Rao: W)li
the Minister of Commerce and Indus-
try be pleased to state.

{a) what 1z the export potentiality
of onions to Malava and Singapore
from Madras and Visakhapatnam
Ports,

(b) how many steamers are at pre-
sent plying,

(c) whether their capacity 1s com-
mensurate with the requirements of
onion trade, and

(d) if not. whether Government
propose to persuade the present agents
to run ships with larger capacity and

permit other steamer lines to carry
onwons to Malaya”
The Minister of Commerce

(Shri Kanungo): (a) Export quotaz are
fixed from time to time takmg into
account the production and con-
sumption requirements of the different
States. During January—December
1957 a quantity of 7,451 tons was
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exported from Madras to Malaya and
Singapore and during the ten months
of 1058, 14,164 tons

(b) Two from Madras.

{c) The capacity of the steamers
plying from Madras 1s reported to be
inadequate.

Information on parts (a), (b) and
(¢) of the question 1n so far as it
relates to Visakhapatnam Port, 1s
being collected and will be laid on the
Table of the House

(d) Government will examine the
question further in all its aspects after
ascertaining the position with regard
to Visakhapatnam.

%

China in U.N.O.

( Shri Ram Krishan:
*122. ¢ Shri M. L. Dwivedi:
Shri Rameshwar Tantia:

Will the Prime Minister be pleased
to «tate

(a) the efforts made by the Govern-
ment of India to get the proposed item
regarding Chinese representation In
UN O included 1n the agenda for the
threc¢ months session of UN O, and

{b) the results thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b) The Indian delegation
suggested the adoption of an item
entitled "Question of Representation
of China 1n the United Nations” When
the agenda was discussed in the
General Committee, US A submitted
a draft resolution asking the General
Assembly to reject the Indian request
and to refuse to discuss this question
at the current session The American
resolution was adopted by the General
Committee and later by the Assemly
We put forward our point of view
clearly and fully, a copy of Shn
Krishna Menon's speech in the Assem-
bly on the subject 18 laid on the Table
of the Sabha [See Appendix I,
annexure No 47]

Employment Service Schemes

Shri B, C. Samanta:
*123. / Shri Subodh Hanasda:
Shri Barman:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it 1s a fact that in eight
States the Youth Employment Service
and Employment Counselling Scheme
has been started,

(b) whether any other State Gov-
ernments have submitted their pro-
posals for the sch~me so far;

(c) 1f s0, the names of those States:

(d) the financial abligations on the
part of the Central Government for
running this scheme m each State, and

(e) the result of its functioning in
Delhi, Hyderabad and Lucknow?

The Deputy Minister of Labour (Shri
Abid AlM): (a) Yes

(b) and (¢)
State

Yes, except Mysore

(d) Central Government bear 60 per
cent of the expenditure as in the case
of all other units of the Employment
Sceivice

{e) A statement 1~ laid on the Table
of the Sabha [See Appendix I,
annexure No 48]

Mining Board

*124 Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state

{(a) whether a Mining Board has
been  constituted for the State of
Mysore as required under the provi-
swons of Mines Act, 1852, and

(b) 1f not, the reasons therefor?

The Deputy Minister of Labour (Shri
Abid All): (a) No

(b) Certain particulars xequired for
the constitution of the Board are heing
collected
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Productivity Teams

*125. Shri Ajit Bingh Sarhadi: Wil
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No 817 on
‘the 4th September, 1858 and state’

(a) whether the composition of the
productivity teams to be sent abroad
has since been flnalised, and

(b) it so, whether any team has
been constituted for Small Scale Indus-
tries of the Punjab and the places to
be visited by 1t?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) The
constitution of the teams to be sent
abroad 1s under the consideration of
National Productivity Council

Paper Mill at Kesinga (Orissa)

*126. Shri P. K. Deo. Will the
Minister of Commerce and Industry be
pleased to state

(a) the progress made 1n the con
struction of the paper mill at Kesinga
in Orissa, and

(b) when the production of papcr
will start?

The Minister of Industry (Shri
Manubhai Shah). (a) The firm have
made arrangements with foreign manu
facturers for the supply of machmen
and the deferred payment terms
obtained in this connection are under
examination by Government It is also
understood that the Government of
Orissa are taking steps to acquire land
required for the factory and that pro
ceedings have started in this connec
tion

(b) If the deferred payment terms
are accepted by Government, produc
tion 15 likely to start within a perod
wof 3 years

Research Department of A.LR

0127 Shri Vajpayee:
‘4 Shri U. L Patil:

Will the Minister of Information and
!Broadcasting be pleased to state

(n) whether the Research Depart-
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ment of the All India Radio has
assembled a radio set which works
without electricity, and

(b) 1if so, whether any attempt has
been made to produce 1t on a com-
mercial basis?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir

{b) The details of this set are avail-
able in technical hiterature but 1t has
not been manufactured anywhere 1n
view of jts limited demand How-
ever, it can be easily assembled by
anyone interested in 1t

/ Newsprint Factory

Shri D. C Sharma:
Shri Ram Krishan-
Shn T. B. Vittal Rao:
Shn Madhusudan Rao:

Will the Mimister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
1055 on the 9th September, 1958 and
state

(a) whether the negotiations with
a firm 1n West Germanv for the estab-
Iishment of a Newsprnint factory at
Nizamabad in Andhra Pradesh have
since been concluded,

*128

{b) f so, the terms of the agree-
ment,

(c) whether the civil engineering
work relating to the proposed factory
has since been undertaken,

(d) whether Indian engineers have
been sent to West Germany for train-
ng m the industry, and

(e) when the factory 1< likely to go
into production”

The Ministsr of Industry (Shri
Manubhai Shah): (a) No, Sir

(b) Does not arise

(c) As already stated by me on §th
September, 1958, only a 8eil Survey
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was to be conducted by the State Gov-
ernment No other Civil Engineering
work has been undertaken

(d) and (e¢) Do not arise

Raw Film Factory

ShYi Bam Krishan:

Shri Subodh Hansda:

Shri S. C. Samanta:

Shri Shree Narayan Das:
*129. { Shri Keshava:

Shrimati Parvathi Krishnan:

Shri Nagi Reddy:

Shri V. C. Shukla:

Shri Subbiah Ambalam.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
1627 on the 25th September, 1958 and
state

(a) the progress made so far fou
setting up the raw film factory 1n
collaboration with the East German
Firm,

(b) whether any agreement has buen
signed, and

(c) .f so the mamn featuies of the
agreement?

The Minister of Industry (Shri
Manubhai Shah) (4) Negotiations for
securing collaboration are continuing

(b) No, Sir
(c) Does not arise

Evacuee Deposits in Criminal Courts

159. Shri D. C. Bharma. Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to refer to the
reply given to Starred Question No
1083 on the 9th September, 1958 and
state the progress made in regard to
the transfer of evacuce deposits n
Criminal Courts between India and
Pakistan”

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): Since the
lasgt question on this subject was
answered, there has been no further

progress.
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Foed Qutput in Orista ‘during
Second Plan

199. Shri Panigrahi: Will the Mipis--
ter of Planning be pleased to state the
projects which have been approved by
the Planming Commission to increase
the food output in Orissa State during
the Second Five Year Plan”

The Deputy Minister of Planning
(Shri S N. Mishra): The {following
schemes have been approved by the
Plarming Commission for increasing
food production 1n Orissa during the
period of the Second Five Year Plan‘—

Schemes.

T Minor Irmgation:

1 Tubewells

2" Minor Irrigation Scheme
11 Manures & Fertilizers
1 Manufacture of bonemeal (sup-
ply of Bone digesters)
2 Distribution of Bonemeal
3 Distribution of Superphosphate
4 Green Manuring Secds
5 Uiban compost
6 Watrr hvacimth c(ompost
7

Lacal mariurial
(including might ~sal)

TesoUTCces

[--]

Maintenance of transport for
movement of seed manures

II1 Sced Schemes
Sced Farms
Distribution of paddy seeds
Distribution of wheat seeds.
Distribution of Gram seeds
Distribution of Millet seeds

Distribution of pulses & other
seeds

7 Distribution of Potato seeds
IV Land Development

- S

1 Land Reclamation around
Chillika lake and tractor
hiring

V Improved Agricultural Practices*
1 Plant Protection

2 Japanese method
cultivatiom

of padidy
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V1. Other Schemes:
1. Hiring of agricultural imple-
ments
2 Grant of loans for agricultural
machinery

VII Major and Medwum Irrigation
Schemes:

(a) Schemes continuing from the
izt Plan.—
1 Hirakud (stage I)
2 Mahanadi Delta
scheme
(b) New Schemes.—

Saland:

Salki

Rayagada

Darjang
Budhiludhiani
Saha
Gadahedo’Ramnad:
10 Dhanai

Irrigation

© o mwme W

Indians in American Countries

161 Shri Ram Krishan: Will the
Prime Minister be pleased to state

(a) the total number of Indians
residivig 1in American countries, coun-
try-wise,

(b} whether the Indians now resid-
Ing .n American countries are sub-
jected to colour prejudices; and

(c) whether Indians there maintain
the standard of lLiving expected of
them in those countries?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) The latest information
we have about the number of Indians
in countries 1n the Americas 1s:

Canada—About 3000 persons of
Indian ongm who are Canadian citi-
zens. In addition to this, there are
about 750 Indians wost of whom are
in the process of bemng naturalised.

U.S.A —Over 3000 persons of Indian
origin. About 2000 are dormiciled in
Western States, especially California,
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and many have acquired US. citizen-
ship

Mexico—About 12 persons; 10 hava
settled down in Mexico.

Cuba—About 23.
Argentina—About 250 persons.

Brazil—About 60,

Reliable information about other
countiles 1n the Americas 15 not avail-
able because ®ther we have no diplo-
matic relations with them or such
relations have only recently been
established

(b) In countries for which figures
are given, the Government are not
aware of any laws by which people of
Indian origin are subjected to any
eolour prejudices Occasionally, some
people have suffered colour prejudices
mainly through mistakes about their
racial origin

(c) Generally, the standard of Living
maintained by Indians 1s the same as
other people of comparable i1ncomes

Cottage Industries

162. Shri Ram Krishan: Wili the
Minister of Commerce and Industry be
pleased to state

(a) the number of Cottage Indus-
tries started by Punjab State on Co-
operative basis during the first two
yvears of Second Five Year Plan, and

(b) the number of village oil crush-
ing centres and theiwr localities”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a) and (b) A statement 1s laid on
the Table of the Sabha [See Appen-
dix I, annexure No 491

Iron Ore

163. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of countries to which
iron ore obtained from the mines
situated in Narnol Telhi of Mohinder-
n:-ih District in Punjab is exported;
an
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(b) the total quantity of iron ore
wexported so far from these mines
(year-wise)?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) It has not been possible so far to
export iron ore from Narnol Telhi of
Mohindergarh District in Punjab
because of its high phosphorus content
and the long lead to the port.

(b) Does not arise.

Research Programme Evaluation
Committee

161 Shri Nagi Reddy: Will the

Minister of Planning be pleased to
state:

(a) which are the States and the
irrigation projects, if any, that have
been selected for intensive survey of
irrigation projects by the Research
Programme Evaluation Committee
of the Planning Commission;

(b) when was the work started in
each State; and

(c) what is the date of the prob-
able conclusion of the survey?

The Deputy Minister of Planning
{(Shri 8 N. Mishra): (a) The
Planning Commission through the
Research  Programmes Committee
have arranged for study of irrigation
Pprojects which have been in existence
for a fair length of time ie., 20 years
or more. Six projects have been pro-
posed for study and these have been
selected so as to provide for at least
one project in each of the following
regions. The selected projects and
the states in which they are located
are noted against each region:

Project/State

i, Puajab and U.P.
ii. West Bengal, Bihar

Sards canal (U.P.)
(i) Tribeni
canal (Bihar)
(ii) Damodar

s

ili. Southern — Mo
~ry Region Oauv::y Ltur
iv. Southern R: Nizam Pro-
-vmoriata s et it

Pﬂdﬂh)
v. Rajasthan and Madhya
Pradesh, (ll.:famn)

(b) The fleld investigations are
expected to be started some time in
November. Some prelminary work
has already started on the Damodar
canal.

(¢) The studies are expected to be
completed by the end of 1959 ie six
months after the completion of flield
work.

Financing of Small Scale Industries in
Orissa

165. Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to siate:

(a) the names of small scale indus-
tries in Orissa which have been bene-
fited by the financial assistance of the
Government of India so far;

(b) whether Government have
recently approved some more schemes
for the development of small scale
industmes in Orissa; and

(e) 1f so, the details thereof?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (¢} A statement is laxd on the
Table of the Sabha. [See Appendix
1, annexure No. 50.]

Employment Exchanges in Orissa
166. Shri P. K. Deo: Will the Minis-

ter of Labour and Employment be
pleased to state:

(a) the total number of applicants
registered with the wvarious Employ-
ment Exchanges in Orissa from the
1st January to the 31st October, 1858;
and

(b) how many of them have been
provided employment?

The Deputy Minister of Labour (Shri
Abid All): (a) 38,471

(b) 4,743.
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Local Pevelopmont Works

187, 8hri P. K, Deo: Will the Minis-
ter of Planning be pleased to state the
total amount allocated to and utilised
by the Government of Orrisa for the
local development works during the
year 1857-587

The Deputy Minister of Planning
(Shri 8. N. Mishra): An amount of
Rs. 22'34 lakhs was allocated to the
Government of Omnssa for the Jocal
development works programme during
the year 1957-58. The ceniral grant
expenditure reported by the State
Government during the year amounts
to Rs. 11.08 lakhs.
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Industrial Development of Orissa

176. Bhri Kumbhar: Will the Minis-
ter of Commerce and Indostry be
pleased to refer to the reply given to
Unstarred Question No. 1831 on the
12th September, 1958 and state:

(a) whether the required informa-
tion regarding Industrial Development
of Orissa has since been collected; and

(b) if not, the reason for the delay?

The Minister of Commerce amd
Industry (Shri Lal Bahsdur Shastri):
() amd (b). The informatiom in
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implementation of the assurance has
been sent to the Department of Parlia-
mentary Affairs for being laid on the
Table of the House

Employment Exchanges

171. Shri Kumbhar: Will the Minis-
ter of Labdour and Employment be
pleased to state:

(a) the number of Scheduled
Castes applicants registered with
various Employment Exchanges In
the country during the year 1957 and
1958 so far; and

(b) how many of them have been
provided employment®

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b) The
information 1s given below —

Remstra-  Place-

Year/Penod
uons ments
| 2 3
1957 . 1,93,6%1 27.372
1955 (Jan-5S¢pt ) 193071 L0452

Construction of Gandhi Samadhi

(Shri D. C. Sharma:
172 Shri Ram Krishan:
Sardar Igbal Singh:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply gwen to Starred Question
No 1058 on the 8th September, 1858
and state the progress made so far in
the finalisation of the plans for the
construction of the Samadhi of
Mzahatma Gandhi?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda): The architect of the approv-
ed design is preparing detailed plans
for the 1st phase of the work ‘The
plans are expected to be made aval-
able to Government some time in
Fébruary, 1959
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Indians In Pretoria

173, J 8hrl D, C. Sharms:
Bhri Raghunath Singh:

Will the Prime Mimlster be pleazed:
to state.

(a) whether Government 15 aware
that according to press reports Indians
in Pretoria, now a “Self-supporting
community” will be reduced to “com-
plete poverty and dependency, involv-
ing hardship on men, women and
children”, under the Group Areas Act;
and

(b) 1t so, the action taken by Gov-
ernment 1n the matter?

The Prime Minister and Minister of
External Affairs (Bhri Jawaharial
Nehrn): (a) Yes, we have seen press
reports

(b) The matter 1s bewng pursued in
the General Assembly of the United
Nations, which 15 the only nter-
national forum where 1t can be raised.

Texiile Mills

174. Shri D. C. Sharma: Wil the
Minister of Commerce and Industiry
be pleased to state

ta) the number of textile mills n
India which have been started again
after they had served thetr notices of
«losure,

(b) the places where they are
located,

(¢) the number of textile mills
which have not started again after the
expiry of their closure notices;

(d) the places where they are
located, and

(e) the steps Government have
taken or propote to take to restart
the closed mulls?

The Minister of Commerce and
Indastry (Shri Lal! Bahadur Shastrl):
(a) and (b) During the period 1at
January, 1958 to 4th November, 1958,
there were in all 22 cotton textile
mulls which served notices of closure
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but suvsequently withdrew the same
and continued working A statement
giving the names of the mills and
their location 1s laid on the Table of
the Sabha. [See Appendix I, annexure
No 851.]

(¢) and (d) During the same
period, 20 cotton textile mulls finally
closed down A statement giving
theiwr names and location 1s 1aid on the
Table of the Sabha [See Appendix
I. annexure No 521 Two of these
20 mulls have recently restarted work-
lng

(e) A statement 1s laid on the Table
of the Sabha [See Appendix I, an-
nexure No 53]

Photographic Materials

Shri D C Sharma:
175, Shri Shree Narayan Das:
| Shri Keshava:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No 247
on the 19th August 1958 and state the
progress made with regard to the
manufacture of photographic materals
and 35mm film strip projectors wn the
country?

The Mimster of Commerce and
Industry (Shri Lal Bahadur Shastri):
A stattment 15 laid on the Table of
the Sabha [See Appendix [, annexure
No 541} - dd

Works Commiitees

(Shri Ram Krishan:

176. Shri §. C. Samanta:
Shri Subodh Hansda:
Shri Barman:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question

No 1837 on the 25th September, 1858
and state:

{(a) whether the proposed study
group to go mto the functioning of
works committees 1n the country has
since been appointed; and

(b) if not, the reasons therefor?
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The Depuly Minister of Labour
(Shri AbM Al): (a) and (b). No.
study group has yet been appointed.
The subject 1s under consideration,

Export Pramotion Committee for
Flims

177. Shwi Ram Krishan: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to Unstarred Question No, 15 on
the 11th August, 1958 and state at what
stage 1s the proposal for setting up of

an Export Promotion Computtee for
films”

The Minister of Informatien and
Broadcasting (Dr. Keskar): The for-
mation of the Export Promotion Com-
mittee for films 1s near completion, A

meeting of the Committee 1s being
called <hortly

Salt Industry

Shr1 8§ C Samanta:
178. J, Shr1 Barman:
Shri Subodh Ilansda:
L Shr1 Ram Krishan:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 529 on 19th August, 1958 and state,

ta) whether the mne-man Com-
nuttee to enquire into the working of
the Salt Industry in the country and
10 recommend measures for its deve-
lopment, has since submitted its
report,

(b) 1f so, the details thereof;

(c) which places in West Bengal
and Orissa region they visited,

(d) whether the undeveloped
Sunderban areas in West Bengal were
visited by them, and

(e) the total expenditure ncurred.
on the Committee?
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The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). Yes, Sir The report is
under consideration us it has been just
received

{c) Calcutta and Contai i1n West
Bengal and Humma and Sumadi 1n
Orissa

(d) No, Sir,

(e} The amount of expenditure
‘booked so far in respect of travelling
-expenses of the members of the Com-
mittee 15 Rs 11,855 386.
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Employment Opportunities

181 Shri S. M. Banerjee: Will the
Minmister of Labour and Employment
be pleased to state the number of per-
sons hkely to be employed during
1959-60 period of the Second Five Year
Plan®

The Deputy Minister of Labour
(Shri Abid Al : The information 1s
not available

Heavy Electrical Equipment Project
at Bhopal

182. Shri Ram Krishan:
{sm Padam Dev:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No 603 on the 27th August, 1958 and
state-

(a) the further progress made in
setting up the Heavy Electrieal Equip-
ment Project at Bhopal;



79 Writfén Answers 20 NOVEMBER 1958  Written Answers 710+

(b) whethet* the work is going on
according td' schedule; and

{c) if so, the final date by which
this project will be completed?

The Minisier of Commerce and
Industry (Shri Lal Bahadur Shastri):
(2} There is not much to add to the
information relating to the progress
of the project, already given to the
House in reply to Starred Question
No. 803 on the 27th August, 1958,

(b) Yes, Sir.

(c) The first phase of the Project
is expected to be completed by June
1960, when the factory will go into
production.

Trafic on India-Lhasa Highway

184, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

{a) whether it is a fact that all
commercilal traffic over the India-
Lhasa highway was suspended 1In

Octeber, 1958 by the Chinese Govern-
ment;

(b) 1f so, the reasons therefor:; and

*(e) whether the commercial traffic
has since been resumed?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (¢). The Government
of India have no reliable information
about conditions inside the Tibet
region of China So far as they are
aware, the usual trade between India
and Tibet has not been substantially
affected Occasionally, the traffic
along this romd has been stopped for
a few days

North Jambad Colllery

186. Shri Bose: Will the Minister
of Labour and Employment be pleased
to state:

(a) whether a number of colliery
workers along with their Union officials
have been arrested on the 6th October,
1958 ut North Jambad Colliery in the
Raniganj Coal-field;

{b) if so, the cause of the dispute;
and .

{c) whether any attempt wae made
to settle the dispute?

The Deputy Minister of Labour
(Shri Abid Ali): (a) In connection
with certain violent disturbances in
the colliery premises on the Brd
October, 1838, police arrested 23
workers and 2 outsiders.

(b) and (e¢). The workers had put
forth a number of their grievances
regarding alleged irregular payment
of their wages, bonus and other
benefits On the intervention of the
Regional Labour Commissioner
(Central), Dhanbad, the management
of the colliery and the representatives
of the workers agreed to discuss
jomntly their grievances.

Industrial Housing Scheme in Orissa

187%. Shri Panigrahi: Will the
Mimister of Labour and Employment
be pleased to state:

(a) whether Orissa Government
conducted any special survey to find"’
out the magnitude of the housing pro-
blem for industrial workers m the
State: and

(b) the number of houses built in
Orissa for housing the industral
workers so far?

The Deputy Minister of Labour
(Shri Abid Ali): (a) A special survey
to find out the magnitude of the hous-
ing problem 1g being conducted by the
Government of Orissa.

(b) 3,691

Paper Factories

188. Shri Panigrahi: Will the -
Minister of Commerce and Indusiry
be pleased to state:

(a) how many of the 22 new paper
factories already licensed have been
started so far and where; and

(b) whether any of the
paper
duction®

licensed
factories have started pro-
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The Mininter. of Comameros and
Industry (Shri Lal Bahadur Shastri):
(a) and (b), Out of the 22 “New
Undertakings”, the following 4 mulls
have gone into trial prqduction—

Name L.ocauon

— e an ma——— i e i N

1 M/s Straw Products Bhopal (M P
Lrd , Calcutra

2. M/s Pudumyee Paper Khopoli,  Dasit
Mills  Privare Ltd, Kolaba (Bom-
Bombav-1 bav)

3 Shn P K Patcl Cio
Shn C. M. Shcth,
6/659 Saloon Buzar
Neadiad

4 West Coast Paper Dandels, North
Mlls Ltd , Bombay Kanara Dustr,
(Mvsore Srare)

Nadiad (Bombavy)

Delhi Race Course Club

189, Shri Ram Krishan: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Starred Question No 754 on
the 1st September, 1958 and state:

(a) whether any proposal regarding
the use of land of the Delh: Race
Course Club for some other public
purpose has since been formuilated, and

(b) 1if so, the nature of the proposal”

The Deputy Minister of Works,

Housing and Supply (Shri Anil K.
Chanda): (a) Not yet, Sir

(b) Does not arise

Hindustan Antibiotics (Private)
Limited

190. Shri Ram Krishan: Wil the
Minister of Commerce and Industry
be pleased to state.

(a) whether the scheme for expan-
sion of Hindustan Antibiotics (Private)
Limited at Pimpri has been finalised,
and

(b) if so, the main femtures of the
sscheme?

The Minister of Congyoros sad
Industry (Shri Lal Bahadur Shastri):
(a) Presumably the reference is to the
scheme for the manufactuve of Strepto-
mycin at Pimpri An agreement has
been signed with Meassrs, Merck and
Company, USA. for obtaining con-
sultant services Lists of machinery
and equipment to be imported from
abroad and to be obtained from indi-
genous sources have been drawn up
1n  consultation with the American
firm  Tenders are expected to be
invited shortly.

(b) The scheme envisages the pro-
duction of 40,000/45,000 Kgs (40/45
tons) of streptomycin and dihydro-
streptomycin per annum It is esti-
mated to cost about Rs 170 lakhs out
of which about Rs 91 lakhs will be
in foreign exchange It 13 expected
1o be completed 1n the year 19880-81

Hindustan Cables (Private) Limited

191, Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the scheme for expan-
sion of Hindustan Cables (Private)
Limited, Rupnarainpur has been
finalised, and

(b) 1f <o, the main features thereof?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a)y Yes, Sir

(b) The expansion scheme of the
Hindustan Cables (Private) Limated
envisages the manufacture of 300 miles
of coaxial cables per annum, as a new
item The estimated cost of the
expansion 18 Rs 82 lakhs, financed
partly by loan from Government to
the extent of Rs 50 lakhs and the
balance {from the Company's own

resources

2 Production 1s expected to com-
mence in April, 1960. The capacity is
planned to be achieved in the first
year 1tself. The value of the annual
production is expected to be Rs. 7.
lakhs and the annual foreign exchange
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saving anticipated to be realised is
Rs. 50 lakhs,

8. Messrs, Standard Telephones and
Cables Ltd. of the United Kingdom,
who are the technical consultants to
the Company under an agreement, are
the technical consultants for this
expansion scheme also A supple-
mental agreement, on the lines of the
Principal Agreement is proposed to
be entered into for the expansion
gcheme,

Legislation for Transport Workers

_{‘Shrl Ram Krishan:
© 1 Shri Kedlyan:

Will the Ministar of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question
No. 1937 on the 12th September, 1858
and state at what stage 1s the question
-of legislation for transport workers to
.regulate their service conditions?

The Deputy Minister of Laboar
(Shri Abid Ali}): The matter was con-
sidered by the Standing Labour Com-
mittee at 1ts 17th Session held at
‘Bombay on the 28th and 29th October,
1958 As no agrcement could be
reached in respect of hours of work,
spreadover and payment for overtime
work, it was decided that the matter
should be examined further by the
‘Central Government Further action
Js being taken accordingly

192

Export of Indian Goods to Japam

193 Shri Rajendra Singh: W)ll the
Minister of Commerce and Industry
be pleased to state:

(a) whether Japan is interested in
importing Indian goods other than iron
ore; and

{b) if so, the names thereof”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
{a) Yes, Sir,

(b) Besides iron ore, the major
<commodities imported by Japan from
India are manganese ore, cottop raw,

cotton waste, leather, salt, mica,
tobacco, lac, and iron and steel scrap.

Inauguration of “India 1958” Exhibl-
tion

194. Shri Ram Krishan: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that many
of the entertainment centres and
pavilions had neither been completed
nor were functioning at the time of
the inauguration of the “India 1858"
Exhibition;

(b) whether it 13 also a fact that
many of them had not started func-
tioning even after inauguration for a
long period; and

(¢) 1if so, the reasons therefor?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) to (c). No, Sir Only three units,
out of nearly three hundred, could not
be completed m time due to unprece-
dented and unusually heavy rains a
few days prior to the opening of the
Exhibition The Amusement park, the
only Entertainment Centre in the Ex-
hibition, could be opened only on the
19th October as the ground was ex-
tremcly wct and 1t woul2 have been
far too risky to allow i1ts use by the
public earlier.

wiaw  sfaaw

tey. s fasgfa faw @ F1 wnforom
aqT IUNT AAT qZ FATH F FA 7
fa :

(F) 20 fRazgs, f8y= a% 37-
FI7 A FI7-FI9 1 137 § A1979 97
qor a1 "ifsrs Q& Tt Y E, w7

(@) 398 feadr fazsit qar &
garzid ’

wfwy awr ot WAt (o ==
agrge ATeRt) : (¥F) W17 (&) fazsn
TET ¥ FAHT & JTIW TTHA WAL TG
qr wgra e mafem Aamdy
Tt § | W AR ®ZER AL & AR



»”s Written Answers N NOVEMEER 1088  Writsen ' Ameweri neé

AT, A TF WIABT TEY O WY
wifgw o7 Tt e Rrgsr o o
wufuqy §F 24 o ¥ fad feay agde
fagd w3 | IEX ag 9ETA FAT i el
war o feat awr g &

Jammu and Eashmir

196 Shri A M. Tariq:
'\ Shri Damant:

Will the Prime Minister be pleased
to state.

{(a) whether 1t 1s a fact that border
clashes during 1858 on the cease-fire
Iine in the Jammu and Kashmir State
are higher than those 1n 1957, and

(b) if so, the loss of life and pro-
perty suffered during 1957 and 1958
so far separately?

The Prime Minister and Minkster
of External Affairs (8hri Jawaharial
Nehru): (a) and (b) A comparative
statement of incidents on the cease-
fire ine and Jammu—West Pakistan
border for the period January to
September, both inclusive, in the
¥esrs 1857 and 1958 1s furmished be-
oW —

From From
1-1 57 1 1-5&
ta i w
30-9-57 10-9 5B

(1) Total no of incidents g7 52
(1) No of persons lalled 2 S
(m) No of persons injured 1 2y
{n) No of persons kid-
napped B 1 was
subst -
quentlv
released)
(¥} No of catle hifted 190 w7
(1v) Appronimate loss
of property Rs 1B,752 Rs 13,25%

Workcharged Staff in CP.W.D.

i¥. Shri Tangamanl Will the Mims-
ter of Works, Housning and Bupply be
please to state the number of work-

charged staff in the CP.W.D. confirm-
ed as permanent according to each
category of post?

The Minister of Works, Housing and
Supply (SBhri K, C. Reddy): A state-
ment furnishing the required informa-
tion is laxd gn the Table of the Sabha.
[See Appendix I, annexure No. 55].

Indian Employees in Indian High
Commission in London

198. Shri Parulekar: Will the Primes
Minister be pleased to state:

(a) the number of Indians employed
as temporary hands in the Office of the
Indian High Commussioner in London
who were dismissed during the period
from March, 19868 to February, 1858;
and

{b) for how many years each one of
them had served in that Office before
dismissal?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru)* (a) and (b) The information
1s being collected and wtll be placed
on the Table of the House

Development of Khadi and Ambar
Charkha

199. Shri Mchammed Imam Will
the Mimister of Commerce and In-
dustry be pleased to state

{a) the total amount sanctioned by
way of loan and grant for the De-
velopment of Khad, and Ambar
Charkha during 1956-57, 1957-58 and
1958-59,

(b) the way this amount has been
spent, and

{c) whether Government have
audited the accounts?

The Minkiter of Commerce and Ia-
dustry (Shri Lal Bahadur Shastrl):
(a) The total amounts sanctioned by
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way of loans and grants for the
Khadi and Ambar Charkha pro-
grammes are as under:—

Year Am(’“&éﬁ;ﬁ“‘"
1956-57 1159 crores
1957-58 . . . 1092 .
1958-59

{(Upto 15-11-58) ! 6-37

tb) A statemecnt containing the re-
quired information is laid on the
Table of the Sabha. [See Appendix
I, annexure No. 58.])

(¢) The work i& in progress.
x

Ambar Charkha Programme in Mysore

200. Shri Wodeyar: Will the Minister
of Commerce and Industry be pleased
1o state:

ia) the amount sanctioned for
Mysore Government for the Ambar
Charkha Programme during 1958-59;
and

ib) the number of Ambar Charkhas
allotted to Mysore State during 1958-
59°

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(u) Although no funds have been
given to the Mysore Government as
such, Rs. 393 lakhs as grant and
Rs. 559 lakhs as Joan has been sanc-
tioned to the M-sore State Board
which is a statutory body. Grants and
loans to the extent of Rs. 918 lakhs
and 11'59 lakhs, respectively, have
also been sanctioned to various regis-
tered institutions and coopersative
societies etc. in the Myvsore State.

{b) 7,885 charkhas will be distri-
buted during 1958-58.

Technical Institates

281. Shri Ajit SBingh Sarhadi: Will
the Minister of Labeur and Employ-
meat be pleased to refer to the reply

236 (Ai) LSD-—3.
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Written Answers 718

given to Unstarred Question No. 1464
on the 4th September, 1858 and state
the names of the States where 64
Technical Institutes have been started
or are about to be started?

The Deputy Minister of Labour
(Sk~i Abid Al): Seven more new
Institutes have since been sanctioned
and the details are noted in the
following statement.—

Number
of new

Name of the Swate/Unjon Institutes

Tergtory sanctioned
1. Andhra Pradesh z
2. Assam I
3. Bihar . B
4. Bombay . . . 6
s. Jammu and Kashmir 2
6. Kerala 1
7. Madhya Pradesh 7
8. Madras 4
9. Mysore 6
10, QOrissa 4
Ii. Punjab 4
12. Rajasthan 2
13. Uttar Pradesh . -
14. West Bengal 4
1<, Himachal Pradesh 1
16. Manjpur 1
i7. Tripura . I
TOTAL : 61

Periodicals subscribed by Goverm-

ment

202. Shri Jadhav: Will the Minister
of Information and Broadcasting be
pleased to lay a statement showing:

(a) the dailies, weeklies, monthlies
and other periodicals subseribed to by
the Central Government; and

{b) the criterion for the same?
The Minister of Information and

Broadeasting . (Dr. Keskar): (a)
and (b). There is no criterion laid
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down by Government for its De-
partments and Attachad Offices re-
garding newspapers and periodicals
to which they are subscribing. The
Departments and offices concerned
are free to subscribe to newspapers as
they consider necessary for their work.

As the branches of Government De-
partments and various Attached Offices
are spread throughout the country, it
will be difficult and very expensive to
get information regarding the news-
papers and periodicals which they are
subscribing to. The amount of time
and labour involved in the collection
of such- information would not be
commensurate with the information
that can be gathered.

Scheduled Castes and Scheduled Tribes

204. Shri Daljit Singh: Will the
Minister of Works, Housing and Swp-
ply be pleased to refer to the reply
given to Unstarred Question No. 2249
on the 17th September, 1958 and state:

{a) the posts reserved for Scheduled
Castes and Scheduled Tribes;

(b) whether all the posts have been
filled up:

(¢) if not, the reasons for not fil-
ling them up so far; and

(d) the time by which they will be
filled up?

The Minister of Works, Housing and

Supply (Shri K. C. Reddy): (a)
(i) Assistants & Upper Division
Clerks:

Reservations are made on
the basis of total Govern-
ment of India appointments
and not Mi.nistry-wise.

Total No. Scheduled Scheduled
Castes Tribes

4

X 2 3

Assistants 178 1
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(il) Lower Division Clerks:

28 pasts for Scheduled Castes
and B posts for Scheduled
Tribes were reserved up to the
end of 1087

th) (i) Scheduled Castes: Yesx
(ii) Scheduled Tribes. No.

(c) 3 posts reserved for Scheduled
Tribes could not be filled up on ax-
count of non-availability of suitable
qualified candidates. These were fil-
led up by candidates belonging to
Scheduled Castes.

(d) In view of what is stated against
(c) above it iz difficult to forecast the
probable time that will be taken to fill
up the vacancies reserved for Schedul-
ed Tribes.

Scheduled Castes and Scheduled
Tribes.

205. Shri Daljit Singh: Will the
Minister of Informsation and Broad-
casting be pleased to refer to the
reply given to Unstarred Question
No. 2248 on the 17Tth September, 1958
and state:

{a) the posts reserved for the
Scheduled Castes and Scheduled
Tribes;

{b) whether all the posts have
been filled up;

(c) if not, the reasons therefor: and

(d) the time by which they  will
be filled up?

The Minister of Information amd
Broadcasting (Dr. Keskar): (ay
and (b).

Remarks

5

A percentage of 12§ for Scheduled Castes
for Scheduled Tri

Ministry
tation quotas fwmmm
hnh of the total menuth ofm
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Usaccl;k!l:)ivitim 204 1
Lower Division 959 132
Clerks

(c) The shortage 15 due to non-
awailability of sufficient number of
suitable candidates of these communi.-
ties.

(d) No date can be fixed as the
number of posts fllled depends on
availability of candidates. Efforts are
being made and will continue to be
made to make up the shortage.

Scheduled Castes

288. Shri Daljit Siogh: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 2247 on the 17th September, 1958
and state:

(a) the number of posts reserved
for Scheduled Castes and Scheduled
Trhe in the Ministry of Extiernal
Affairs:

(b) whether all the reserved posts
have been filled up:

(c) if not, the reasons therefor; and

{d) the time by which they will be
filled up?

The Prime Minister ang Minister of
External Affairs (Shri Jawaharial
Nehrm): (a) Posts of Assistants and
Clerks in the Ministry of External
Affairy form part of the Indian Foreign
Service, Branch ‘B* which has recently

-

directly recruited for all Ministri¢s and
included offices, The posts of Auillua.u

promotions
except when made on the basis of a de-
parmmental  test, These promotions are
llao madcbytheMsmmyanme
Affairs on all Secretariat basis.

These posts are generally filled by promo-

tion from among Lower Division Clerks
and the special representation reservations
arc not applied to promotion Posts.

4 A percentage of 16§ for Scheduled Castes

ard 5 for Scheduled Tribes has been
prescribed by Government.

been constituted. The initial constitu-
tion of this Service was by selection
from among existing employees of
the Government of India or  State
Governments in India and therefore it
was not  practicable specifically
to reserve any posts or num-
ber of posts for members of
Scheduled Castes and Tribes. In-
stead, all existing officers belonging to
Scheduled Castes and Tribes were
given a special relaxation that they
would be eligible for any grade after
only one vear service in that grade
instead of three years required from
other candidates. All eligible and suit-
able candidates from these communi-
ties were selected. the figures now
being 20 Assistants and 10 Clerks In
regard to all maintenance vacancies to
be filled by direct recruitment in
future, the usual reservation of 124
per cent for Scheduled Castes and §
per cent for Scheduled Tribes will
apply.

tb) to td) In regard to the initial
constitution, these questions do not
arise. .As to maintenance vacancies
filled n 1958, the Ministry have al-
ready filled 20 per cent of the posis
with Scheduled Caste and Tribal
candidates against the reservation of
175 per cent They also expect to fill
the reserved vacancies similarly in
future years.
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Film on Folk Dances of Hilly Areas

207. Shri Daljit Singh: Will the
Minister of Information and Broad-
casting be pleased to state

{a) whether any documentary fllm
has been prepared on the folk dances
of the Hillv areas; and

(b) if so, the nature thereof?
Mahasu dance
Rumal dance
Pangy dance
Jantia Dance .
Bamboo dance (of [.ushai Hillv)
Ao Naga dance .
Angam; Nags dance
Bodo Kachan dance

Nati dance of Kulu
Nepalese dance
Lama dange

Indian Frontier Administrative Serviee

288. Shri L. Achaw Singh: Will the
Prime Minister be pleased to state

(a) whether 1l 1> a facl that 20 pe:
cent of the total authorised strength of
the Indian Frontier Administrative
Service Cadre 1s filled up by promoting
officers belonging to local services of
NEFA Manipur and Tripura and

tb) If so, how many such officers
have been promoled <o far”

The Prime Minister and Minister of
External Affair<s (Shri Jawaharlal
Nehru)* (a) Only in respect of the
mnitial constitution of the Service, the
1rules provided for filling up of 20 per
cent of the total authorised strength
by promoting ofticers helonging to lo-
cal Services of NEF A, Manipur and
Tripura Foi the purpose of thy
maintenance of the Service, however,
all vacancies arisiag in Grade I have
to be filled up bv promotion from
Grade II All vacancies arising 1n
Grade II are filled up 50 per cent by
direct recruitment and 50 per cent by
promotion, provided suitable candi-
dates are available

(b) 14
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The Minister of Information amd
Broadcasting (Dr. B. V. Keskar): (a)
and (b). No documentary film has
been prepared exclusively on  the
folk dances of hilly areas. The
following dances of hilly areas have
however been included in the feature
length film on Folk Dances of India
¢ntitled “Dharti-Ki-Jhankar” which
has been completed and 1s expected
to be released shortly:—

} Himachal Pradesh

Assam

—— )

Punjab
} Darjeeling hully area

Indian Fromtier Administrative
Service

209. Shri L. Achaw Singh Will the
Prime Minister be pleased to state

(a) the number of Indian Frontier
Administrative Service officers at pre-
sent 1n Manmipur and Tripura res-
pectively, and

(b) the number of those who aie on
deputation 1in each Territory?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlat
~ehru): (ay Manmipur 6 Trnipura 2

(b) Nil
Export of Films

210. Sardar Igbal Singh: Will the
Minister of Commerce and Indostry
be pleased to <tate

(a) the number of film< exported to
China, USSR, UK UBSA, France
and Italy during 1958 so far, and

‘b) how this export compares with
that of 19577

The Minister of Commerce and In-
dastry (Shri Lal Bahadar Shastri).
(a) and (b) A statement 1s laid oa
the Table of the House [See Appen-
dix I, annexure No 57]
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12 brs.
PAPERS LAID ON THE TABLE

AcTioN TAKEXIN BY GOVERNMENT ON
ASSURANCES

The Minister of Parliamentary Aff-
airs (Shri Satya Narayan Sinha). 1
beg to lay on the Table a copy of each
of the following statements showing
the action taken by the Government
on various assurances, promises and
undertakings given by Mimnisters dur-

ing the various sessions of Second
Lok Sabha —
(1) Supplimentary  Statement

No I—Fifth Session, 1938 [See
Appendix I annexure No 58]

(1) Supplementary Statement
No X —Fourth Session, 19858
[See Appendix 1 annexure No 58]

(1) Supplementary Statement
No XII—Third Session, 1957
[See Appendix I, annexure No
60 ]

(1v) Supplementary  Statement
No XVII —Second Session, 1857
[See Appendix I, annexure No
61 ]

(v) Supplementary Statement
No XVIII —First Secssion, 1857,
[See Appendix I, annexure No
62 ]

AMENDMENT TO DispLacED PERSONS
(COMPENSATION AND REHABILITATION)
RuLes

The Deputy Minister of Rehabilita-
tion (Shri P, S. Naskar): I beg to re
lay on the Table, under sub-section
(3) of Section 40 of the¢ Displaced
Persons (Compensation and Rehabili-
tation) Act, 1954, a copy of cach of
the following Notifications making
certain further amendments to the
Displaced Persons (Compensation
and Rehabilitation) Rules 1855-—

(1) G S R No 699'R Amdt
XXV dated the 16th August, 1958
[Placed wn Library See No LT-
88758 )
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(n) G S R No T80/R Amdt

XXVI dated the 6th September,

1958 [Placed n Labrary See

No LT-939'58 ]

(1) GSR No Bi4/R Amdt
XXVII dated the 13th September,
1958 [Placed m Library 5ce No
LT-968|58 ]

NOTIFICATIONS ISSUED UNDER DELHI
Municipal CORPORATION ACT

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to re lay on the Table, under
sub section (2) of Section 479 of the
Delh: Munmicipal Corporation  Act,

1957 a copy of cach of the following
Rules -

1) Delln Municipal  Corpora-
tion (Determination of fAnal 1ssue
rate of water) Rules 1958, pub-
lished in Delhi Gazette Notification
No 40558 (1)-Delhi dated the
22nd  August 1958 [Placed 1n
Library See No LT-909:58 )

(1) Dellt Mumiapal Corpora-
tiwn (Determination of cost of
disposal of sewage) Rules, 1958
published i1in Delhi Gazette Notufi-
cation No 40 5/58(11)-Delha
dated the 22nd August, 1958
[Placed m Iabrary See No LT-
910 58 )

RePORTS OF THE TARIFF COMMISSION

The Minister ot Industry (Shri
Manubhai Shah) [ beg to lay on the
Table, under sub-section (2) of Sec-
tron 16 of the TaruT Commission Act,
1951, copy of each of the following
papers —

{1) Report (1958) of the Tanff
Comrmussion on the review of pro-
tection to the Engineer’s Steel
Files Industry [Placed in [Lab=-
rary See No LT-1018'581

(n) Government Resolution No
18(1)-TR|58 dated the 14th Nov-
ember 1858 [Placed m Labrary.
See No LT-1018/38)
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(ui) Two Government Notifi-
cations No. 18(1)-TR|58 dated the
14th November, 1958, unaer sec-
tron 4(1) of the Indian Tanff Act,
1984. [Placed n Labrary See No
LT-1018/58)]

(1v) Government Notification No
18(1)-TR/58, dated the 14th Nov-
ember, 1858, under Section 3A of
the Indian Tarff Act, 1834 ([Plac-
ed tn Library See No LT-1018/
58.]

(v) Statement under provise
to sub-section (2) of Section 18
of the Tarnff Commssion Act,
1951, explaining the reasons why
the documents referred to at (1)
to (1v) above cou'd not be lad
within the period prescribed
under the said section [Placed n
Labrary See No LT-1018/58 ]

(vi) Report (1958) of the
Tarif Commussion on the conti-
nuance of protection to the Calci-
um Carbide Industry {[Placed mn
Library See No LT-1018/581]

(vu) Government Resolution
No. 37(1)-TR)58 dated the 9th
Qctober, 1958 [Placed in L:brary
See No LT-1019/58 }

(vi1il) Statement under proviso
to sub-se~tion (2) of section 16
of the Tanf! Commission Act,
1951, explain'ng the reasons why
the documents referred to at (vi)
to(vii) above could not be Ilaid
within the perniod prescribed
under the said section [Placed
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({xi) Report (1958) of the Tariff
Commussion on the continuance of
protection to the Antimony Indus-
try [Placed in Library See No
LT-1020/68./

(xii) Government Resolution
No 4(1)-TR/58 dated the 27th
October, 1958. [Placed in Libraory
See No LT-1021/58.]

{xm) Government Notiflication
No. 4(1)-TR/58 dated the 27th
QOctober, 1958, under Section 4(1)
of the Indian Tarff Act, 1934
[Placed wn Library See No LT-
1021/58 ]

(xiv) Report (1958) of the
Tarift Commission on the conti-
nuance of protection to the Soda
Ash Industry (Placed in Library
See No LT-1021j58]

(xv) Government Resolution
No 32(1)-TR,58 dated the
fth November, 1958. (Placed
Labrary. See No LT-1022/58)

(xvi) Report (1858) of the
Tar:ff Commission on the continu-
ance of protection to the Artificial
Silk and Cotton and Artificial S lk
Mixed Fabrics Industrv [Placed
in Library See No LT-1022/58 ]

(xvi1) Government Resolution
No 36(2)-TR/58 dated the 15th
November, 1858 [Placed in
Library See No. LT-1023/58 ]

AMENDMENTS TO ADMINISTRATION OF
Evacvee Prorerry (CEnTRAL) RULas

in Library. See No. LT-1019/58.] Shri P, §. Naskar: I beg to lay om
the Table, under sub-section (4) of
Section 56 of the Administration of
Evacuee Property Act, 1950, a copy of
the Notification No SO, 2102 dated
the 11th October, 1858, making cectain
amendments to the Administration of
Evacuee Property (Central) Rules,

12(1)/TR/58  dated the 27th 1950, [Placed in Library  Ses

October, 1958, [Placed in Library. No. LT-1024/58.)
See No. LT-1020/58.]

(ix) Report (1958) of the Tariff
Commission on the continuance of
protection to the Cocoa Powder
and Chocolate Industry [Placed
in Library. See No LT-1018/58.}

(x) Government Resolution No.
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12,92 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

DrveLOPMENTS IN PAKISTAN

Shri P. K. Deo (Kalahandi1). Under
Rule 197, I beg to call the attention
of the Prime Minister to the
Tollowing matter of urgent public
importance and 1 request that he may
make a statement thereon:—

“The recent developments 1n
Pakistan, their effeet on India and
the incidents and raids by Pakis-
tanis across the Indian border ”

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
A large number of short notice and
ordinary. questions have been tabled
by hon. Members mn regard to recent
developments n Pakistan. There
huve also been notices under Rule 197
askang for a statement to be made i1n
regard to these changes Most of the
facts have been fully reported in the
public press and are known to Mem-
bers. Nevertheless, in view of the
desire of Members of the House, this
statement 1s bewng made, recapitu-
lating some of these facts

These recent development,. 1n
Pakistan are of great significance and
have naturally attracted widespread
attention. To us in India they are of
particular concern because Pakistan is
2 neighbour country and unhappily the
relations between Pakistan and India
have left much to be desired Also
some statements made 1n Pakistan re-
cently have not been friendly towards
India and 1n some indeed the language
has been menacing.

On October 7, 1958, President Mirza
abrogated the Constitution of 1956,
dissolved all political parties and pro-
claimed Martial Law throughout the
country. General Ayub Khan was
appointed Chief Martial Law Admi-
nistrator.

Matter of Urgent

Public Importance
In his Proclamation, President Mirza
stated that "a vast majority of people
no longer have any confildence in the
present system of government and are
getting more and more disillusioned
and disappointed and are becoming
dangerously resentful of the manner
in which they are exploited.”” He
laid emphasis on what he called taking
the country "“to sanity by a peaceful
revolution”, President Mirza also stat-
ed his intention to devise a more suit-
able Constitution, and to submit it at
the appropriate time to a referendum
af the peapie

This action of President Mirza thus
put an end to any kind of free or re-
presentative government in Pakistan
It 1s true that parhamentary institu-
tions in Pakistan had been deprived
of much content because of the failure
to hold elections ever since Independ-
ence came eleven years ago. Neverthe-
less, there was the form of such insti-
tutions The Proclamation of Martial
Law ended this. For the first tume,
dictatorial rule wag established in a
member-country of the Common-
wealth. The very basis of the Com-
monwealth has been democratic insti-
tutions and the parliamentary form
of Government Both these were sud-
denly ended by the coup d’etat of Pre-
sident Iskander Mirza.

Martial Law courts were established
and the Civil courts were debarred
from questioning the action of the
Martial Law authorities. In fact, not
only was the Constitution of Pakistan
abrogated, but all its laws, judiciary
and political, and economic structure
could only function within the limita-
tions imposed by the Martial Law
authorities The old sanctions ceased
to exist. The new sanction was the
will of the President or the Martial
Law Administrator.

On the 27th of October, President
Iskander Mirza announced a Cabinet
to assist him in governing the country
and appcinted General Ayub Khan
as Prime Minister. General Ayub
Khan was sworn in as such in the
course of the day. That very evening,
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[Shrimati Lakshmi Menon]

however, President Mirza was induced,
under pressure, (o resign, and General
Ayub Khan ussumed supreme power
and became President as well as the
Chief Martial Law Administrator.
The reason given by General Ayub
Khan for this was that it was neces-
sary to remove an appearance of dual
control, and further that President
Mirza had been too closely associatec
with politicians who had misbehaved
so much in the past. President Ayub
Khan announced that he was setting
up a Presidential form of Government,
with Ministers nominated by him as
hig Advisers. A Presidential form of
government presupposes the election
of the President by the people.

October 27th thus saw a numbet of
strange developments, culminating in
the dramatic removal of President
Mirza. A Prime Minister and his cabi-
net are sworn in the forenoon, and
that Prime Minister remaoves without
ceremony the President who appointed
him that day, and assumes complete
power without any check. Genera!
Iskander Mirza was sent in the early
hours of the morning to Quetta. A
few days later, he was allowed to
leave Pakistan for England. Pakistan
ceased to be, even in name or form,
a free country in the democratic sense,
and any criticism by an individual or
the Press of this regime¢ wa, an offe e
under Martial Law.

Whatever reasons or justification
there mught be for these repeated and
far-reaching changes, the fact emerges
that a dictatorial regime with military
control, which is normally not approv-
ed of by those who believe in free in-
stitutions and democracy, was estab-
lished in Pakistan. From the larger
point of view of the world, and more
particularly of Asian countries, this
was a step which caused much con-
cern. In India, that concern was neces-
sarily all the greater. It has always
been the viewpoint of the Government
and people of India that it is for the
people of Pakistan to choaose their own
form of Government, and it has never
been our desire to intervene or inter-
fere in any way in the internal affairs

Public Importance

of Pakistan. The people of India and
Pakistan have a common heritage and
innumerable associations, We have al-
ways degired the weltare of the peo-
ple of Pakistan and their economic
progress, even as we labour for the
advancement of the people of India.
We could not, however, help regretting
a development in Pakistan which, from
all normal standards, was a set-back
both politically and economically.

A matter of even greater concern to
India was the possible attitude of the
new authority in Pakistan .towards
India. Unfortunately, the relations of
India and Pakistan, ever since parti-
tion, have not been friendly, and the
attitude of successive governments in
Pakistan has been to encourage feel-
ings against India. Even threats of
war have been uttered, This attitude
has been further encouraged by mili-
tary help received from other coun-
tries., Nevertheless, attempts continu-
ed to be made to reach a solution »f
the problems which estranged these
two countries It will be remembered
that less than a month before the first
coup d'etat 1n Pakistan, the then
Prime Minister of Pakistan wvisited
Delh: and held discussions with the
Prime Minister of India As a result
of these discussions, agreements were
arrived at in regard to some border
problems. These agreements related
t0o minor matters But even a small
step in the right direction was helpful

On the assumption of power by
President Iskander Mirza and, later, by
General Ayub Khan, the question
arose whether this slight improvement
in  Indo-Pakistan relations would
continue and be improved upon, or a
reverse process would set in, leading
perhaps to greater tension. After the
first change, some vaguely conciliatory
statements were made on behalf of
Pakistan. We welcomed them. When
General Ayub Khan declared himself
as President. one of his earli-
est  utterances was of a com-
pletely different nature and
referred to the adoption of extreme
measures, and even war, with India,
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in Order to have a satistactory solu-
tion of the Kashmir geustion. Subse-
quently, President Ayub Khan spoke
m a somewhat different vein and em-
phasised the necessity for amicable and
peaceful settlements of disputes be-
tween India and Pakistan.

In these circumstances and m the
nature of things where a country is
under a military regime, there can be
no certainty of what future develop-
ments might be. We can hope for
the best, but we have to be prepared
for any possible emergency that might
arise. There 15 no adequte reason for
our Government or our people to
take a tragic view of the situation
At the same time, there s equally
no reason for a complacent attitude

We have in the past repeatedly ex-
pressed our concern at foreign mih-
tary aid bewng given to Pakistan
‘Thi> becomes of added significance 1n
the new context that hag arisen  in
Pakistan, and 1t may encourage still
further aggressive tendencies there

There has heen a recrudescence of
border incidents and of cases of 1ll-
treatment and harassment of Indian
nat'onals at the border check posts I
am placing on the Table of the House
a statement of border incidents that
have taken place between the 1lth
September, 1958, the date on which the
Joint Communique was 1ssued after
the meeting of the two Prime Ministers,
and the 15th November, 1858 [Sev
Appendix 1, annexure No. 63]
An analysis of these ncidents will
indicate that, during the last five
weeks or so, since the abrogation of
the Constitution on the Tth October
in Pakistan, there have been thirteen
incidents on the India-East Pakistan
border, and three incidents on the
India-West Pakistan border During
the four weeks previous to the Tth
October, there were seven such inci-
dents on the India-East Pakistan
border and one on the India-West
Pakistan border. Minor incidents such
as those of cattle lifting or petty thefts
have not been included in this list.
A serioug aspect is the number of
cases of kidnapping. Sometimes the
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persons kadnapped are returned a few
days later. Whenever such an incident
occurs, mmmediate action 1 taken by
the State Government concerned, as
also by the Central Government, and
the appropriate authorittes on the
Pakistan side are approached The
mat'er 1s pursued and, m fact, we
are now dealing with several such
incidents according to the procedures
laid down for the purpose Apart
from 1individual protests, we have
addressed a separate communication
through the Pakistan High Commis-
sioner 1n New Delhi, expressing the
Government of India's serioug concern
at the frequency of recent border inei-
dents and the many cases of harass-
ment and ll-treatment of Indian
nationals at the boid r « heck-posts. A
recent casec has oeen particularly
deplorable A member of the staff of
the Assistan* IhLigh Commuission in
Rajshahi and his w.fe were brutally
treated at the Customs check-posts at
Darsana railway station We do not
know 1if this kind of mishehaviour and
the increasing number of border inci-
dents are a reflection of some new
policy of the Pakistan Government or
are due to a weakening of the authori-
ty of that Government at the borders.
In any event, the least we can expect
1s that adequate punishment should be
given to these who are gulty. We
have just received information that
the Government of East Pakistan have
informed our Deputy High Commis-
sioner 1n Dacca that they have ordered
disciplinary action to be taken against
the East Pakistan Jamadar concerned

in the incident at Darsana railway
station

1 do not wish to say much more on
this occasion. We shall watch the
situation carefully and, whenever
necessity anses, place any new infor-
mation before the House, We shall
continue to follow our policy of a
friendly approach to our neighbours
and at the same time of firmness in
defending our rights. 1 would like to
repeat that we wish well to the people
of Pakistan and our desire is to
develop good neighbourly relations
with them
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735
1215 hre.
BUSINESS OF THE HOUSE

SBhri{ Hem Barua (Gauhat:) May I
make a humble submission in regard
to the statement that was just now

made?

Mr, Speaker: No submission now.
“That 15 not usual When once a state-
ment 1s made, no further discussion
can take place If they want a dis-
cussion or anything lhke that, they
may move me for a discussion 1 will
-consider that

Shri S A. Dange (Bombay City—
Central): Can you give any tndica-
tion as to when this matter will come
up for discussion? My request the
other day was that a day be set aside
for discussion on the subject

Mr. Speaker: Two things were sug-
gested either it may be taken up on
the debate on external affairs, or 1if
hon Members want a separate discus-
sion, they may move in the matter

Shri S A Dapge: [ want a dis
£ussion

Mr, Speaker: Then the hon Mem
ber will write to me

The hon. Member wants to know 1f
the Government, of its own accord,
will try to place thig matter for dis-
cussion before the House

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I should imagine that it might
be advisable to have a day for dis-
cussion on foreign affairs This matter
may be specially taken up then,
because the session 1s a short one. 1

.am prepared, if the House so desires,

not to have a general discussion on
foreign affaurs but only on this but I
‘think 1t would be better to see this
in the wider context perhaps

Mr. Speaker: Then 1 will ix a day
‘for discussion of foreign affairs. This
‘may be given a promunent place

Shri §. A. Dange: May 1 suggest it
1s such a wide fileld that this be given
a second place there?

Shri Jaipal Singh (Ranchiy West—
Reserved—Sch Tribes) May I sug-
gest that a. the Consultative Com-
mittee on “iwe:gn affairs 18 meeting on
Monday, this matter may be thrashed
out there and a decision taken?

Several Hon. Members: No, no

Shri Vajpayee (Balrampur) The
House should be given an opportuni-
tv not the Commuttee

Shri A. C Guha (Berasat) We
should have a <eparate discussion on
this, not tack i1t on to general discus-
~ton on foreign affairs

Mr Speaker. Then 1 suggest there
will be a general discussion on foreagn
affairy as usual n this session also
Hon Members 1n the Opposition will
table a motion for discussion of thix
matter 1 will consider that so far as
this matter is concerned

Shri Jawaharlal Nehru: We are pre-
pared o giwwe as much tume as pos-
sible for discussion of this matter, but
this 1s & short session, and it may not
be very easy to find time repeatedly
for discussions That 1s why I sug-
gested that 1t might be taken up at
the same time as the other, but if it
is destred that this matter may be
taken up by itself

Mr. BSpeaker: We may have 2}
hours any evening, 3 to 530

Shri Goray (Poona) We can sit
on one of the Saturdays

Shri Tyagl (Dehra Dun). Can we
think of a proposal of having a dis-
cussion n camera? After all, this is
an important matter I think the
House should sit in camera,

Mr. Speaker: We are going away
from one topic to another
Shri Tyagi: It iz practical.

Mr. Speaker: First of all, let us
have a separate discussion for this
apart from the extarnal affairs debaje.
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We can find 24 hours for this separate-
Yy

geveral Hon Members: No, no One
day

Shri Goray® Let us have one Satur.
day for this

Mr. Speaker: Very well I will
consult the Leader of the House later
We can fix up this matter But, the
major portion of the debate may be
devoted to this and incidentally the
general affairs in the world may also
be referred to, we need not make 1t
appear that this 18 a separate debate
Enough time will be given to all hon
Memberg to discuss this matter

Shri Vajpayee: Two days may be
allotted for general discussion

Mr Speaker. That 1s a question of
allowing some more time 1 will try
to give some more time Therefore,
the day will be fixed for the external
affairs debate, and more than the ordi-
nary time-—one day is allotted usually
—I will allow two hours or 2} hours
more for this

Shri Hem Barus (Gauhat:) Wil
the two things be independent, or one
will be dovetalled into the other”—
because I feel that when there 15 a
debate on international or foreign
affairs, this thing cannot be dovetailed
mnto that. berause there are so many
things to be spoken on thus particular
aspect, and the statement that was
placed before the House was only &
%orso of a statement rather than a
complete picture of the entire incident
or situation. Therefore, there should
be an independent debate on thus,

Mr. Speaker: No, no Hon, Mem-
bers need not dovetail one into the
other. Whoever does not want, need
=t do mo.

1218 hrs.

INDIAN ELECTRICITY (AMEND-
MENT) BILL—Contd

Mr Speaker: The House will now
resume further discussion of the
following motion moved by
Shr1 Jaisukhlal Lalshankar Hathi on
the 19th November, 1958, namely

‘That the Bill further to amend
the Indian Electricity Act, 1910,
be referred to a Joint Commttee
of the Houses consisting of 45
members, 30 from this House,
namely, Sardar Hukam S ngh, Shn
Pendekanti Venkatasubbaiah, Shn
Vmayak Rac K Koratkar, Shn
Maneklal Maganlal Gandhi, Shn
Chandraman Lai Choudhry, Shn
Shree Naravan Das, Shn Shivram
Rango Rane, Shn Ramappa
Balappa Bidann, Shri K R
Sambandam, Shri M Ayyakkannu,
Shn N K Pangarkar, Sardar
Amar Singh Sagal, Shn M G
Uikey, Shn Abdul Latif, Shn
Pulin Behann Banerj:, Shr1 Bhag-
wan Dm Misra Shn Ram Shanker
Lal, Shmati Krishna Mehta, Shn
S Hansda, Shm Diwan Chand
Sharma, Shn G D Somam, Shn
K T K Tangamani, Shn P K
Vasudevan Nair, Shr1 Shraddhakar
Supakar, Shri1 Ignace Beck, Shn
Purushottamdas R Patel, Shn
Baishnab Charan Mullick, Shn
Premjt R Assar, Shri Braj Raj
Singh, Shr1 Jaisukhlal Lalshanker
Hathi, and 15 members from
Rajya Sabha,

that in order to constitute =a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Commuttee,

that the Committee shall make
a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relating
to Parlhamentary Committees will
apply with such vanations and
modificationg a8 the Speaker may
make, and



139 Indwin Electncwy 20 NOVEMBER 1958

{Mr Speaker]

that this House recommends to
Rajya Sabha that Rajya Sabha do
1oin the said Joint Committee and
communicate to thig House the
names of members to be appointed
by Rajya Sabha to the Joint Com-
mittce '

Qut of five hours allotted to this
motion 2 hours 40 minutes now
remamn

Shm P K. Deo (Kalahandi) ]
welcome this Bill and shall try to
make certain obscrvationg on 1t

An advisory board was constituted
1o amend the Electricity Act of 1910
1t was consituted mn 1953 and 1t sub-
mitted 1ts report in December 1954
Ar long last 1in November 1958 the
Government comes forward with thus
prece of legislation 1 do not know
what explanation the Government
will give for this kind of red-tapism
and this delav in bringing forward
this amending legislaticn

Secondly the adwvisory board have
consulted the wvamnous State Govern-
ments and varnous privale companies
in connection with this amending Ball
But we have been completely kept 1n
the dark regarding the views of the
State Governments and tne private
concerns I think the House should
have been enlightened as 1o these
VAarious vIiPws

The board has further <uggested
that the Electricity Supply Act of
1948 should be substantially amended
This 15 a very important point, especi-
ally from the consumers' pont of
view and I hope Government will
very soon take gteps to bring forward
a surtable legislation to amend the
Electricity Supply Act of 1948

So far as the future of electricity
m this country 1s concerned, we find
that the hydro-clectric potential has
been estimated at 35 mulhon kw. if
we tap all the river resources of this
country Side by side, we have our
40000 mullion tons of known  coal
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reserves, especially of the non-coking
and steam variety, and with the large
hignite deposits wn Madras and in
Rajasthan, the electric potentiel from
these coal-charged thermal furnances
or thermal stations would be colossal

Especially, in those areas which are
remote from the coal-fields, or n
those areas where there 13 no poten-
tiality for hydro-electric development
or where further hydro-electric
development 15 not possible, the pro-
gramme 1s to have atormuc power
stations Even though at the mital
stage, i1t would be expensive to install
an atomic power house, yet in the long
run, the cost of atomic fuel like
thorium or uranium 15 defimtely less
and makes the enterprise econormcal
If we take all these facts together,
we find that there 1s a great possi-
hility for our electricity expansion
programme With the rapidly expand
yng industrialisation and the elaborate
electricity expansion programme both
in the rural and in the urban sectors,
1 feel that a comprehensive and fool
proof Electricity Supply Act sheould
be pussed by this House though it 1s
belated 1t 1 betier late than never

Now coming to the ments of thus
Bill 1 find that thus Bill enwvisages
that the mimmmum number of persons
entitied to get fre¢ connection from
the maing at the cost of the licensee
should be two as against six in the
original Act [ think every person
<hould get th¢ benefit of having exten-
«ion of electric connection in lus
premises at the cost of the licensee,
especially when 15 per cent of the
cost of distribution has been guaran-
teed by the consumer under this Bill
as gross revenue So, instead of the
number being restricted to two, 1t
should be extended to all persons, so
that everybody who applies for con-
nectton should get the benefit

Regarding the statutory nights and
privileges of the consumers, I would
say that as envisaged in this legisia-
tion, these rnghts and privileges are
not adequate It is high time that
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we pass a legislation laying down how
much the consumer has to pay for
the electricity consumed by him for
industrial and domestic purposes In
the absence of such a legislation, the
various licensees including the State
Electricity Departments, the pnvate
firms and the Electnicity Boards in the
various States have been charging
rates according to their sweet will and
almost arbitrarily, because they are
the monopolists 1n the field, and since
the standard of livaing of the people 1~
nsing, they will have to take electn-
cal energy from those sources

In this connection 1 should hke to
quote some instances in this House I
am reminded of the saying ‘Nearest
to church 1s the tarthest from heaven’
Even though 1,23,000 k w of electricity
s being generated at Hirakud, almost
next door to Sambalpur for which
the Sambalpur people had to undergo
colossal sacrifices, the consumers there
have to pay As B and odd for a unit
of electricitv consumed by themn for
domestic purposes I think that s
the highest rate prevalent 1n this
country Even though the standard of
hving 15 the lowest 1n Orssa and
«ven thou, i the per capita 1ncome ana
the paving capacity are the lowest in
Orissa, still thex» have to pav the
highest charges for electrici'v

Similarly 1 Berhampur town the
tlectneity company had been buying
bulk clectricity at the rate of As 2!
and supplying the same electricity at
the rate of A< 6} per umit to  the
consumers It 1« high time that Gov
crnment seriously thought of nationa-
lising this 'ndustry so as to eliminate
all the middlemen who are making
<olosal profits at the cost of the con-
sumers  And there must be a reason-
able ratio between the rate at which
the hcensee purchases the bulk supply
and the rate at which he supplies the
~ame electricity to the consumers At
least thigs must be <afeguarded by a
prece of legislation until we take up
the question of the total nationalisa-
tien of the electricity industry in this
country Coming to the Statement of

20 NOVEMBER 1658
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Objects and Reasons, 1 find that Gov-
ernment have, of course appreciated
that

‘Difficulty 15 often experienced
on accdlint of a licensee neglecting
to supply energy promptly to
chsential services’

1{f the hiensee 1s the State Electricity
Department and fails mn its duties, I
do not know what remedy has been
sugpested by this legislation In this
connection, I would hike to pomnt out
one nstance namely the instance of
the Bhawampatna munmcpality, the
municipal town ‘o which I belong
Though the mumcipality has apphed
for extension of the electric connec-
tion to a few lamp posts in certain of
the streets and have already paid 1n
full since the last two years for all the
lamp posts and all other gadgets, still,
up tll now, no action has been taken
to supply electricity to the munucipali-
ty for the essential services

Then [ feel that arming the
electncity inspectors with the powers
of a cival court 1s not a very judicious
and equitable decision on the part of
Government, because these nspectors
are mostly technical people, and they
do not have a judicial background or
a judicial traimng So, there 1s the
fear of abuse of the civil court powers
by the electricity inspectors

Coming to the electrical develop-
ment possibilities in my State, I would
like to submit before this House that
the Orissa Government has recom-
mended to the Central Government to
include the Bhimkurd Power Project
mn the Third Five Year Plan This
project 15 capable of generating elec-
tricity to the tune of 3 86 lakh kw
by regulating the flow of the Baitarim
river The Central Government should
senouslv consider including this Pro-
Ject at least in the Third Five Year
Plan

Experience has shown that a hydro-
electric power system 1s able to take
the maximum load if it has a thermal
base first By utibsing the waste gas
of the Rourkela Steel Plant, thermal
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power to the tune of 50,000 k.w. could
be generated. Government should
take up the question of generation of
shermal power in Rourkela.™ 1 would
also request that the Machkund 132
k.w. transmission line should be
extended from Rayagadda to Kesinga
to join the Hirakud power line to form
a grid

Lastly, 1 beg to submit that for a
big and national enterprise like elec-
trie supply, it 1s most essential—and
1t is the crying need of the day—that
the electricity undertakings should be
nationalised and middlemen eliminat-
ed. Then only the consumers’ inter-
estg will be safeguarded

With these words, I support the
Bill

Mr. Speaker: May 1 have an idea
of the number of hon Members who
wish to participate m the debate?—-I1
find about 14 bon Members wish to
speak Let them be brief Whoever
is on the Joint Committee need not
stand up to speak

Shri P. R. Ramakrishnan
(Pollachi) I am one of those who 1s
rather surprised that the Indian
Electricity Act of 1910 had not been
amended earlier or replaced by a
comprehensive enactment by this
fiume. In 1910, there were on the
whole half a dozen hydro-electric
power schemes and a dozen thermal
diese]l power stationgs generating a
capacity of 31 megawatts of power

When the Indian Electricity Bill wes
introduced ;n 1910, most of this
power—subject to correction—was
promoted, financed and operated by
private licensees. The position ¢ven
in 1948 was that 75 per cent of the
power was operated by private
mnterests Today 58'3 per cent of the
power is operated by the public
sector. Now the generating capacity
in India 15 about 2,886 megawatts

Hon. Members have pointed out that
the amending Bill has not provided
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any provision for nat.onalising this
publie  utility services. When the
Electricity (Supply) Act of 1948 was
passed, this question was very hotly
debated and then a decision was taken
that there was no need for nationa-
lisation, because the public secter
would come t0 occupy, by and by, a
predominant  position in power
generation 1n the whole of India. If
the public sector could effectively and
economically generate power to meet
the demand of the consumers, I do not
see any reason why at this stage we
should bring in the question of
nationalisation and create confusicn in
the country

The amending Bill 1s rather dis-
appointing, because the provisions
contemplated there are rather of a
minor nature I would briefly go over
the four major provisions that have
been envisaged in the Bill. First of
all, the consumers are supposed Lo be
given some  amenities, There are
certain rights and privileges enjoyed
by the consumers who are being
supplied by private licensees, The
amending Bill contemplates that the
same rights and privileges will be
extended to consumers who are bewmng
supplied by State Governments This
i1s a minor provision because, even
though there 1s no statutory obliga-
tion, the consumers today are being
provided all amenities by the State
Governments So this amending
provision 1s a minor amendment

There 15 also an amending clausc
which gives rights to the tenants n
the matter of right to sign contracts
and thus to protect them from any
possible harassment by the owners
Probably there are many cases where
tenants are being harassed by owmers
So this is a welcome clause, but as my
hon friend, Shri Naushir Bharucha,
has pointed out, even this needs
amendment to make it fool-proof.

The pext amendment envisaged s
to make extension of electricity pos-
sible and easy. As the hon. Minister
pointed out, hitherto 8 people had te
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apply to get an extension Now the
number has been reduced to two
Then 8 clause hag been incorporated
to the effect that 15 per cent of the
distribution cost should be borne as the
mumumum demand It was pointed out
by many Members of the House that
there 18 no need for this The demand
for power 1g very great today and
extension could be made economical
and paying, propogition, without
agkung for ‘15 per cent’ demand 1 am
sure the Joint Committee will take
this into consideration and see that
thus ‘15 per cent’ provision 1s taken out

and extension made possible as
rapidly to the benefit of possible
consumers

Most of the amendments concentrate
en control over the operation and
activities of licensees This has been
done because now there has  beer
rapld expansion of generating capacity
there 1s need to co-ordinate generating
systems There 13 need for the opera-
tion of the grid system There 1s also
need to ratiomalise the production and
consumption of power 1n the country
The amending provisions have been
very elaborate on this 1ssue Theve
will be cases where Government will
have to acquire the systems because 1t
15 desirable for them to operate the
zrids Probably the generating
systems under licences are obaolete
and the generating cost may be
prohibitive, 1n such cases, there 1
necessity to acquire those concerns or
hmit their periods The amending
laws have been very elaborate on this
mgue and 1t 1s a welcome feature

Then again elaborate inspection ot
the electrical systems has been pro-
vided for This is also a welcome
amendment n the Bill

But I am disappomnted mn the
amendments in the Bill because there
are many major issues involved in
distribution and also in the relation-
ship between the gupplier and con-
sumer which have not been taken into
account in thig Ball

First, I would say the prime obliga-
tion of the public utility system 1 to

(Amendment) Bill 746~

ensure relability and continuity of
service If they fail to discharge this
obligation, some kind of a penalty
must be there because now all the
generating power systems are gomng to
be a monopoly

There are certain advantages of
monopolies but there are also many
disadvantages of monopoly operation
The disadvantage of a monopoly s
that the monopolist can refuse to
abide by his obligations and duties to
the consumer There are no provi-
stons in the amending Bill to force the
supplier to abide by his  obligations
and duties

1 would refer to a case specifically
of my own town, Commbatore
Coimbatore has been m the last five
or six years short of electric power
We have faced cuts to the tune of 75%
extending to three to four months In
the year We have approached the
Chief Electrical Enginger and who 1s
also the Chawrman of the Electricity
Board and represented to him on
behalf of the Millowners’ Association
of Coimbatore that there has been a
recurring cshortage of power n
Coimbatore, not only affecting produc-
tion but also throwing several people
out of employment An excuse has
always been given to us that this 1s
only a temporary feature and i1t would
not be there in the coming year For
the last four or five years we have
faced this power cut and I for one
would think that if power generation
and distribution have not been under
Government as a monopoly and if a
private licensee has been operating
this public utility service, I am -ure
the Government would have come to
the rescue of the industry and would
have said “Something must be done
You must pay some kind of a com-
pensation to the mills that are dle
because you have not been able to
fulfil your obhgation” WNot only that
the mulls cannot afford to keep idle
and there are labour laws making at
obligatory on the part of the mills to
pay wages for the days on which they
do not work So, the mills have gone
n and purchased small generating sets
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of 300, 400 or 500 KW which are
uneconomical for continuous operation
because the operating cost is prohiba-
tive In Coimbatore City alone we
have spent more than Rs 2 crores on
small uneconomic diesel sets I would
call this a national waste because
these generating sets are idle as they
cannot be operated cconomically and
because of the adamancy of the moro-
polist—the Government—Rs 2 ciores
of national money has been wasted in
this manner Had there been a clause
making 1t obligatory on the part of the
suppler to pay at least a certain
amount of compensation, this
occurrence would not have taker
place I am sure there are similar
cases 1n other parts of India where
such a contingency has arisen

There 1s also another pomnt which
has been bothering me and which 1
would like to bring to the attention of
the hon’ble House  Here there are
two parties involved One 15 the
supplier and the other 1s the consumer
The supplier sells electrical energy to
the consumer The consumer 18 the
buyer The bujer has absolutely no
representation to represent  hi-
grievance 1n any State-owned body
As the hon’ble House 1s aware Statc
Electricity Boards are ridden with
officialdom and bureaucratic way of
thinking and 1if proper representation
15 given  for the consumer in the
electricity boards and also on  the
Central Advisory Board, 1 am sur«
that some light will be thrown on the
difficulties that the consumers are at
present experiencing and many of the
things could be rectified [ urge upon
the Joint Committee to go into thas
matter thoroughly and make a wise
decision about the representation of
consumer interests on the State Elec-
tricity Boards and also the Central
Advisory Board

There 15 another question that 1%
rather important probablv not at this
stage of development in the countrv
but at a later stage of development
‘When the country becomes fully
industrialised or when industries are

{Amendment) Bill 748

to be put up, power 15 a prime factor
So, if any State Government takes it
into its head that it would be in  the
interest of the State to attract an
mdustry by cutting down power rates
to that industry, 1t 15 quite possible
that that industry would move into
that vart of the State even though
there may be locational advantages mn
putting the industry somewhere glse
My fear is that there will be
imbalance 1n the industrial set up of
the country and there Is no provision
in this Bill which could prevent that
kind of a contingency arising 1 would
urge upon the Joint Committee and
also on the Government to make ome
provision that there would mnot be
undercutting of rates just to attract
industries to a particular part of the
country

I am also worried that in case some
State Government reduces or enhances
the rates of electrical energy for the
same type of industry in different part
of India, specially when those indus-
tries consume a large amount of
power, they may be placing difficultier
for these industries n the way «of
(ompeting with each other That
contingency has never been contem-
plated 1n the amending Bjll and 1
wish the Joint Committee would gn
mto this question thoroughly and see
that some provision iz made so that
therg would not be undercutting of
rates

Some hun Members have said that
the co<t of geasration of power 1~
considerably low and the rates  that
are bemg c<harged to the consumers
are rather exorbitant Some hon
Member has referred to the countries
where generation of power is very low
and where the supply has been given
for the production of electro-chemacal
mdustries at a very considerably low
rate The production and distribution
of poavwrr at cost rates depend upon
the supply one 1s able to take There
are several industries where in the
cost of production of the final product
the cost of power means very lttie.
Those industries, even if higher rates



F7) Imlign Elsotricity 20 NOVEMBER 1858

are charged, wiil not be put at a
disudyaniage. e are certamn
industries where in the final product
the cost of power forms a major
portion. In those industries 1t 1s
necessary and I think it would be
obligatery on the part of the supplier
to give it at an economical rate
specially taking into account the rates
that are prevailing all over the world
to see that they produce the product
at a reasgnable cost so that 1t could
be given to the consumer or made
available in the country at a reason-
mhle cost. No provision has been made
for this kind of contingencies that
may arise at a later stage m the deve-
lopment and the industrialisation of
the country,

1 would also like to urge upon the
Government and the Joint Commuittee
to see that cheaper power should be
made available to  small ndusiries
because small ndustries do not
consume much power and they may
not be in a position to pay the Tratcs
that are being charged for the same
land of industry set up on large scale
Small industrnies take low  voltage
power and probably costs of distribu-
tion are high, but still if some prefer-
ence is shown to small scale indus-
tries I am sure they wtll greatly bene-
fit by these concessions

I would urge upon the Joint Com-
mittee to consider these points and go
into the various clauses carefully and
suitably modify the clauses that do
not suit the conditiong that are
existing today After all when a Bill
is made 1t 15 made not for providing—
and emabling the administration to
carry on and for what has happened
but also for what will happen 1n
future”

Shri Sadhan QGupta (Calcutta—
East). Mr Speaker, Sir, thig Bill has
not come a day too early As a matter
of fact, T would have expected
thus Bill or 2 much better Bill, I
should say, to come much earlier in
order io amend the Eleetricity Act of

nsHDd) LED—4
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The parent Act was passed as early
as 1910 when we had very few elec-
trical planta. I Dbelieve the hon.
Minister has the flgures, We had only
10; and now we have 451. But, apart
from the diversity and the number of
plans, the most important difference is
that at that time the Act was
conceived in quite a different spirit It
was conceived for a backward country
which was to be exploited by an
Imperialist power Therefare, all the
stresg 1n the Act, or practically the
whole stress in the Act was for the
interest of the industry which, at that
time, was largely in British hands.
Also, due to that stress being too much
emphasised, the interest of the con-
sumer was neglected and the interest
of the worker was not even thought
of

Today we proceed to enact this Bill
in quite a different context There is
our great Plan for industrialisation;
and, for the purpose of industrialisa-
tion, development of electricity s
essential If we can ensure an
adequate supply of cheap electric
power, we will certainly help forward
our industrial progress to a consider-
able extent

Secondly, electricity will play an
mcreasingly important part in our
transport also A large part of our
railway system m the industrial areas
of the east of this country 1s bewng
clectrified, and, if we can do 1t  with
success, we will have a considerable
advantage 1n our transport and our
transport will be considerably speeded
up

Then, what 1s most important s
that we profess to have an entirely
different outlook today We do not
profess, today, to enact leguslation for
the purpose of securing profits for a
&roup of explorters; but, we purport
at least to enact leguslatien in order e
create ap advapced Welfare State and,
in particular, to see that the consumer
and the worker get a square deal

From this aspect of the matter, the
Rill has been frankly dissppointing. ¥
after all this tigne a Bill has  been
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brought forward one would expect
that the consumer and particularly the
small consumer will be taken good
care of, Secondly, one would expect
that the electric worker who is help-
ing to produce the electricity would
be guaranteed some kind of square
deal. Nothing of that kind has come.

Let us look at the worker's case.
There are many electrical plants;
many of them are working at consi-
derable profit. The electrical indus-
try, by its nature, in the larger areas
of the country, in the more populated
areas of the country has a guaranteed
profit because it enjoys a monopoly.
No competitor comes to oust it from
1ts business and take away its con-
sumers. Therefore, it practically
dictates its own terms and
regulates its own profits in spite of
the restrictions imposcd by the Sixth
Schedule to the Electricity Supply
Act of 1948. 'The extent of the profits
have not diminished to any consider-
able degree. On this ground, the
electricity industry in larger areas, in
the more populated areas, in  any
event, has a very sound position That
position, unfortunately, i1s enjoyed m
many cases by foreign undertakings
who make profit at the expense of the
people of our country and. naturally,
export a sizable part abroad

Apart from the necessity of check-
ing this export of praofits, the most
important part 1s to give our con-
sumers some advantage out of it
Instead of giving that advantage, we
are allowing certain trends to develap
which are most alarming.

In my city of Calcutta where s
toreign undertaking works we have
aMowed them to buy electricity in
bulk from the Damodar Valley Pro-
ject at a fantastically low price and
then to transmit it to the consumers in
Calcutta at a  considerably  Thigher
price, In this process, great advantage
iy reaped and in spite of the restric-

ons of the Sixth Schedule to the
Medtricity Act, considerable profit is

(Amendment) Pl 752

being made by the undertaking coms
cerned.

A previous speaker, Maharaja P. K.
Deo, has given a similar instance
about the Hirakud supply that s
being brought im bulk at a very low
price and being sold to consumers at
considerably higher prices. Why
should these things happen? Some-
thing must be done to check it; and,
i* nothing can be done to check it in
the private sector, the case for
nationalisation is very strong indeed.

M the case of the Calcutta under-
taking, for example, an opportunity
had come in 1048 to nationalise that
undertaking. It was not availed of on
account of some unaccountable
reason and a 20 years’ lemse waa
granted. This kind of thing must not
happen. The frst advantage must be
taken of nationalising undertakings
which are run at a profit and the
nationalisation of which is necessary
m the interests of the public,

Mr Ramakrishnan has urged against
nationalisation. But, 1 would reguest
the House to consider 1t from an
entirely different point. By nationa-
lisation, we can at least do this  thet
instead of laying unduc emphasis on
the  profit aspect, we can follow
pohicies by which we subsidise those
industries which are unable to  bear
the high price of consumption of elec-
tricity I do not mean that the
clectrical industry should be allowed
to run at a heavy loss, as & nationa-
lised undertaking  The loss, if any,
must be commensurate with the gain
which will accrue by supplying cheap
electricity to the people at large. It
15 absolutely meaningless to supply
electricity at the rate of 7 annas or 8
annas or so a unit. The people of our
country cannot afford i1t If we want
to make themm use electricity for
running cottage industries or for the
purpose of lighting their homes, we
have to bring down the prices.
By reducing the profits and I think if
the undertaking is nationalised and
run om a large sczle we shall aniy
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have to reduce profits, not to suffer
josses. Even if we confer on the
people a benefit at the cost of a small
loss that is certainly worth under-
taking.

18 hrs,

So a relative balance between loss
and benefit will have to be struck, it
ioss does occur, and if logs does not
occur there is everything to be said
for the purpose of subsidising the
small consumer. That is about the
consumer aspect. Unfortunately the
working class interests have gone even
more by default. The worker in the
electrical undertaking exerts consider-
able effort to produce electricity and
through his efforts huge profits are
made. But s0 far he is not
guaranteed anything out of these
profits,. He has to fight for every
part of his right, for bonus, for
increased salaries and it 18 very neces-
sary, therefore, that we should step in
and guarantee the worker the benefit
of some proportion of the profits
which the electrical] undertaking
makes. Therefore legislation should
be undertaken in the first instance to
guarantee part of the profits for the
worker whether 1t be by way of bonus,
whether it be by way of increase 1n
wages or whether it be by any other
manner, or in all these manners What
I want to emphasise is that some
legislation should be introduced by
which if an electricity  undertaking
makes very big profits, as many
undertakings do, some part of it must
be guaranteed for the benefit of the
worker.

Sccondly, there must be legislation
to subsidise the consumer when such
subsidy, wil]l be in the publc 1n
interest and for that purpose of
course we cannot have an  under-
taking 1n the private sector, because
you cannot ask the private sector to
bear losses for the purpose of subsidy.
But even when 1t 18 in the private
sector definite  statutory prowvisions
must be made to let the consumer
get the benefit of a part of the high
profits. Of course, In the Sixth
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Schedule there i1s a provision by
which the consumer is to be given a
rebate if profits exceed a certain himit.
But I have not heard of a single inst-
ance where consumers have got a
rebate, or are paid back part of their
electric bills on account of higher
profits.

High profits have been made by
many electrical undertakings. Ac-
counting jugglery has been found by
which those high profits have been
appropriated under one head or the
other, under the relevant provision—
I think it is the 17th paragraph of the
Sixth Schedule. Therefore there
must be some more stringent measu-
res to enable the consumer to reap
the benefit of higher profits either by

way of reduction of his electricity
bills or refund, 1n whatever way it
may be That kind of Ilegislation

should be undertaken

Therefore 1 support the Bill so far
as 1t goes, because 1t 1improves the lot
of the consumer to aslight extent, but
I would impress upon the hon. Minis-
ter the necessity of undertaking a
fresh measure as soon as possible to
secure and safeguard the rights of the
electric worker and the rights of the
small consumers, If that i1s done he
will have the thanks of the House
and I can assure him he will have the
cooperation of  this side of the
to the fullest extent

dfea g ITW Wy (fewre)
Far® w7 ART . TE A% ¥ gaf
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o ferwTad 57 2198 d A 3N § w=T
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qge gAfefed &4 & ad wr o7
feefreqer d Arqe il & 7 ¥ W
g. wefrgl & zvewre oA wwd
qT wd §. & AT LT WIRHT W T
e A Iwwt faaedt e weelt @
EwT @ fear ar e § 1 Sfew
Tz 3 7w ag arfos a9~ qaT fr g
Foemaasm sy aE d
saer wraEt A § | 9B IEe) o7
IZwa ITHEY g A 4 fr ag o -
fagi %) w&R wfas #7, w9 38 ¥E"F
FHeFR gt & 1 gz A SrF & G
®fexim 9g9 oF. IA@r Nt feAT W=
T fmT 09T § ST Tw W S S A
¢ ag zawt wew & f o AY a7 gy
THY BES! AFT IST TAHT |

THA A A ] AEY AavE 37 98
2 fr agr a7 wérma a w2 iy ey
qTHE UTH &) FTF2 IR WET FIAT 9,
FT TTEATES TN, 9IE & &1 wiedr g1 a7
SOTAT ST ZY ) qF A & AIIHT LT €Y
4 & w9 57q ok 7€ §, a® W qmi
wt & ? =y g7 ufrgr g Aot £,
TRT 97 A7 OF WEHT W7 g
2T TE Nt aw s o @ w7 R
A efr g€ g ¥4 & TOW A% AR
yfefedt aft agft aftvg ar sk
wog A8 fx Iaw faoely § weww fem
waMT | oF wrEEY & fag o afY e
T wrfgg # Fravay s wrg < srft
TF 97 23X ¢ 1 fum mnfos 97 w9 &Y
) fawet 23X § I anfww 97 g% *

oy faorefy Forendfy wfid 1 o sy Y-
ww v Y @ &, w9 fewaifcdy
wa § N oY qog A £ fr a9 &
T Faaw B F o T FC £
aoer wfegw oF weHT g AT &
g s d frw A A Y wR &)

% 7® @ wrgm § fr e e
e fere fomy fe ot gy gxde
AT FTS § 9% AR & ek A 4 0
|y A R ¥ wWreT W A feerd
T AT € 98 UK § W R R A W
AW Y AT | A oY SR wT
BT FTAT AET § A% HAXT §9 AE
¥ A0 N § I WY T oW
faorsft #7 qfear ndar sv weT ¢
A E T FTERATE AT § IEr W
WY 61T 7oA w27 a% oy & 7 4%
2m1 2 fF 9y orAsIA T 7 UF
FTg 97 a9dIE quw /47 f§ At
FEATTIIT AT G 7 ayH fear
F0 W g A erT £ qg Z 9 | 99
THZ TN fam &1 FaEz w92 & 9
ax 7 € A § awa g fe am oA
TH 9T 9 farT 3 AT ag wuE
Y 27 Az | somEy wrEme AfaA aA
gr A%t 1 Taaz w & s T #vd
atr frree wfge orfs ot faors
ST 97 97 § qgArAT 4R & Ia7 S5
®IAET IIT HAF |

oA gt At framd ewEs W
W& g ofr 3aw ge wemTa
agrd & ) vud fag & amet gafoa
AT F | WM GRS €7 §E EEF
A & g g qe W
ez eRfwfed avtw & wwesd §
gar get OFE & gemR § fek £
wrr Fedt aft werdvie s and
Y w7 WY | Kfer sww ware vl
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g i SeE g W A &
off @ v fe anddw & faws
TedE RTT At § sfea o &

fes
F@ § 9 fow amg ¥ wW

gur & & I & /o qE g &
7€ 2 1 7+t oF dfRfad soodt w1
Y T ¥ TR § | A AA
fe feg 9@ & Al 99t 97 @M@
TEg & | %9 U9 g9 faw & @
LY | ot AT dwmw I3(T) Afema
Qe § @7 ST T @ A fog ®
T AT At dAE ®T TEAELE W
A AT @EITF 0F A FaX |
q w@w AT g | W A faer e
AN AEE W N FYRAET F g aws
TImA AT At & L WA
¥ gafasa G ¥<ar | ¥fFT TR
arAAt & A s & aF §, IwIT qA
QAT § | AE gafAg avw & O fe
qg TAAHZ FIFHE, TAAHE FTEEH
Rar TEAHTT & WEHITF 3ITA T ANE
g &9 famr = f¥ 3@ waAHT w1 &
T ATATRT @ 1 BW A R wzefEw
¥ @ § q@ OF wEWIA SGA HAT
gur & fo firel w1 vk Framma 7y &
Tl i WF Far R EanAsere
faarm ordd & 7 s fama 4@
fea wweft & 1 fao qrorEr F @ @
€ Fogras 2 awiT & 1 381 9% W WK
Rt @ wrf forae 233 € aw @

A & I W Ew T v ) e
1§ Ty g § e S 4 es are
& safedy ¥ fad wwY g, S\ oW
s 9 arg 1 BfeT g7 Y AT A
T W AT &) W ATy wEaAr
AT fo 5@ ¥ AT T FT A N w2
¥ ¥, § gafes s s g 1 @
e a1 FEA FT NAT AT G
¥ a%g ¥ W€y WIS ST o™
uiR wweg grEfay ofces &Y @, @
¥ gy W 5 oAeE
T g\ ofew ¥ qy gw

s § 1 e ¥ fowma ag @

I LN A 0F fadae w0y faoré
91 S¥X 99 HAE w1 77 NG fan
a1 f§ a8 W v wravRE 1 WA
§q 3% faw 97 faar L AR I W
I FAE ¥ TOF AWT AR T A
o A, "N aeyIw i s
X 7 femr s fgd av 1 9w w92
% AN wEETOT 9 §qgT aE GER
I ¥ el T4 97 {6 9g W IOF
TG < g1 9% 39 fad & @
# T FE w7 A ¢ 1w few ¥
ar § dmr & fear seT wifgd @1 o
8 fas 97 o w1y o FNE =W ST
@ 2 W ¥ & wiasr W s
g 29 T1fed 1 39 F 77 wfewrr
g afEm g e ow o
WEEH § 99 F 70U $H ¥ 0%
Taeg W gl w5 )

' fas & 3f@ o 2ege w1 faer
R I A A THS FAATREN
*few g a@ ¥ 2w & am faodt &
M § agfand qgar s T ¢
SATRT { FYTET GOAET WY W g
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[¥few a7 e wnia]
AT &, 99 & a7 ¥y o7 W qTXK-
d7z o oA we fagq wie QO
Ay fam & afy qmar g 1 & A
i fadaz #2271 farfar faer & afm a3
aq far ¥ 39 qv frae & A A
qdfegfrdt &1 d7= g7 ¢ 9w # faw
qarsz 7 ¥ fag qav $3 faar smav
wifeq ug #8 ang 9 TR @

| &9 ® A% ol g wifed fF ada
fear aw 34 71 9§ A7 faw W
uRTrdfRg i a1 e gz fHasar
arsr  {qw @t qud gue €Y agg
I a4 - @ g fe mwrw ged-
WA H A WA E ) 54 57 T HEA %
gfgae w9 r 1RO AN F@
wiwr faaqy 334 & asA a7 §
foraar f& am4t =71 g3 ) safay s
fax{r & A § AN T 3% 99 afEw
qz fyaxfaa fe1 @@ =ifzgd 3% f&
g AT Aefrma F B3 0 ga
ey | a7 wear g fF g7 faw & oF
A ZET T e A9 § g aATl
3 f& faadT g7 97 a T AT & 0
& gugar g 4 avqm wmF F frasr
F1 dw T wdrmeAR ¥ 93z 4 fAg
A wfed 1+ greT g A WA g
f& e A1 wEw sy w1 R
s Afr *n 3t gaurTAmE T g3 AT
T tra FT oFwF ¥ fyam
F T " IR AFE G @
2197 § 3rer g & Arrer 3 fam
R #1, aEe fares &1, (@
st wr snfgs 7 fawsr Amfe,
¢ T ¥ fAg & 33 1 & 7 faw
]z dr@ AEr F|Ar 1 W IEA &
f& fam faast 1 zn foiy oA &
AT ITAT ZAT ATEA 4 IH A WA GEAT
T gifaer w7 fAor 1 97 7 7 a0
3%, fo Ao Ho WX wEw W
= farar 91 QY gy ag Aaa ot e g
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¥ SRt ¥ Wy 9T 3R & $fvorw
fear omdm 1 faordy wr gET Tz
ragr Q7 | ¥fes gv ¢ H worg feordt
w1 x5 3g o= mf § MNiw 72 gw w1
wegz Ad 4 1 ww faoefr w1 aga
st wvwas gtae gy wf ¥ ogw
frafragr frasr Ny av € 3
>fFT a7 T ATAT A (FAAT FT F47
e fRar | w9 7 argar Gear qr
fe wmq frarft & game & zgade
|FMaa M faa= #7727 7 77 F1 97
w1 3zt oidY w1 gfAomy 537 0 #fva
TS A Wqror AF TAT 743 frer | wre w5y
o g1 f% wraa 37 F a1 fFoer ¢
T AT T2 WHEGTS BT AT Y AT 4
It e F qATE TT FATHr AT gAY
2 1| WL HqTT THAEQTT FT {AAAT 2T
YT /G ATG AZTE F W 27437 A
FT AT FT gAATH IT - T qZ 1 ST
Jzrare gl ey g3 v @ S
sy A T 9AT e mypr g0 fra
mA AF T THEAT Fr wwAr o fr
LIMEE IO SR E & i B E o Fr
F AT F KT TFTAT | T WA
gq Y fawdr wr frem gar Ar 2w
W18 772 T47 7 3 791F a0 4 4 a1
7 nF tafqeT A7 azam 9gq4
agr &1 At 7 fraan 330 v 7w
& ®I® JAT TIAT 47 | AT TF I
gArE &1 oAy 7 fom gy fafaeex
Arex 7 agr A FT A fF oqw q@Eg
77 FU | "9 771 faad) a3y 37 &
sfeqg azv 7 At FEn oy qw o
faqr s « IFT A TR fogr g iw
ot feefraza #=2 &7 A4t grov IF
#1 wadAAz aafadr T s qR
HFATE & 9 F73A1 e, fe oAy
agz g3 frrear 1 o9 2 fs g7 rd
7 ©F wda wredt ®Y 7 qrey fAwar &
W 7 fewdt freeft 8 1 @Y & quer
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wrgan § fr vl wrefy ¥ fad gwr tY
wifeeqas QR w1 war y@we fea
T T ¥ 1 AT WA EHL AT & T
TR g a1 fie o dfwe srew AT
T WA a1 THT (¥ W TRARTT
dwx * gomwr & fag g ) Ffwr fom
TRy 7 it aw Rz qelr Ay
T AFT & IT I ATY THTR AT 0T |
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quETS A% AT SqrEA WAy gz
FT EF | qF g O F & owr o
aere 7€ 2 (e w3 g7 7@ A
fawslr &1 a%2 Qw0 s37 gEw wfeq
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oY g1 @ ¥ fe v &7 ofweET &
AT ATH § TG AT 1 I & A% A
FE A gF 2T AwaAT & fr awer w0
T T FET gy & g famr
HF WY &= § (@ gzt a0 A0 A0iEa
far g7t A1 A7 woar IheTw w7
efY & 1 wra &Y 77 @y o qro Ho
F1 faoet Far g1 7@y @ 3z faw =21
rararar 7= &) faw sy A1 won
gfArama |z FT oAy § 1 wEdAGT W
a1 77 T|ar iEd fr oarer gzt #1
fasrsft o 1 g0 s 97| 7 @A
TT7 AT E 9T W FET AT | I A
& faweft & IwTHO SAT AT ATT-
T T AAAT AZT 27 AT L T ATAT |
exiEs § wrem @ v gdr migivd ey
TEI FT I AT 0 TE 19 57 1Y
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7 " wafen fa=w ¥1 qavasn
9UE TR A F d 7 @A g W
TW AT LY AW £ GE 4T IAT 7T
UF AW £ WIOA R R 20
aT wifen (s o o1 #wr wyew
wafy frg® o5z &1 g3 v e T

forar T E7 ) X7 ¥ AY sy g R
s 741 fae & forw & f wrd e
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FT A5 A 34T AR FMET |

A & e 79 (37 v FsgeE A
3T qEATR! ®1 7 ¥R ¥ Ay oft
qEr7T 741 g (77 47 3 /7 4 39 Fi
ATEART BT ATE T 9O EAT 2
gr avg 7T a=er g4 1 € 2L
o & 3r A1 | G0 AT ATE A9
#1 aavaz e T Fa 20

qeer & 0+ {99 1 avw § "Aw 7
B wreTe 7 Aawe frenar smeend
a7 H7{AY W15 &7 #4972 | o7 qE!
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AT 5T I HE GT G FEE T T |
T4 F1E FHER FATAT LG | F |TEAT
gmar e ¥A T R E 1 | g Y
snaar g f 29 Avs gfwe 0 oW
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Tz AT FW ¥ ¥ g1 4 W qq
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ga woquE # deT A awg
q gwel EWlY &+ sreEdY e wr
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[+ sy wre Awa}
gy sarer ferr A 4 W o
w1 fis e {1ZX 1L e W W«
9t fevd & ve¥ € AT wer §
faar amaT &+ ww frwew WX T
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3w a1 17 W aorg ¥ N waray dur B
¥ @ § oY drex @Y wiw & fag IEey
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v 7 ftv sR 1wy gy wrer B
iy i Qw adw am wifge
s o died w1 oy ww ¥ ax {fer
gor w2t ol oy @ ad fe @ e
EHRT R T AL | WIARN W
g e & ary ¥ fag qoaner R R
A FAEY FTH AT X KT AT
¥ g wfgfafer &0

EES WHTT AT SR WOAT
XEFZ WET AMAT WI§ SEEr oEr
@ ® oAy g wifgw 1+ I At
Y FAT 1 Ao " & A el
7@y faar srar wifgg « wAT g
Y s fY ag & fr s v wew s
WL FOAT AR & qF T qFaAT g,
e a e sfew & 76 & vafag
fas &t & sy A} 1 5F
aeg ® sfeeg it 4 =far & o
¢ 7 AT MIAT KT T qH |

orafas we fr gfaw @
8RR #zd ¥ werEr 0w a9
ferra a8 & v oAffed £t s
IQ K FAAT H TR & GHEA
Faftgafarz § 1 g9 geq A
ot W17 F9 §3 {67 7 F qarfeas
fr k4t o7 ¥ a8 9w S7ar ¢ fw
FHTMA F F1E AT FZ W A Qv
1 AT feesht #Y gAfgfady ¥ at
F oF g qay a, foe ¥ s F

T aqy fie A fF wree fawgwr
oifertfste § 1 wyf o Q@ o
¥, feesl & ote v & wwae F faoreft
wrwwf gy v k1 o oy Y F
o5 W W qfae g% fwar emer &
W=z e ¥ fow oF arar o farge
HaRt § 1§ N e , Wt o
WA, FaAT TR WY yfre aw foar omr
o § A gvm § Fs ww
# foagr amn Y, e ug & r ey
sy fen g gr N oy § s
T ¥ WTH I W ¥R
T & arft waoged W fore e
v farareft &t ot §, S F o vwg
& fs wariz WY xw a1 w@Ew w1 0
so1 wifeq fe fvg o & sy &)
waft faodft qdar w wr wwdt §
F ud w wgw g fe wwdt faory
d=1 7 W gearf FET At
gew g fe W9 w7 (F Nwew w1
| ®T O, a1 AXT €Y JrASTT A
& It § 1 I9 % gy " A
g, A7 % wrg A w1 few A7g
et faust & 7%, q® @@ 9w &
A AR Ao fege A
wgraw a3, e § o€ vl
a8 g1 TfFa g7 7 e o oA
gAm 3, oo oY aug & waede A
Sarar AT ¥ q & fem mome @ o
TEAHE gIRAT FAET €1 #7 AR
w7 AFAY &, 9@ F 39 ¥ 9 amAe
Fft ¥ TR I SH WRIE 1 ZW
oA & frqure g ARz T Fe A T
FeafaaY 1 5waF 27y ° /T ¥ R )
deaS qo ot aEwmarg 1w
TR 7 ®1F W o @9 ¥ |9
wifen, & g At foodde &
T T u9d g F X *T I A%
qerat wrfge | Ffew fewra qe & e
meddz & aered ¥ srgRe ewafaat
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R e s vt §, 37 ¥ ww
midz ¥ o A § o o o wfiw
wrargfee § 1 &t s & arferft
= 7x ¥ wifge fe iy wifgar
X ATEE FTHA W A WA
gw & ® &, awd fis faoeft o=l @
wilafraafidd | 7o
t‘#&ﬁtﬁtl e 7 of it @t
worr wifgw + Sfer F Fwar g fr
qaARe 7 @ welt faweft A @ W
s wrsfw ez il &
arE W ST XS W TR §,
faor ¥ IfT st & vl @
ww fiear o1 @%, I Y aRw N
ar w% W IT ®Y T YwA T
T ¥ ¥ QF w9 g% ¥ aved
g g fear s a% |« R wF ¥
et § 6 oy arfast e 2

faorslt a9 ®1 gk I T
qZferas agy Iz }, fow a1 =
FH T FAIL Iq W qGA BT EY
gFaT & 1 ¥ FEIT W qA WO
A ST AR #) RqEEAs 39
*7 Ter THA rar ¢ fF v N
#T T a7g & geraTe A fear o
1 ofew aew 7 o AR AW a3
Tarar 91 ff 7o 3w 7 oF IaT 2,
fog & afer  faaet 921 &7 & ame
fegemr &t Torawt 20 T A
TR I AT+ F g N
argar § fe gt 3w § e & A dm
FTAM T AT TE §, §HT KTTEEL
&1t FYE Gswro @Y @, A fev O
CHREOT A1 yrosHEa g g 44N
T Awie for am, famr ¥ gfasfed)
& &1 oir 37, fom ¥ sy &1 faat
Y faq 7% 1 & @Y 78 Wgw
wiefe & qufes A & yde

¥TT RULH BT WH §1, Iq wY AneraRT
BTEW & aTRA T wAr wfgy )

oA, BTG | %yl wnar § fe
Heat is convertible into electricity,
and electricity is convertible into heat,

qrex oAt agi v § o 2 oy
W el - g A SR I
£ SEwgwEaTeTard arr g
tva¥ gfae 7 gifgfed & afa
wul & qrff frrar ar swaT &1 F
g Wt § f® ewr W@ F forad
dwvag gfaaw §, 37 ¥ onfaxr T ¥
qd qavwg Y wrn W edfefed
& I /& g T § T Fwrar
wTT ¥if6 Iq & oW § WA, TW q
arge WX §a ¥ ofede gedwe ol
2 I g ¥ ¥waw ofiare WY gy
F 7 qrer fadr 1 gw F % A
s fT war & fF FEEsTEE oY Tw
2¥ 9 qO T WWA A AT & |
g9 Tzd & % 99 ) g0 v ¥ fag
F2q Izt@ WG | A%a€ ofrmwr F
faset ag=T 7 W7 5 TH B wFAQ
9T FT A%A & |

¥ g AT TH v AT T H,
%) o vy s FY wraaT 3 d gafees
2 FT F7AT WET # |
13.30 hrs.
[Mr. DrrpuTy-SPEARER in the Chair]

& o F77 9gan 3 fe o &l ee o
¥ 3 wrar 2, 3w faegw gEw AR
aafra & A fegear & whEr aiema
7 gL Awe & & % ¥ wera
2 WY g garttae S ) qwW
et @ fE oz A gwowY TET & o
ag afews 5 @

!en%rﬁﬁqﬁaﬂmﬁ

J o9 qwEr ¥ sar fefasr 39
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[dfex sy T Ariv]

AaTa ety | QvTew fed frads
Wy gz g
The Deputy Minister of Irrigation

and Power (Shri Hathi): That stands;
that is & separate piece by itself.

dfex srgT aw wpfe § agA
A AAQqTgrg) A AR ITEY
T gy ¥ us gAfefady s
wETaFET g R @A g feoow
qTAE A T YArE 747 fEar A 3
A7 g § ag wn F e Aa%
¥ qF AGF VT TR ETTFT AT G )
ag w1 |1 § 60 g0 A& T, g fw
F xard 9 & ¥ frarara &1 1Qar
QT g 1 T% OF AfRTZ AGE R
f& qra 1 q T 7 vavan Fery e T 3047
for v 8, AfFr worr oo
THFLAT § BE AT E, AT IF AT
oqm 7T 7 AfRT 1 mra 91w
qrqs &1 R fiTwg AT IVET AT
FETATR 11T A1 /ATITT &7 B
qg=R F fam FriAm ) 72 3= S 2

atfar § § az o7 =ar fuadr
wast fasrgT gz & fr 23 037 9 n.3
a3 WAAET AgT vq A7 F AT TI-
FrEIL ATE FT SR AT BT A AL
3q § sAsgaa w1 frag=zas a7 2,
A e aga I=0 & 1 F @z 0 ud
FzAT wrgm g fo w= wAfsw fasq
FaTaT ALY 2, A taew wdt @ A O
feq o3 £ | wa PEewT 77 A9
M FA TR &1 G IR g 7 g
far &1 faowe #q87 § Oafo=r
Fv ¥ F1fag 74 2139 § @y I, afE
T B e g fe m aga af e ¥
fegema &1 d AT /R AFAT
#¥at ofga & ah & fag wor
F5IgT A W EH A BT OIEFTACR

(Amendnens) Bl 9B

Wrraw wt a3 ¥Wfog f 39 ¥ wax
o It

S8hri Vajpayee rose—

Mr. Deputy-Speaker: The hon. Mem-
bers shall be brief; most of the points
have been made.

off wroddt (¥EIYT) ;o SuTeRw
wgrza, fF ag fadae QEY qaat WY
¥ wfafa & Sy a7 wr §, w0 foo
MEARTTR N AR AEL, A&
7 T F WA ¥ ST T v )
aET A% ITAEEY &Y wfw glawd
27 F1 vy ¢, ag frdaw qvdY g7 oW
T £ GRy & Sfe o o aa
afeard &, oA & w7 gw favgw
q =yaeqr §ir oA arfee 41, fe=
AT AT R v & 6 'aewre o fawmey
¥ Jemred, 39 ¥ aqfay faaor v 3=
T AFTFT ¥ graw ® F1€ fegr YA
fraifra a8 v a1 & 97 ¥
ANG ARG 97 ZFE & €7 7 fague
o fad s £ WY 9EST &7 7 A
7 1 7R faarz 7 fawr 3@ &, A
fast g1 F 2, IS TAETH FTA KT AT
A I A qa g R 4
77 QAT § AEWA AGTE | W4T AT R
f& aearr F et w1 Ferfaat &1 w9
ara § fygr @ F% Ay F, 331 57
FAT B, I & afsArzar Y
adt § W7 fawehy w1 fere 7R R
Fft qewar frand ot ofed Iaa
Ftowwar Wy & rtgwrer gurt
e W T AAERTHT 1 AW &
TTHETY TATH AR § | AST TGAH
urw ¢ agr femm wa, oy IWEY
arazawen A# §, J7 fr faordt & owew
|, agr T8 far o wifge 1 7y 5%
& fr faa eufwrry gt § feaelt w1
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v §, 9 X Privw fer ad, ST
fremfrdc g @ s o A fe
ITAVRIWY WY st ¥ sy A v
w1 dfEr ee wrew A e S g A
QETETR a7 s 8, samfaw
§, wifaw gfe & @ oc qomew &
gl ¥y 4 ex A faorely 71 a2
agT @ £, 7T AT ¥ G, AT GIHATHY
W ary, ag Ay fawefy o & v §
&, SuwT faeroer Y A ¥ gTa W @ Wi
¥ TE 3W & T FEwm war ¢
3 fawet & famm &t &) smaeqr @
g aATE T )

famelY 37T IOAEA WA AR o
fawdlt €)Y sEd T ¥ A= & @
oW @A § AT 96T & AT F 0T a7
Zrar & 1 WY ® g Qvar g A7 faaeh
=T Y & sraw 1 afa A ] 1 7w
Zor & @A faoefi &Y A &7 S dAd,
stfre gfe & wfas fz § a7
ATy & | FfEA g9 4| &1 =
ey ¢ 5 gu fawer &1 3eRA
T @ E, IHFT AN I F4 F1 faman
wrfge A oranfed) § fraar & srae
& 37 @ 1 8T Y TR M qH g @
T ¥ fgma & daw ¥1 0fx am A
STt &, WA FT WA Br AT, WA
FTAETATY THTA g1 FAT & | IF A1
& fawr agwm "7 37 @ § e
= #Y g1 27 97 fawer 37 9
a7 9 T %Y faen eara gan =rfen
g7 IqAT IAT A faar g

G4 woT &7 § 2ar @ 9 4 fux
oY fagraa faz oY 4 Y gawr geoa
fiear & f& sax wew & @ famt &
frar s e € fe & a7 & faoer
AT @1 SET 77 faoelY § a9
rar qet o e o f7 ¥ s &
Y g% # 1 o ug feafr aq § oafe

A gh wE S el s af y
TrET 7 &9 a1 w7 wvere fear § fe
ot fawr 1 g fawer g
¥ e I9er &Y g §, fere gaw
QAT AR ITAE | FF W AT
azT #ré Frew § AT ag § s 9w 9m
Z T8 57 9 57 & g et g 7fa
T wifgy, IaAET A@ g & 1 oar
RE@FAT 57 Q&7 & i g Faer
®T AT 7 AT F FA HT g FFAT
g, 7z 3arm &1 fagfaa ava % o
faog & 3¥rq0 &1 faowww from =0
g4 8, fawet o1 aw & favw g94
gHT, TET AT agT OEwE f |
¥qu 7y & Ay fawef A g7 97
a7 ¥t fasrv grar swfew | 7 TfeA
STEC Q7 AWA &7 E 4 IR AW
gf+z, o vma1 gfae & feorm & fawrfr
& a1 7EY & 1 avdfioy 57 9y 97 fasrar &
N ITT AEY AT &, 5T I AT A
7 764 § w7 afomy wz 2 fF
faw=Y 7 AV AT 17T ¥ A7 ANY ST
frffmm et mrdfifm g s X
Y farsrfr zomrae 2 ) Ay A Fasrly £
wuE 73T A1 7F7 @ AfET mAa E oAy
7 Wrafz 1 73 2 1 a7 AT e
F 79 FT AT AZY ZY ATATE 1 WIAOT-
FHga IR S fr e g arwa d
it & faarr 9

9] a7 7@ T Az 7w ¢ fw gw
fadas & 37 3277 7 of7 ¥ fAm =°rf
Y F=w 7F 3T @ 1 17 faqaw
F7 3z A O & fam 7y 2 ot
uF Gar aufaa R faega faras
ST = T 91 fomr & g am= & A
g7 fa=rT far o 5%AT |

37 frdas & sweavia 2z gife-
feft ad | Wit 2z mAags W
qew aO w1 N frawfreor fear
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mar &, § wwwar § owg &% § 1 wrc
safermy S & Wik faorefy & sToe
wwd § A I woer Y woRk g |
a R Qe T W, e e
& = Jav gy, sfeew el |
W gY WA W g wg< W & W
#gi g7 mfwrTa ¥ 7 g 8, JEN
W T @ AWT A T 9T W
Faq a1 &, ¥ wawar § e og €
amwfar fife afi grir

g% g W aw fawedy &
ITHYRTET W FEY §, IT® GEEH §
g WA fear wr § s ae o
o faoret ¥ & oY faorefy s &
ot i 3wk fay v &: wefaay
wrasaEat 4! i, daer O ff arfaat
o graegwar § | ¥ WE H AT war
f& 7z & afmy w1 sfaaw =t
Wt T & 1 AT A gAaaf a= 9
gt a8 oF safed &77 /a7 § WX
37 7T F1E UF J& AT Jifew 1 &
fraat <1 g 5 €% ag &1 §9NA
fawar wa fom ¥ o & safEr w
arg @) faorel X1od $T AF 1 1Y BrEQY
dY &9 ®) a2 g% A7 AT 925
fasrstr 2, 77 0% YR IHF fAm
gz g | g Ay ag wifee B ¥ 39
gfeay fady | v 7z &F fF qEe &
W G g1 A1 qg ary 2wy @ e g
*rE g safer faoe ¥ W 2T
& arfe 9T GEET B 9% 67 AT
g1 sateEr 2 &3 T &1 IHT T4 1
%mgaszfa&ﬁﬁﬂ'ﬁ%ltﬂ%
gra=g 7 St farare fawgr s Sfe

ey A% fearda & |9 & oY
gevra fear @ ¥, ® OIRET EF@vE
weaT § 1 T HAF T & QX WA
& frargardy W atfas aFEl & aa

fr o} v Svivw ¥ oY ¥y fatew ¥
T QR §, wavedr © sk g -u)x
FEOgETQ ®) o) g glow T wpR
a3 ghewr Ia%Y T fd 1 &} awwen
fe Fgwr afafa o ard ama a¢ frwrc
w4

v § 4§ frdea woar et f e
wraa fawelt F serew, ek fewor
WX % I gegtey & aw F
% Uy Aife wt frgtor vt fow ¥
Y § fadwewT g & fag i
Ty & Nfga = & fag 7= zx 9%
faasft gorr w37 1 e gy @)

Pandit D. N. Tiwary (Xosaria): Mr,_
Deputy-Speaker, Sir, although the
Bill before the House iz not a full
end comprehensive measure, I thank
the hon. Minister for it. Most of
the points have been covered and 1
wish to lay stress on one or two points
only.

At present electricity is utilised for
production of wealth and not only for
lighting the houses. So, I would re-
quest the hon. Minister and the Mem-
bers of the Joint Committee to give
preference to the rural areas for en-
couraging cottage industries, etc. So
long we have seen that only urban
areas have been given preference and
the rural areas have been neglected.
Now the time has come when we
should give preference to the rural
areas. We see intensive activity
for the production of electricity in
the country, but there 1s no proper
distribution

Some States have been neglected
totally For instance, Bihar, espe-
cially North Bihar, is one such area.
Although we have got the DVC there
and the Bihar State has to pay a very
heavy sum as share in that undertak-
ing, Bihar is deriving very little bene-
fit from that project. No irrigation
facilities are given to Bihar from DVC.
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electricity hag been given to
Bihar, it is given only to the indus-
areas and coal fields. Very few
villages bave been benefited by this
electricity. 1 have taken the case of
North Bihar because there was to be
a thermal plant at Barauni, but it is
being postponed from year to year and
1 do not know when that will be set
up. So, the economy of the whole of
North Bihar is in a very bad condition
and no Iindustries can be started. So
far a&s agriculture is concerned,
although we have got tubewells, they
are likely to remain idle for want of
-electricity, because the price 13 so
heavy that the poor agricultunsts can-
not afford it So, 1 would request the
hon. Minister to take steps to set up
the thermal plant at Baraum for the
benefit of North Bihar as early as pos-
sible.

Para 3 of the Statement of Objects
.and Reasons says:

“With a view to making it easier
for even scattered consumers to
obtain the supply of electricily, the
minimum number of persons entitled
to get the mains extended to their
premises at the licensee's cost 1s
being reduced from six to two "

Certainly this is a step in the right
direction. But as some other Members
have stated why should 1t be two?
Why not one? What 1s the sanctity
in having two persons for the exten-
sion of mains? Ewven il one person
wants to take a connection from =
main, he should be entitled to do 1t
and the revenue specified as 15 per
cent should be distributed amongst
other consumers when they take con-
nection from that mam Otherwise it
becomes too heavy an amount and
noboedy will come forward to take con-
nections.

It has been stated that the lLicensees
will give connections at their own
cost up to 100 feet for any consumer.
I think It is too short a distance. The
villpges, through which the rqads
where the electricity poles are fixed,
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pass, are at the distance of 300 to
400 fect or even 400 wards. That
distance should be covered by
the licensee and the consumers should
not be compelled to pay anything
extra for the lines to be taken to the
villages. This aspect of the matter
should also be kept in view when we
are going to giwve electricity to the
villages.

Then as stated by many hon. Mem-
bers, the rate of electricity in our place
1s very high-——7 annas to 10 annas. So
the benefit of electncity is being
derived only by a very few people. It
1s only the urban people who can pay
this rate When the willagers want to
set up small industries or draw water
with the help of electricity they find
that the charges are exorbitant. Seo, {t
15 almost impossible for the cultivators
to get electricity from the mains.

In our place severzl private com-
panies are given licences for supply of
electricity But they are financially in
a very bad position and they are not
able to supply electricity even to the
urban areas [ am happy that State
Beords w:l! be established for the
control of these companies But while
forming these boards care should be
taken to compose those boards with
people who are interested in the wel-
fare of the rural areas. Our expen-
ence has been that when people from
urban areas are put in these boards
they take more care for the wurban
areas than for the rural areas and so
the rural areas are at a disadvantage
So, I request that this aspect of the
matter should be kept 1n view while
forming these boards

st wox Extilif
g, At fadas 7 Awg @3 ®
FHA W ¥ IAE O F RTAAE
qeey 7

&1 o wo
I AT W7 ATET

of} pwow - T AW E ) W W
F o cufag aga AV W w3 ¢

(TeeTEyY)
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Tmawm W oW & Aot
AT, GAAT Y AV A §

oft frorw . @ 7 a7 o= S Q@
gzt adrran d gav avaw ¥
wgr waT & fr oY @ feto T AW B
IAE A F® TR 7471 Frmr gy

ag 3% ¢ % fom 79 |9 Qe te
®T FTAT FATT 7T 47 I§ 190 Feorey
o% I B AT qUHT I o
afi T & sware & aga A afcad=w
& mar & W wr, da fr ofey sTgR
=1 Y F wwT &, faorsit Saq #Y wrasy-
TG ®T WA AT TAY § | W ZATY
HCFTT ¥ aTH T IqN ¥ W@AF 9T
aga IR o o7 Ter @ ) W T fey
F&E §§ a7 #7 ¢ f faard & Ao
faa= aq ¥ 929 &Y AW | ¥H qAT &7
aga a1+ qrAAg qredt 7 fow fear 2
W & ot 1 am Y gafa w7 T g
f& ga o @™ AV 7 v fegr I3
STTHT TE1 TR TT Fror A fao 1
THAT sdoo F FIT TFTAT 7 T 7T
®TY & AT ZHO qraar a1t 2, = q
T HSTE FATL AT Z10GZ T/ 2,
afea fgmea « AW T27q &1 AT7E
71 aga warar 2, o &7 fE oA 7
o AV 97 TEA 91§ | 39 1aqaw
F1 €57 A9 7 g AT ¥ fr 3o
FFATHT &1 ST [ SAIT TEA AT
Agfogs T4 2 1 3w foere & g &Y
qif~et wae 7 Ay Ay | A fegema
¥ H@ 9T AR A § W w07 AN
Y 9 W17 7 fA wIrey gEry am
7 far 7 91 2, A9 A g 7 dy 97
gy w7 FRT ot #x may 7 et
Afy agw qrafy » & wwmar g fF gw
fagra & gwrdr wERT w1 o AR
et oAt gty e gw ow A w1

A & art Agrw o faoefy ¥ AR,
arf wreead & e & farg frorsft
T TEAATH Y q&

TR W59 § & qgrd) S ¥y A
WEAT ATEAT & 1 W S0y qgrdr ANy F
qrt & ¥F g WYT & qrAr ¥ faw avEy
TE WA | §F W qog wg & e F o
&I #r ifeqy gz 1 & o g
ATX ag wrw § ) A dA F oD
arx § Y Sy dav ) el &, e
TgT & A1 Y fawefr gaw gy o
& 1 s T A WY Frec-fafeer A
form ofr famrAt anfzg, A1 Y 37 ®71 ady
FrrerfY & 1 37T & W1 Hatr FF § 0
TET & AT FY IT & arAr ¥ fwre
Py AT &, TwaRT w7 faay oA 8,
arfe T « AT« Ao fgady O
Y ®T TTAIm fem owmd 0 wheew
W7 I AR FT ATE F AT K17 Py
Y YT KT ATAT # 71 787 9147 2 fr o
TATAT ST A8 ¥ IW § wE
qzAr 2 FF AT w7 faFfr g A
T | OF 17 {7 g0 frar g1 fw
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gty ¢ fAm faot ggar a& ¥
{7 gy foar 9 771 2 A A FATAT
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FHZ | IA « ATEAN § AT ITH WY
TN & AT FI7E, 7 AgA 71
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z f 21 a1 757 Frtt wfygm o o
7g fe g &Y A1 37 &, § w9 FrAT wifgn
2% 1 Fe-a-faare & ww el wfgg
fe e AT F= 3799 FX T oAy
FET 7 THAE | X 77 ¥H FAm A A
iy wrfgn % W 7 Ew § 2w
sEE w1 AeTn & e 3E & fag
A wefrare T dmr Ay 2 wwA
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¥ ¥ warar § ag N faywm w1
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Bhri Harish Ohandra Mathur (Pah):
Mr. Deputy-Spesker, this Amending

Bill in a very limited way

to improve the predent sticte of sfiairs
and there is a marked and defipite
improvement ao far as’the consymér is

is very limited. After al, it desals
only with licensing and the licensee—
consumer relations. So far as licensing
18 concernied and the licensee-consumer
relations are concerned, I think every
Member has spoken and spoken with
a pause regarding the Improvements
which have been effected. Thers & not
the Jeast doubt that the Government
appears {0 have a definite undertand-
ing of the difficulties of the consumer
and in the Iight of their practical
experience of ‘the difficulties which
have been experienced they have cer-
tainly brought forward these

ments Though these Amendments ahd
these improvements may look to be
small and of a trivial nature, i you
take into consideration the practical
working and how irritating they be-
come and how difficult it becomes for
the consumer to get what ought to be
available to him in due course, their
importance can be seen A tenant
cannot get connection simply because
the landlord is putting all sorts of
obstructions Realising the difficulty,
they have given the tenant a right to
have direct approach and get connec-
tion Similarly, whatever improve-
ments were necessary s0 far as the
practical difficulties of the consumer
are concerned, they have been takea
into consideration and we must give
the credit which is due to the Gov-
ernment

As T said, the purpose of this Bill is
very lmited. When I say this, I do
not want to give mn impression to the
House that I am in any manner satis-
fied with the governmental policy so
far as generation and distribution of
electricity is concerned. I haye, as &
matter of fact, my gerious difficulties
and my perious diffetences uf GPinton,
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and I would offer the strongest of cri-
ficisms so far as the policy and the
larger measures are concerned But,
as 1 saad, at the very outset, because
the scope of this Bill 18 Limited, I
would now not like to transgress the
Limit We cannot discuss here parti-
cular projects, this project or that
project or this policy or that policy
Even in spite of the himited purpose
of this Bill, about Licensing and rela-
tions between the licensee and the
consumer, there are certain matters
which definitely have some relevance
1f they have no direct relevance, they
certainly have an indirect Televance
and they have been mentioned
The question was ratsed regarding
the generation and distribution of
electricity being taken over by the
public sector It 1s a matter of
national policy As I saud, if we were
to confine ourselves only 1o the
‘matter of licensing and licensee-con-
sumer relations, we cannot say much
about 1t But we have certain provi-
sions 1n the Bill which indicate Gov-
ernment’s mind regarding the scope of
the public sector and also the policy
of the Government as to how the pub-
lic sector 1s gomng to expand If any
private undertaking has got to be
taken over, there are certain provi-
sions here If the licence 15 to be
Tenewed there 1s provision that be-
fore 1t 1s renewed, 1t would be referred
to the State Electricity Board, and
the Board will have an opportunity
to take over that undertaking Failing
that the State Government will have
the power to take over that under
takng That 1s a direction which s
indicated bv this Bill That 1¢, the
Government definitely has 1ts mind
sct on the purpose that so far as possi-
ble wherever 1t 1s convenient where-
ver 1t 1s feasible they should defimitely
take over electricity generation under-
takings There can certainlv be no
two opinions about this major fact that
the generation and distribution of
electricity  should be in the pubhe

sector It is such a basic industry

that there can be no two opinions We

are, as a matter of fact, expanding the

scope of the public sector much be-
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yond that The entire industnalisa-
tion and other things depend upon the
policy regarding the generation and
distribution of electricity, and so I
hope the mind of the Government 1s
absolutely clear on this The only
question 1s whether we should
nationalise now and not permit the
pi1vate sector to come up

1 think the Government feels that
thty should not follow a policy of the
dog in the manger If they cannot
do a particular thwg, they would
not  biock the progress and the
development  of the eountry It 1s
only, I th.nk, with that aspect in
view that these prowvisions have been
made 1n this Bill

We have got a separate Act under
which we have a central electricity
authority and eriticism on policy would
bt relevant to the provisions of that
Ac¢  because the national policy would
be guided only under that Act by the
cential electricaity  authority As a
matter of fact, the responsibilities of
the central eicctrieity authority are
onhv policy making giving directions
ete So the valuable suggestions made
by mv han friend Pandit Thakur
Das Bhargava would be perfectly justi-
fied onlv 1f we were discussing that
Act

I was a Member of the Select Cum-
mittee on the Shipping Bill We de-
finitely felt that the main Act must
give a direction and state not only the
objects and reasons but also the policy
of the Government 1n that particular
respect It was a new Act absolutely,
a new and comprehensive Act If
shipping 1s important, I think electri-
city 1s no less important, and most
certainly we must have a clear enun-
ciation of the policy and I wish my
hon friend the Mmnister takes note
of 1t Though 1t may not be directly
concerned with this Act, I think he
will be wise to take note of the feel-
ings of this House and of the hon
Members who spoke, the strong feel-
g that the Government's policy m
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matter of administration of electricity
is so defective.

Even when we were discussing the
draft Second Five Year Plan, I raised
a strong discussion and wanted to
convince the Planning Minister that
something very radical and very pro-
gressive must be done regarding the
administration of electricity.

We are now committed to indus-
trialisation and more and more produc-
tion. It needs no argument to prove
that the entire future of the country,
our entire plans and programmes have
nothing in view but one purpose, and
that purpose 18 productivity in the
industrial as well as in the agricul-
tural sector. That has a deep relation
to the policy which the Government
follows in respect of electricity. 1
hope the hon. Minister will, there-
fore, take serious note of the feelings
and sentiments expressed by the House
in this matter.

I will only mention two or three
other points which are directly con-
cerned with this Bill. We have State
Electricity Boards all over, and this is
perhaps consideted to be a definite
improvement upon the cxisting state of
affairs—asking the departments in the
various States to <witch over the ad-
ministration of electricity from depart-
ments to these Boards I think almost
all the States, after all sorts of argu-
ments and hesitation, have fallen in
line with that policy, and the Boards
find a prominent place in this Bill,
naturally because now thev would be
the bodies which will have to be con-
sulted regarding the private sector,
expansion ctc I would like to know
what the experience of the hon Minis-
ter is about these Boards, because I
do not have a very happy experience
of these Boards. Reference is to be
made to these Boards regarding the
new companies coming up and regard-

(Amendment) BiIL e

ing the taking over of the old com~
panies. I do not know whether they
can be trusted with these powers,
whether they sre so constituted and
in proper health and mood to discharge
their responsibilities. It is my serious
apprehension that these Boards, in the
very nature of things, have a pro-
nounced commercial outlook. This
country is at the present moment in
a promotional stage. When we are in
a promotional stage in both agricul-
ture and industry, theze commercially
minded Boards are most unsuited.
They cannot venture to take up an
enterprise. My hon. friend was an-
xious that electricity should be made
available to the peasant, to the far-
mer, at a cheap rate, and that exten-
sions should be taken to the rural
areas. The State Board would be the
last to do it. They only want to have
some cheap profit They would be
very happy to give clectric connections
to a big industrial enterprise so that
their share of profit, their share of the
money is assured. They would not go
and venture into fields where the need
1s the utmost today Today the need
1s utmost, as was very correctly
pointed out and as we have wanted all
the time to stress and emphasize, in
the fields of small-scale industry and
Iaft irrigation Though the policy of
the Government appears to be not to
follow a policy of the dog in the
manger, not to do what they cannot
do. these Boards are acting only as
dogs in the manger They would not
do anything themselves, and they
would not let anybody do anything. 1
think Government will have to think
very «eriously about this matter.
For, we are very keen that we must
have a regular peolicy in this matter
so that the promotional activities in the
promotional stage through which we
are passing may be carried on in a
planned manner, and the electricity
which should go to the peasant and the
farmer may go to him. While touring
my constituency, I found that there
was a very gond tract of land, where
if there is a little imagination, and a
little devotion and a little patience,
one would be able to give connectiom
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to about & thousand farmer families
who would do lift irrigation, and it
would be of such a tremendous ad-
vantage to the country in every man-
ner. But the Electricity Boards are
not concerned, as a matter of fact, with
the agricultural sector They think
that they are a special compartment
by themselves, they are a commercial
body by themselves, that they are con-
cerned only with having a pronouncea
commercial outlook and thinking ex-
clusively in a particular way and from
& particular angle only They are not
concerned with the other aspects, they
cannot think broadly, and they cannot
have that broader outlook, the general
outlook of the country as a whole, the
necessity of the community as a whole
And we also sometimes make it diffi-
cult for them to have that broader
outlook We also make it absolutely
necessary for them to function n this
manner These State Electricity Boards
have to be consulted regarding licenc-
ing, the present licences and also the
future licences and also acquisition of
econcerns and so on I think we shall
have to consult them Tbecause these
provisions are there We shall have to
radically change our policy in regard
to the composition of these boards and
the directive to these boards from the
Central authority which we have here
And these boards have got to function
under some other Act

These boards also come in the way
of our having a uniform rate for elec-
tricity all over the country I raised
this point also when the Draft Plan
was being discussed It is very ncces-
sary that we must have a umiform rate
for electricity all over the country
Even the Planning Minister felt that
something must be definitely done
about it But it might be cxtremely
difficult to have a uniform rate all
over the country The difficulties are in-
herent, because the authorities have
their own different intere<ts n view
This is not a national undertaking now;
it is only a State enterprise; so, the
State budgets and the State revenues
and other State considerations have
their influence. We have introduced a
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uniform rate for cement. We have also
introduced a unmiform rate for iron ore,
so that industrialisation may be carried
on on an equal footing even in those
areas where 1t 15 not there at present.
But more mportant than the rate for
cement or steel 1s the rate for electn-
city If we can pool our resources at
least within one State, the rate for
cleetricity could be brought down.

One need hardly emphasise the
importance that power plays. As a
~atter of fact, we know very well that
tine industrial revolution of Russia 1s
based entirely on electricity, how
electricity is being generated, how 1t is
being distributed, and how it is
worked, there

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Harish Chandra Mathar; I
thought I could carry on upto 2'30 p.M

Mr. Deputy-Speaker: I have to
accommodate ‘wo more Members also.

An. Hon. Member: He may continue
tomorrow

Mr. Deputy-Speaker: Tomorrow, the
Mimister would reply

Shri Panigrahi (Purni)-
minutes may be given to us

Only five

Mr. Deputy-Speaker: Already, one
hon Member wants two minutes, and
another wants three minutes And 1t
15 already 225 P M

Shri Harish Chandra Mathar: T
would not unnecessarily detain the
House any longer, because 1 have
already covered the important points
and part cularly those which are rele-
vant to this particular Bill.

Shri Darappa tBangalore): 1 am
very grateful to you for having given
me this opportumity. I do not know
whether I come under the two
minutes’ category or three minutes’
categorv
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[Shri Dasappa]

My hon. friend has just said that the
scope of this Bill is limited, and,
therefore, he would not like to go to
the other points. Having premised 1t
g0 beautifully, he also spoke of genera-
tion and distribution of power, and said
that this Bill would be absolutely
ineffective unless more power was
generated and power was made uvail-
able to the entire people in the coun-
try. In fact, power and prosperity go
together. The prosperity of any State
is judged by the amount of per capita
power that that State consumes.
Therefore, we need not be apologetic
when we emphasise this point, that so
Tar as the power schemes are concern-
ed, it would be anti-national for us to
cut down the allotment already pro-
vided for 1n the Second Five Year
Plan 1 can conceive of no progress
and no utilisation of the other develop-
ments 1n the country without power.

I have an apprehension that these
power schemes are not in the core or
hard core of the Plan., I say they
must be brought under the core of the
Plan. They are as important &s 1 on
or steel or any of those other things
Therefore, I plead that these must be
included in the core of the Plan. I ask
the Minster, if he 1s not going to
succeed 1n bringing these power
schemes under the core of the Plan,
what would happen to the {future
development under the Third Five
Year Plan In the first year or the
second year or the third year of the
plan, we want to know what the posi-
tion of power 1s gomng to be I want
the hon Minister to give me a cate-
gorical answer on that point.

Shri Hathi: On this Bill®

Shri Dasappa: Whether on this Bill
or on any other Bill

How 1s he gomng to meet the enor-
mous power demand in the first few
years of the Third Plan, if he does not
see to the fulfilment of the Plan that
we have already got?
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My hon. friend sitting by my side
just hinted to me about the Sharavati
project. 1 can only speak from out of
my experlence and not the experience
of others. I should say that the
Sharavati Valley project is one of
those ‘notorious’ instances, which
brings out the utter futility of economy
mn the provisions for hydel projects.
It is one of the most curious pheno-
ment that Mysore which was second
so far as hydel power was concerned
in the whole of the country is going to
be eighth or tenth at the end of the
Second Plan. The pioneers 1n electri-
city are going to be so far lagging
beh'nd After all, as 1 said. the
Sharavati project is a hydel project,
and 1t 1s a nolorious instance because it
generates power cheaply; admittedly,
that 15 the cheapest in India; my hon.
friend cannot deny that. Secondly, it
1s a hydel power project It is not as
if you are going to waste or exhaust
your coal and generate power;, it is
hydel power which 1s a current power,
and which 1s a power which you can
generate 1n perpetuity Theretore, 1
would request the Minister to make a
shight distinction, so far as hydel
power 1s concerned, 1t always pays to
make usc of the power generated by
hvdro-electricity

The pont that I want to make is
this In the Second Plan, when we
are spending more than Rs 10 crures
to Rs 12 crores on the reservow, on
the channel and so on, is it too much
to ask for just Rs 1 crore next year
in order to generate as much as 2
lakhs kw of power? I say it is all
wrong or false economy to deny this
amount

I would, therefore, suggest. that so
far as the hydel projects in the coun=
try are concerned—I am not speaking
of the Sharavat: Valley project only:
let my hon friends not mistake that
I am unmindful of the value of hydel
projects elsewhere—practically all of
them must be allowed to go through.
That was one thing that I wanted to
bring to the notice of the Minister.



789 Discussion re

I do not want to take any more time
of the House.

Bhri Multhand Dube (Farrukha-
pad) I do not think Government are
attaching that much importance to
electricity whiuch 1t deserves 1n the
development of the country, for, the
Bil! that has been brought forward is
in my opimnion a half-way housc

At the present moment, the develop-
ment of the country depends upon
electricity In spite of the fact that
we have sufficient coal, 1n spite of the
fact that we have o1l resources and
may be able to have petrol in the
course of a few years, electnoaty 1s
going to play a wital role in the deve-
lopment of the country The problem
of unemployment, which has been
baffing us for a number of years can
be solved only by clectricity and not
by providing jobs by Government or
private corporations to the unemploy-
ed

Mr Deputy-Speaker The hon
Member would require morc time He
mught continue tomorrow

14.31 hrs

DISCUSSION RE CLOSURE OF
BANARAS HINDU UNIVERSITY

Dr. Ram Subhag Singh (Sasaram)
Sir, i1t was not with any pleasure but
with a great deal of pain that I had
to give notice of this discussion I
found hundreds and thousands of
students loitering in villages and frit-
tering away their time which they
could have devoted in the pursuit of
learning Not only that, several trusts
and institutions which had awarded
scholarships to students of Banaras
Hindu Unuversity have perhaps stop-
ped their awards or are gomng to stop
them Many students of the Univer-
sity have gone abroad under foreign
scholarships, and there they are also
being blamed because of some action
which we have taken in Banaras
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It wag due to all these things that 1
wanted to draw the attention of the
Government, I also thought that this
action of Government was not in the

best interest of university education m
India

Here is a paper which 1 received
yesterday, the Education Minister just
now told me that he had kindly sent
it to me In 1t, 1t 1s specifically men-
tioned by the Vice-Chancellur, Shn
V S Jha, that the ‘vast majority of
the students in the Universaity have
stood steadfastly by their nlma mauter
and by the noble traditions of the umi-
versity hfe’ If the vast majority of
the sludents have stood by the TJma-
versity and the traditions that had
been handed down by the founder of
that University and the nation as a
whole I do not see any rteason why
they should be penalised for the action,
may be of some students or teachers
or of the University authorities or the
Ministry Therefore I thought 1
<hould bring 1t to the notice of Parha-
ment because ultimately we are gomng

to be held responsible for all these
gccurrences

I was also told by some or my
friends including some persons in the
Minustry that the students of Banaras
Himndu University are such who not
on  buint the effigy of the Vice-
Chancellor byt alca went to his wife
and told her Now, you should wash
off your vermilion'

Shri Vajpayee (Balrampur} It s
ab~olu*cIv wrong

Dr Ram Subhag Singh [ checked
this up and came to know that it 1s
an absolute e Those persons who
are interested 1n rwning that Univer-

sity are propagating such lhes (Inter-
ruptions)

Mr Deputy-Speaker:

Impatience
yudges things wrongly

Dr. Ram Subhag Singh: There s
another paper also which I received
through the courtesy of the Minister.
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Shri Braj Ra) Singh
‘Kindly’, 1 believe

(Firozabad):

Dr. Ram Subbag Singh: Here 13 the
resolution of the Executive Council
The entire resolution is published
here, and the decision to close the
University was taken at the meeting
of the Executive Council on 27th mnd
28th September 1958 This resolution
or decision was anncunced on the 7th
October, and in that announcement,
Shr1 S L Dar, Registrar says

“In pursuance of the resolution
of the Executive Council of the
Banaras Hindu University notified
above the University 1s closed
with effect from the 8th October
1858 The date of reopening will
be announced later

“All the students residing 1n
the Hostels and Approved Lodges
of the University are hereby
directed to lemve the Unaversity
immediately but not later than
the 11th October 1958, and go to
their respective homes”

When 1t 1s clearly mentioned—and
I believe this was circulated—that the
students could leave their hostels and
lodges by the 11th October, I do not
see any =ense 1n requisitioning the
pelice 1n the early hours of the 8th
October and letting them loose on the
students I depldre it with all my
vigour, 1If there has been any rowdy
action on the part of the students
But I doubly deplore the action which
was taken by responsible persons in
reguisitioning the police and sending
them to the students I have also
checked this Some of the students
were severaly beaten 1n the tents
where they were sleeping

Some Hon,
shame

Members. Shame,

Shri Braj Raj Singh- Six rercived
scvere injuries (Int~ U]

Mr Deputy-Speaker: But can that
wrong be avenged here
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Dr. Bam Subhag BSingh: I also
remember the tradition of thmt Uni-
versity, though I never had the pri-
vilege of being a student of that Uni-
versity, I did remain for some years
in that city It has a very proud tradi-
tion and most of the temchers and
professors who are there belong to
that age Today they are being dub-
bed as ‘teacher politicians’ Interested
persons and authorities say that they
have become teacher-politicians, but
these people who were at that tme
officers of the British imperialist Gov-
ernment have today become officer-
politicians' Thus 1s a shameful action.

Yesterday, I read m a Hinda news-
papers the convocation speech of the
Chairman of the University Grants
Commuission Any responsible person
occupying that pesition should go to
the students and tell them ‘You are
not maintaining the traditions of the
University You are not mamntaining
Indian culture 7You should reform
vourself’ But what 1s the sense 1n
going to Baroda and proclaiming from
there that the Banaras Hindu Univer-
sity <tudents and teachers are aill
wrong? This 1s what he 15 reported
to have sa:d

“rm w1 freafaarrr 9 g &y
FEIT FWAT Yooo FAT Wifgr | Fegy
qga @8 WA A &L ATE WT T2 E
WY AT A1 FTer gergAr dav 8y
FAT & Fa1 x aarmn ey favafar-
ag ggar i’

O 9 T IEH FRE —

"ag ot gEar Fr faeraet g
wenTRT 97 W § F R ane fawg
fasafaeray & 3IeTE7or & &2 § 1"’

g=F T W aar #

“aga ¥ o foraw ot g e
wg & faert oy a7 wfy frere foar
arT & 3 el fr gw Jd F iy
fr wmar
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At that tilve, these professors—I do
not hold any brief for any professor
or any officer or anybody in the
wountry—might have been appointed
by Malaviyaji or Dr. Radhakrishnan
©r Acherya Narendra Deva or any
other Vice-Chancellor. But at that
time the appointing authorities were
not under the employ of the British
«Government, Only such persons can
judge the fate of a national Univer-
sity who were at that time associated
with some sort of national movement.

I was speaking about the voqui-
sitioning of the Police Police was
requisitioned and that also not in 10,
20 or 30 in number but in 500 or 700
in number. The Vice-Chancellor says
that the vast majority of students stand
by us and still you requisition the
Police for getting the lodges and
‘hostels vacaled and compelling even
girl students to carry their luggage on
their backs to the station? Water
.connection was also cut on the Bth
All these things are deploraple. But
assumung that all these things are cor-
rect, why are you not openmg the
Umversity? If you have already taken
action against the rowdy element and
if you claim that an overwhclming
majonty of students are interested in
the purswit of knowledge, why have
you closed 1t? You may kecp the
Police there, you may deal with the
rowdy element m any way yvou hke,
but do not punish the students who
are interested in carrving on ther
studies

Mr. Deputy-Speaker: Would he
accuse me of this?

Dr. Ram Subhag Singh: I de not
accuse you I am accusng wmvself
because I am also a party to this It
is a Central University und th. «nt re
Parliament is in some way or the other
responsible for the administrafion of
that University and, therefore, in thwe
beginning I sa'd that it 1s with a great
deal of pain that 1 am moving this
motion.

The simple thing that they shouid
have done was to have opened the
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University on the 17th and allowed
such students as were interested to
carry on thewr studies peacefully.
Nobody can say that any student of
the Banaras Hindu %University was
mterested in burning a post office, in
removing railway lines, in burning the
University hostels, in breaking any
chair or bench or anything. Nobody
can say that they beat any professor
or teacher or anybody. The students
themselves say that they are propagat-
mg against the Vice-Chancellor, They
are also saying that they are not allow-
ing him to enter the Un‘versity But
it i1s not thewr usual prac'ice They
started saying this after reading the
Report They could not get the fime
to read th¢ Report because it was
publishee wimultancousl, winh  the
Ordinanct

According to clause 5(3) of the
Unwversity Act, whach says:

“The Visitor shall 1n every case
give notice to the Unuversity of
his intention to cause an inspec-
tion or an enquiry to be made and
the University shall be entitled to
appo nt a representative who shall
have the right to be present and
to be heard at such inspection or
enquiry ",

the right course would have been that
the Executive Council must have been
taken into confidence for appomnting
anv enquryv commiittce or the inten-
tion of the Visitor to appoint the
Comm ttee should have beun made
knuwn to the Executive Council. But
here the peculiar situation is that that
was not done After that the proper
course was that the University had the
.¢ht to send a representative to reply
,» the charges that m:ght have been
levelled against the University, I do
nyt deny  the right of the Vice-
Chancel'or to get himself appo'nted to
represent the case of the University
before the Enquiry Committee. 1 de
not dispute that he had no right to get
himself appomnted. He had a: h.( lute
majority in the prev . » « utive
Council and there was not a .ingle
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{Dr. Ram Subhag Singh]
desire of his which was not carried
out by that Executive Council. But
that Executive Council was abrogated
and he himself remained.

Before the Mudaliar Committee all
sorts of charges had been levelled
against everybody. I do not claim
that I can say that all charges are
vague and are not based on proper
scrutiny, but I do not see anything
which could show that they had bcen
properly scrutinised. Charges have
been levelled against students. In para
37.. ..

-

Mr. Deputly-Speaker: Just one
second if he allows me.

1 do not say that what the hon.
Member is sayving is not relevant or is
not important. Everything is relevant.
But would it not be better if today
hon. Members. who desire to partici-
pate in the debate, direct their atten-
tion more on the desirability of open-
ing the University or making out a
case that the University should be
re-opened than to criticise old actions
or taking to that atmosphere that
existed and then picking out holes? 1
think that would be more desirable.
Hon. Members should rather d:rect
themselves to the question that it is
now time that the University should be
re-opened than to talk about what the
Mudaliar Committee did or what ‘heir
decisions were. This is only my
opinion that I am giving to hon.
Members.

Dr. Ram Subhag Singh: I fully
appreciate your suggestion and I will
try to confine myself to the points
closer to this.

As 1 said in the course of my speech,
the students are not habitual offenders.
I consulted my colleagues from
Banaras also about this. They started
propagating against the Vice-Chancel-
lor when they came to know that the
Vice-Chancellor was all along sitting
with the Committee and the Committee
made charges in general of moral tur-
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pitude agiins: the students and every-
body in Banaras. (laughter.) I mean
the Banaras University. Such charges
were levelled and you know in a better
way than myself as to what has been
the tradition of our University. ¥You
know that the gurus used to suffer for
the cause of their institution, The
gurus laid down their lives for protect-
ing the honour of their students. But
here is & Kulapati (Vice-Chancellor)
who is sitting with the Committee and
all sorts of charges are made in his
presence.

The Committee in their Report say:

“We have  been told by a responsible
officer of the Government of India
that some offences are committed
within and outside the campus involv=-
ing moral turpitude.” Here is a Central
Government officer who says this. I
want to know who is that Central
Government officer and why did he not
report this matter to the proper autho-
rities and allowed this to be published.
He cou'd as well have reported this
to the Vice-Chancellor and had that
Vice-Chancellor maintained the tradi-
tion of the Indian gurus or kulupatis
he could have rusticated those students
who were responsible for moral turpi-
tude rather than allow this publicity
and issuing of an Ordinance on behalf
of the Government of India to close
the University and requisitioning of
500 policemen who are still stationed
there. I say—and 1 say with full sense
of responsibility—that it is .0t only
against the tradition of India, it is not
only agamnst the tradition of Univer-
sity education in India, but it is going
to be against our interests and against
the interests of the Government, if
such nonsensical actions are taken by
the Government and their nominees.

Then I come to the other point. Here
they have also accused the State Gov-~
ernment. They have accused even
the President. They have accused the
entire region where the University is
located. I think nobody was in a posi-
tion there to understand what the
region is like or they might not have
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read Indian history because it i1s that
region, where the Univeruity 12 located,
and the districts round about that Uni-
versity who have stood by India in
1857 and where the most fierce battles
were fought even in 1942 I think our
Dr. Shrimali would not have been the
Minister if that region had not fought
the battle of 1842, (Interruptions).

Shri Braj Raj Singh: Where was he
then? .

Dr. Ram Sabhag Singh: I do not
know where he was. You can study
ham.

Mr. Deputy-Speaker: We should not
study hum.

I would again draw the attention of
the hon. Member .

Dr. Ram Subhag Singh: | am coming
closer 1o the pomnt

Students are our national asset This
Parlhiament would be nowhere, our
country would be nowhere 1if our
future generation 1s not properly
trained, 1f we do not take proper care
of the future of our younger genera-
tion, 1if the premier institution of India
15 closed and if 10,000 students of that
institution are allowed to loiter 1In
villages and streets and go throughout
the country Some of them have not
got the money to go anywhere. Then,
what will be our fate?

Qur esteemed Finance Minister gave
us yesterday a report about his wisit
to America Lo obtain loans, etc But,
if we lose these 10,000 students, what
amount of loss will we suffer? It can
never be compensated This will be
an example for other Universitics It
will create bitterness everywhere.

There are schools and colleges and
Universities not to correct good men
They are established to educate per-
sons who have no learning. If you
assume that all of them are of the
same stature as ourselves or of the
Chairman of the Unuversities Grants
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Comrmussion or of the Education Min-
15ter, then we can never proceed fur-
ther. We must proceed on the basis
that they are our children and they
mught commit some errors If there is
any rowdy element 1 can attack them
right and left but I cannot allow them
to be deprived of educational facili-
ties I will go on pressing on Govern-
ment that they should not be denied
educational facilities.

We have seen other Vice-Chancellors
also and our present Vice-Chancellor.
These officer politicians are creating
havoc in the country. Today vou can
see what a learned galaxy of Vice-
Chancellors we have throughout the
country Here in Delhi1 we have got
Dr V K R V Rao, a true educa-
tionist, 1n Agra, Dr Bhatnagar, a
renowned educationist, Shri Ranjan in
Allahabad, Dr Iyer in Lucknow and
Prof Siddhanta n Calcutta No-
student dare say anything to Dr.,
Siddhanta or Dr Rao or Dr Mudahar
or Dr Satin Bose in Shantiniketan
and so on Compared to these people
we are having our Vice-Chancellor
here 1 do not think he passed his
Degree examination in one year,

Mr. Deputy-Speaker: The hon.
Member should not pursue that trend.
Let im not say that That would not
be allowed  That is not fair

Pr. Ram Subhag Bingh: I accept
your suggestion, Sir I say this because
the root cause of the trouble, after the
Mudahiar Committee report, is the
handling of the situation by the Vice-
Chancellor I should not hide all these
facts If I hide these facts, I will be
do/ng injustice not only to University
education in India but to the entire
nation Therefore, I do not want to
hide anything I say this because if
we are scrupulous in the selection of
the personnel for our educational
institutions we will be rendering great
service to our Five Year Plan and to
our nation and to our future genera-
tions. This selection was most unfor-
tunate and the insistence on keeping
that fellow there is another unhappy
thing.



950 Discussion e

[Dr Ram Subhag Singh)

1 do not want to take much time of
the House because there are dozens of
hon Members who want to partici-
pate in the debate Therefore, 1
4dermmand that the University should Pe
opened immediately (Interruptions)

I enquured from one of the most res-
pectable persons of Banaras and he
said that he had to wait at the gate
for 20 munutes to see the Vice-
Chancellor That university was a
fortress of nationalism, and today 1t
Jhas become a fortress of the Armed
Constabulary (Interruptions) He also
saad that  students are being
mnaligned. There might be some
rowdy element We do not Itke any
rowdy action to take place therc But,
this gentleman said that a person
who was arrested there was an agent
of the University authority who came
there with stones and other things
and started shouting When h~ was
caught by the Police the whole thing
was disclosed In that way students
are also blamed But this does not
mean that 1 want to glve proteciion
to any rowdy element whoever he

may be

My fust suggestion 1s that the Uni-
versity should be opened immed:ate
ly The second 1s that the Gov.rn-
ment should withdraw this indecent
and undigmfied charge of moral turp:
tude against the students mn g neral
If there 1s any particular case, re-
move him rusticate him and finish
his educational career But stop de-
famung the Banaras University right
and left It has becomc the fashion
today to talk of student unres* stu-
dent indiscipline, etc If any responsi
ble person goes and stay< there fur a
week or ten days he will be able to
mend the situation

My next suggestion 1s, withdraw
the cases against the students Some
23 students were arrested, there might
be somt more I heard from my
friend that some persons are stili
being implicated Such cases should
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immediately be withdrawn. My next
suggestion is: withdraw the charges
levelled against the persons of that
region. Because, Sir, you have al-
ready said that nothing should be said
mn that way, I would only say that in
the best interests of the Univeraity
and the students 1 would like that
the Vice-Chancellor be replaced—
placed for ever (Interruptions)

If we do all these things I hope that
the University can resuscitate itgelf
and rebuild its old glory and start
functioning again as one of the pre-
mier institutions, 1f not the best
institution of India

Mr. Deputy-Speaker: This discus-
sion regarding the Banaras Hindu
Unuversity has certainly raised a diffi-
culty for me The difficulty I am
experiencing is this Twenty-five
hon Members jomned in giving this
notice and now I have got annther lList
of 20 ‘There are two hours left. May
I know from the hon Mimster how
much time he would require”

The Minister of Education (Dr.
K. L. Shrimali): At least half an
hour

Shri Braj Raj Singh In the Busi-
nesy Advisory Committee therc was a
suggestion  that Government may
bring a motion for this But they
did not agice So we may sit for an
extra hour, we may continue up to
six and let those people who want te
participate do so

Mr. Deputy-Speaker Even 1f we sit
up to six, how many shall we be able
to awcommodate and what time has
to be given to each hon Member?

Shri Nath Pai (Rajapur) Thiz 158 a
very important matter, Sir

Mr Deputy-Speaker, That 15 why I
ask the hon Members how they gare
to be accommodated Who says it is
not very important?

Pandit Govind Malaviya (Sultan-
pur): Sir, you also say that this is a
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very impertant matter and since it is
a Central subject and is exercising
the minds of the whole country, I
suggest that we request the Govern-
ment to extend the time, and if pos-
sible, to allot a whole day for it. You
have said that 50 hon Men:bers of
the House desire to express their
views. I believe the House 1s here to
assist the Gvernment in arriving at a
decislon. It is an important matter
and even a whole day may not be too
much. 1, therefore, suggest that mnore
time should be given and everybody
should be allowed an opportunity to
express himself.

Mr. Deputy-Speaker: The hon
Member has my full sympathy

15 hrs.

Pandit Govind Malaviya: Not sym-
pathy, Sir It 15 a matter of duty.

Mr. Deputy-Speaker: My difficultv
15 this The rules do not allow a
longer time beyond 24 hours on such
discussions That was the difficulty
that was experienced by the Busincss
Adwvisory Committee. There that
point was raised but the Speaker could
not extend i1t or even the Committee
could not extend 1t That 1s the
maximum that 1s provided under our
rules. If this were taken 1n any cther
manner, perhaps a longer tune could
have been given So, within this
period I would suggest that the Mem-
bers should not take more than ten
minutes. They should try (o be brief
T shall try to accommodate as many
as possible within that 1} hours Half
an hour will be taken by the Mims-
ter. So, there are 90 mirutes and so
onlvy nine Members can be accommo-
dated

Some Hon. Members: Lct 1t  be
Party-wise.

Shrimati Renn Charavartiy (Basir-
hat): There is a small suggestion Al-
though you have quoted the rules, in
this particular instance, it does seem
that a very large number of Members
of the House want to participate in
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the debate. It is an importunt debate
and if it is possible an amending
motion may be moved. The House is
surely competent to suggest whether
the time should be extended or not.

Shri Braj Raj Singh: The Speaker
was of the view that{ the time could
be extended if the House -0 dcsires.

Mr Deputy-Speaker: That was an-
other discussion; he has discretion to
extend the time by one hour in Bills
and not on these types of discussion.
Now, we should begin. .. (Inter-
ruptions).

Shri Jaipal Singh (Ranchh West—Re-
served—Sch Tribes) Sir, 1t 1s a fact
that the recommendation. of the
Business Advisory Commitltee has al-
ready been accepted and approved by
this House. The genc-al praclice is
that the Speaker must adhere to 1t.
The convention 1s for orly 2} hours.
But 1t 15, as Shrimati1 Renu Chakra-
vartty has pointed out, always open
to the House to review 1ts own deci-
sion Since there seems to be a very
strong feeling ninety minutes should
be extended If hon Members them-
selves want to 1mpose longer sitting
hours, they may sttt upte midnight
and let everybodv have a chance

Mr. Deputy-Speaker: 1 might read
rule 194, 1f 1 have not been clear so
far

“If the Speaker 1s satisfied, after
calling for such information from
the member who has given notice
and from the Minister as he may
consider necessary, that the mat-
ter 1= urgent and 1s of sufficrent
importance to be raised m the
House at an early date, he may
admit the notice and in consulta-
tion with the Leader of the House
fix the date on which such matter
may be taken up for discussion and
allow such time for discussion, not
exceeding two and a half
hours . "

An Hon. Member: The House is the
master of the rules,



803 Discussion re

Shri Sinhasan Singh (Gorakhpur):
We are masters of the rules and we
can suspend them.

Pandit Thakur Das Bhargava (His-
sar): Sir, you will certainly decide the
time to be allotted to it. Let it be as
you decide. But I am bound to mmke
one request at this stage. This is not
a matter of debate only. We are out
to find a solution. So, it would be
better if before you allow the various
speakers, you ask the hon. Minister to
tell us the chain of events after we
passed the Bill. What happened there
and what is the obstacle to open the
University to students? Unless he
gives us the background, there will be
nothing but mutual recriminations.
Of course, he can reply at the end.
But I would lIike him to give all the
facts. First of all he can tell us how
the matter stands and after that he
may be allowed to reply at the
end . .. (Interruptions)

Mr. Deputy-Speaker: Order, order.
I suppose, there are as many as fifty
Members who want to take part. If
the hon. Members desire that the
Minister should give some indica-
tion

Some Hon. Members: Yes, Sir.

At vamw fag (FT7OAT) W
AT T FATH qgT w=g £ | gAY ®
SANTF FH AT TfgT )

Dr. K. L Shrimali: Sir, I am in the
hands of the House. The affairs of the
Banaras Hindu University were fully
debated 1n this House 1n the last ses-
sion and this Parlilament had passed
an Act. It was hoped that the students
of the Banaras Hindu University
would submit to the decision of the
Parliament and the Act passed by this
Parhament which expresses the will
of the nation. It 1s the duty of every
citizen to abide by the decisions which
are taken by this Parliament . .
(Interruptions.) Since the House
desired that I should make a state-
ment, I am giving the position.
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Mr. Deputy-S8peaker: The FHouse
desired that he should make a state-
ment. If it is not wanted, 1 shall ask
him not to proceed. (Interruptions.)

An Hon, Member: Only facta

Mr. Deputy-Speaker: Let him say
what he has to say; they should listen
first.

Shri Khadilkar (Ahmednagar):
When the Bill was passed it was sug-
gested by several Members, including
Shr1 Asoka Mehta, that in order to
explain the position, a small delegation
should be sent What has he done for
explaining the position? ... (Inter-
ruptions )

Mr. Deputy-Speaker: Order, order.
1f the hon. Member gels an opportuni-
ty he will put that question.

Shri Nath Pai; We reguested him
to give a factual link and not plati-
tudes.

Dr. K. L Shrimali: If the hon. Mem-
bers would have patience, I am going
to place all the facts before this House.
Then let them decide about the deci-
sion which has been taken

Mr. Deputy-Speasker: The desire 18
that factual information may be pro-
vided m the first nstance which
would enable the Members to argue
their case or build up their case and
then the hon. Minister shall have an-
other opportunity to make a reply so
as to defend or make his defence of
the arguments that are given.

Dr. K. L. Shrimali; 1 shall confine
myself to facts The Vice-Chaneellor
had left for Delhi on the 18th August,
1958 and was not allowea to go back
to his house. The students &ulao
started picketing the residence of the
Pro Vice-Chancellor day and night
from the 27th August, 1858 and pre-
vented him from coming out and per-
forming his normal duties for more-
than three weeks.
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On the 2nd Septembe:, 1858, :he
Lok Sabha passed the Bunaras Hindu
University (Amendmeniy Bill 1856 I
hope the House would not mind my
making an intepretation here and
there It was a strange comnc.dence,
the students started picketing the
tesidence of the Registrar from the
same day, 2nd September 1958—when
the Bill was passed 1in +*hi1s House—
and thus mimmobihised the 2 senior-
most Umversity officers, namely 1he
Pro Vice-Chancellor and the Regustiar

A meeting of the Executive Council
was proposed to be held in the Uni-
versity Campus on the 6th September
1858 A crowd of about 1,500 students
collected at the gale on that date
with a view to preventing the entry
of the Vice-Chancellor and, as a re-
sult, the Executive Council ce. ded to
hold i1ts meeting outside the canipus
This 1ncident was acctaimed as the
first victory in the mecting held by
the students later The sccond wvic-
tory was to come later when the
Exccutive Council was rot petmitied
to hold 1ts mceting in<ade the U'ri-
versity campus on the 27th S¢ptem-
ber, 1958, despite the remonstrations
by 1ts members witn students

Shri Kalika Singh {(Azamgaih) I.
the word ‘victory’ in t' resolution of
the students?

Dr K. L. Shrimali: That was the
word used by the stugents The
Banaras Hindu University (Amend-
ment) Bill, 1958 was passcd by the
Rajva Sabha on the 1'th 3eptember
1958 I am relating ta - oven ta show
to the House how tnc drbates in this
House are to some extenit had some
kind of effect on the students. Cur-
ously enough, on the same date the
students cut the main telephone wire
outside the University Campus thus
1solating the TUniversity authorities
from the rest of the world for more
than 24 hours

On the 18th Seplember, 1958, the
students of the Ayurvedic College
forcibly seized the Chief Proctor's
car and the University car
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Dr. K. L. Shrimali: as host-
ages for the ambulance car for the
University hospital This was done
while the University authorities had
already approached the University
Grants Commission 1oy grant for the
purpuse of ambulauce cars The
name plate of the Viwe-Chancellor
was removed and et of the Chief
Proctor was painted with tar

Sir, the House would remember that
there was a demand for calling one
Dr Uduppa who was engployed i the
Himachal Pradesh Administration
After a great deal of persuation, the
Health Minister and myself were
able to send him to Banaras He
was most reluctan* buir we pzrsuaded
him to go {c Banara. and he ultimate-
ly agrced to )ain the College 1n
January after his assignmen. was
completcd We had hoped tnat th's
would put an end to the trouble
Many members 2f tne Executive
Council and many Members of the
House assured me that if only Dr
Uduppa would go there ra would
put an end to all lie trouble, but that
was not the end

An Hon. Member. The Vire-
Chancellor must go

Dr K L Shrimali T Vue-
Chancellor will nat go

Shry Braj Raj Singzh® Wha'?
Mr Deputy-Speaker: (O1dei, ot ler

Shr1 Braj Raj Singh Sir + was not
heard

Mr Deputy-Speazer t  was nct
meant to be heard

Shri Braj Raj Singh., We must hesr

Mr Deputv-Speaker: Oraer order
1 am sure hon Memnhers do not desire
that this House shouid be clsed It
1t 1« {0 remain op=n, we sh~ 1 have to
listen because the: 1= the  business
Whether you like thy facts or not, we
have to listen He s to give tne facts
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{Mr Deputy-Speaker]

as according to him are facts and not
a8 other hon Members bebeve them
to be facts There mught be differ-
ence of opiruon Let us hear him and
afterwards those facts can be criti-
cised (Interruption) When an inter-
rupiion comes from one side, natural-
ly there would bz a reacton of the
same sort Therefove, ! we lster
patiently, 1 suppose¢ there would be
nothing wrong

Dr. K. L. Shrimall: The bhunger
striker gave up the strike on the 13th
September but the geneial sir.k2 m
the Ayurvediec Coiler2 cortinu ¢ nd
was called off only on tie 22nd Sep-
tember, 1858

The Banaras Hindn Umnverarnty
(Amendment) Bill, 1958 received the
President’s assent on the 20th  Sep-
tember, 1858 and was published 1n an
Extraordinary Gazette on the 2nd
September, 1858

Although the strike m the Ayur-
vedic College was called off on the
22nd Septcmber, 1958, the unruly ele-
ments m the University continued the
agitation The fury was now direct-
ed towards the findings of the Muda-
har Engquiry Committee and against
the person of the present Vice-Chan-
cellor Mectings were held in  the
University Campus, wherein it was
decided that the Vice-Chancellor
should not be permitted to enter the
Campus In accordance with this de-
cision a crowd assembled at the Urnu-
versity gate on the 27th September,
1858 when the Executive Council was
to hold 1ts meeting 1n the University
Campus The members of the Exe-
cutive Council came to the Umversity
along with the Vice-Chancellor, who
1s the Chairman, ex-officio of the
Council], but on the refusal of the stu-
dents to permut the Vice-Chancellor's
entry, the members of the Council
turned back and had to hold the
meeting outside the Campus

The students wcere meanwhile 1n-
dulging m a campaign of vilifying the
Vice-Chancellor One Shrn Kailash
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Nath Tandon, a student of the Univer-
sity and representative of ‘Gandive”
a local paper, was beaten by the stu-
dents on account of the version of the
events in the Umversity given by the
former to the paper of which he was
the representative

The agitation gained tempo from day
to day., and any semblance of order
and decorum rapidly disappeared from
the University Campus

An Hon Member: What about the
lathi-charge?

Dr K L Shrimall: I am coming to
that, the lathi-charge 1s still to come.
The meetings held by the students
almost daily were addressed by out-
siders, including Prof Shibban Lal
Saksena, Shry Raj Naramm Singh and
some other per<ons The speeches
were provocative, and urged the
students to carrv on the agitation
against the Vice-Chancellor  During
the perind of the strike and other
disturbances, the students frequently
resorled to pamphlelecring agamnst
the Umiversity authorities One of
the pamphlets 1ssued as of from the
students of Ayurvedic College refer-
ed to the Vice Chancellor m  the
following terms

“A wooden doll knowing noth-
ing and being horrible has shown
tolal failure n administration
Kick away the devil”

“A donkey with a hons skin
cannot sucteed”

UE ATAATY WEq 32 §EHT TEA
aarfr § 7

D K L Shrimali Univeasity
it thers werc threatened with  dire
conseque nees 1f at any stage the Uni-
versity authorities decided to  close
the Unuvaisity On an es lier occa-
sion also, they had said that the
tcachers would be dragged from their
residence to the lecture halls to force
tnem to deliver lectures
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On Tth October, 1958 when the
student leaders learnt of this decision
of the Executive Council, they held a
meeting and declared that they would
not let the University close down nor
would they allow the atudents to go
to their homes and would forcibly
compel the Professors and lecturers
and the students to attend the class-
es. In the evenmg a procession of
the students, several thousand strong,
marched from the University to ‘Mot:
Jheel’ residence of the Treasurer of
the Banaras Hindu University (situat-
ed 1n the aty outside the University)
where the Vice-Chancellor was put-
ting up and demonstrated at his gate
and hurled abuses on him and also
threatened him The students also
shouted 1nsults toe the Education
Minister and to the Prime Minister—
I would not like to repeat the words
which were used against the Prime
Minister,

Bhri M. L. Dwivedi (Hamirpur)-
Whose information 1s this?

Dr. K L. Shrimali: This 1s authen-
tic information Thence the mob
went to the Bharat Press

Shri M. L. Dwivedi: Sir, I asked
the hon. Mimster to tell me from
what source he got the information
He says that it 1s authcntic informa-
tion [ want to know the source or
the authority from where he got this
information.

Dr. K. L. Shrimali: I am prepared to
substantiate every word that I hawve
said. (Interruptions)

Mr. Deputy-Speaker: Order, order
I suppose when an hon Member of a
responsible Government makes a
statement 1n the House he has made
sure that what he says i1s correct At
least he believes l:ke that. (Interrup-
tion). Order, order. If hon. Mem-
bers continue to make their comments
and making speeches, I shall take
care to consider that they have utihis-
ed their time and no further oppor-
tunity need be given to them for
making a further speech.
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Pandit Govind Malaviya: A request
for the disclosure of the source of
any information need not necessarily
mean that one does not believe it to-
be a fact, but if one 18 helped to
know the source one may be able to
judge for oneself how far it should
be considered reliable or not.

Shri Ansar Harvanl (Fatehpur)-
The hon Minister said that some
statements were made about the
Prime Minister We would like to
know who made those remarks about
the Prime Minister and the nature of
those remarks, because that is likely
to affect our attitude very much

Mr Deputy-Speaker: We have ask-
¢d the hon. Minister to give factual
information as much as he hkes 1to
disclose. That he would give, If any
fuither question 1s asked, we will see
later But 1t 15 his choice and his
Liberty that he might give such infor-
matinn as he believes to be true So
far as Pandit Malaviya's point 1s con-
crrned, 1t 1s perfectly all right There
17 no harm in asking the source of
infermation But it is for the Mims-
tor to decide whether he wants to
aisclose the source or not Govern-
ment has got many sources of infor-
mation and therefore, 1f he wants he
might disclose the source, I cannot
press him

Pandit Govind Malaviya: May I
submit for the Mmnister's and your
consideration also that there 1s a fur-
ther difficulty of the facts having been
contradicted and diametrically oppos-
ed facis having also becn circulated.
We, sitting here, do not know which
15 right, etc  We. thercfore, wish 1o
know that the hon Minister's state-
men, and facts are correct and that
can only happen 1f he will take the
House nto confidence and disclose the
sources and let them see that they are
unimpeachable.

Dr. K L. Shrimali: The Uttar Pra-
desh Governmznt looks after the Jaw
and grder and I have this infoamation
fiom the Uttar Pradesh Government
and from the university. May I pro-
ceed with my statement?
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Mr. Deputy-Speaker: Yes.

Dr. K, L. Bhrimallk; Thence the mob
went to Bharat Press where it damag-
+d some property of the press es 1t
was not supporting the students’ agi-
tation and shouted@ abuses Orders
under section 144 Cr PC were imme-
diately 1ssued on the evening of 7th
October, 1958, and gatherings of five
or more persons, taking out of proces-
sions, carrying on of weapons, use of
rmucrophones and shouting of inflam-
matory  slogans were prohibited
throughout the city and the Umver-
sity, and at about 5 AmM on the
morning of 8th October, 1958, the
police entered into the university A
stage had come¢ when serious danger
to the life and property of the people
in the umiversity and to the general
public m the city had arisen, and
matters could not be allowed to drift
any longer The main gate of the
university was as usual closed by the
students who were picketing at the
gate and checking entry The stu
dents at the gate resisted the police
entry and ultimately the lock had to
be broken open and the students dis-
persed through a milg lathi charge
(Interruptions)

An Hon Memberr We have faced
much

Some Hon. Members: Mild or
severe?

Mr. Deputy-Speaker Order, order
Whether 1t 1s mild or severe, the hon
Mimuaster has given the fact Should
every fact given be thrashed out by
counter-arguments? Do we proceed
like that and would it be possible to
have a discussion? 1 would agamn
appeal to the hon Members that they
should be patient and hsten

Dr. K 1. Shrimali: The police re-
sorted to this mild lath: charge only
when stones were pelted and the
several policemen were 1njured

An Hon. Member: How many were
injured?
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Dr. X L. Shrimall: The police took
possession of @ll the gates of the uni-
versity and vulnerable points in the
campus Peaceful boys and girls in
the university began to pack off for
their homes but some student leaders
and teachers tried to organize a pro-
cession and the students marched to
the gate from the hostels and had to
be dispersed through force when they
refused to disperse on being asked by
the magistrate on duty Crowds of
students also gathered outside the gate
of the Umversity at the Lanka cross-
ing and had to be dispersed through
a mild lathi charge

Shri Jagadish Awasthi (Bilhaur):
How many were 1njured”

Dr. K L. Shrimali The majority of
the boys peacefullv left for their
homes, they were ginen every facility
to go safcly to the raillway station
Arrangements were made by the un-
versity to advance money to the needy
students for railway fares and con-
cession tickets were arranged thiough
the co-operation of the raillway
authonties Now somebodv in the
Houge, I think, said that the girl
students were put to Inconvenience
and this 1s not true The girl stu-
dents were taken to  the milway
station 1n police vehicles under police
escorts The clothes of the students
leaving for their homes were brought
back from thf washermen 1in police
trucks Batches of rickshaws were
arranged to go to the hostels to facili-
tate the journey of the students to
the railwav station The University
returncd to normal and a vast majo-
rity of the students left the hostels
for their homes by the evening of the
9th October, 1958

Looking into this account, I would
submit that the magistrate and the
police exercised great restraint and
d1d an admirable job (Interruption).
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Bhri Braj Raj Singh: Because they
dig not fire!

Pr. K, L. Bhrimal: In all, 43 stu-
dents and one ex-student were arrest-
ed during the disturbances. ©Out of
these 35 students belong to the Banaras
¥iindu University, one to Harish
Chandra College, two to the Udai
Pratap College and five to DAYV.
College. :

This is all that I have to say 1
expect that after the debate, you may
ke to give me a few minutes +to
reply to some of the points.

Shri Braj Raj Singh: On a point of
order. It is this. After Dr. Ram
Bubhag Singh moved his motion, Dr.
Shrimali, the Minister of Education,
has moved another motion. That may
®e treated as a Government motion.
We shall have no difficulty in having
the time extended for discussing the
motion as the motion will now be
considered as the Government Motion.

Mr. Deputy-Speaker: There is no
other motion.

Dr. Ram Scbhag Singh: When you
asked the hon. Minister to give the
facts, you asked him to give the facts
a3 to the basis and on what difficulties
the Government have been experienc-
ing in opening the university. That
was the simple point. You asked also
whether the university will be opened
irnmediately, or not. That was all the
point.

Mr. Deputy-Speaker: Order, order.
I had asked him exactly in terms of
what Dr. Ram Subhag Singh has seid.
The Minister has given facts. Perhaps
he meant by those facts to say that
these are the difficulties and facts or
the .things that have happened there.
The answer that he makes in the end
eould perhaps make it more clear.

8hri Braj Raj Bingh rose—

Mr. Deoputy-Speaker: He has been
making 3 good deal of interruptions.
will given ten minutes; nobody
be given 11 minutes,
‘3B (AI) LSD-8.
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Pandit Govind Malaviya: May I
intervene? I just want to be helpful.
The hon. Minister’'s statement came
up to the 9th October, and has stopped
there. The House, as you said, is
seized of the question as to how the
plans or the difficulties of the hon.
Minister now stand and what is pro-
posed to be done. In case the House
could be given some indication of that,
perhaps it may also save time and
some hon. Members may perhaps, find
lesser need for a further debate, if he
could say something which may be
satisfactory from the point of view
of those Members of the House. In
case he wants to do so, perhaps the
work of the House will be facilitated.

Shri 8. M. Banarjee (Kanpur): How
can he monopolize?

Mr. Deputy-Speaker: Order, order.
The House itself asked that the hon.
Minister should give facts. When he
has given them, another hon. Member
says that he has not come to the
latest period, and that he could give
something more. That is all. If the
hon. Minister wants to say something
more, he might say. I would not com-
pel him.

Dr, K. L. Shrimalli: I would oaly
like to add that the executive council
has taken this decision under the cir-
cumstances which I have related. It
was not a happy decision which they
took, but the executive council had no
other alternative. 1 am sure that the
executive council are concerned about
the opening of the university as any
hon, Member in this House, but they
have said that normal conditions must
be restored, and the way in which nor-
mal conditions can be restored is that
the political leaders sheuld keep their
hands off the university, I am quite
certain that if the political leaders
keep their hands off the university, the
university will open in a very shart
time,
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st awow fag : AR, ag W
fs gx arfr ¥ wrw  faeafaarea &
w1 %7 gid faaen & ofafye gt W
I gFaY § gATd AY g 91, A XF
&7 § gar 9T Wi fn 3w faes-
faamz 1 gegxa foasmr wewem &
wTRE 93 T &7 frar war W fae
#Nt 7Eey 7 ¥amar § f& o framT
N wifes Ftfaw § ag fawmma faar
oy f& Iaw fawfageg w1 &<
feqr 97 1+ & g g WA g fa
FqT FrAfeAA Q¥ T FF 9T A AUl
g fo wifier slfaw frafoama &
T F AFAY & | U § qg 4qa7q( F
f& ghmafedt #1 gashne wifaa & 9@
NI FTFFANE 1 B R0 (&) F
g1 1 § f WY A § Ay

“To perform in relation to mca-
demic matters all such duties and
to do all such acts as may be
necessary for the proper carrying
out of the provisions of the Act,
Statutes and Ordinances.”

7 wygm wwar g B ow gfa-
afgdt & &% FW ¥ WY ohfrw
sifas w1 wx gur, 38y A€ g A
w1 & gg FgAT wTeaT # fE Sud A
T agr @ 1 o wafer Sfea
® A wfgwre 9 &, swwr gedAT
W gare fawrigal 1 fasr ®Y @
¥ A1 A0 § gy AEAT FAA & fog
feay war f agt o< wwfa & 7€
& | & wargr Ty & fE amgw wiwwT
0T F7 wg & fe faufest &
T[T fRrger 97 WX AT I W FE-
arfeaY & o F 57 )

T e ag W &rere fear mar
2 % o W w7 faarfaal st o
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s Frwen, sord At o A F A qiw
gure faenfaat & wor faar | @ wor
¥ & qo g g fe e o g T
forar sty & s faanfaat & agwer ot
7z faax o f afrafedy & 0 5o
&Y e &, 7 vt § w1 d 1 F 7y wwww
arg § e 34 13-f1d sufeagl w1 drx
&, A #T IET ATAAC ALY WIAY
feres qC q¥ gor ¥ g T @ar
wed ¢, Frarfaat &1 agy awr g
ag wrgan § fe gfqafady oy oF s}
AT I AT AT KT Wt a feur
AT @ E AZ TAY gEAA A & 1 &
AT wgRy § a7 q8%AT g § e
AT AT F T2 AW ofer A w-
TEr ¥ 9gF w41 Fer ¥ yfqafat &
fadt Wt wfwsrdr ¢ faors fearans
wT4argr &1 w5 1 fawedf s2d & fr gd
arhee fear wan &, gArd faarw st
amar 7t § & gw geaior &, A
qarferare #32) F g4 wrQT w1 arfaa
®T fagr @im, oy fer g7 ® cvow
TEY EAT, T I AT FT qT A
for gordy av% & £&  F8 O WY
T I Y wifaa Ad) Ay a7 awa 4.
N IW JAT B IR & o @
IHH ATHAT AT T AT AT F &
uF it ¥ & faw darc ot § 1 adt
feafr & sre faargt sfgaras ads
¥xga g frzafrg e AR a a9
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“This unprovoked aet om the
part of the executive authorities
has forced the asseciation in due
discharge of their responsibillty
as lawyers to examine the rule of
law in connection with the police
occupation of B.H.U.”,

TER 1% g wET T

“. ...three companies of PAC
battalion tampled =and sericusly
beat some students in B.RG
while they were fast asleep in the
small hours of the morning of
QOctober, 8, 1858."

# a1 w57 7 fF € ard mraer 8 orw
FTAT AT AT WA A% 1w« Frww
A q& 7 grew gra ze fear amd
d sgmzfe N o a3 H o
N gaRr = fear I o

Shri Raghunath Singh: We love yom.
How can we punish you.
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Ty A aga e § Fs gfafad
» wr fedr aa wr R @
o faor o ) W o giw
TR FF A AT 45 §
W § gEL FNAY § wqT, & awi ofr
afl za k9 wqd 1 favafaaEg
& qewl ¥ faers O Afas oo
wR Ag §, IT N Ay g )
@ o A A wege wravawar g s
agl ¥ QF «F g1 TG A< TEHL B
TREE {Ad  wegfaee o 8y
AF AW FTN Wrga § x5 gw gfn-
gt sfaesr & T § o
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X FI99 & wg g § e o frew
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vt wfed, fomr ¥ 3w ¥ fog &y
g2t 1

Pandit Govind Malaviya: Mr.
Deputy-Speaker, it can be no pleasure
for anybody to have to take part in
thus debate mm thix House. If we
do so, we do 1t as a matter of sheer
pressing duty,

The Banaras Hindu University i»
not only a Central subject, but by a
chain of circumstances starting with
the Government taking a hand in its
affairs long ago, 18 a special responsi-
bility of this Government. If any-
thing goes wrong there, it should be
the duty of all of us to try to see that
1t 18 set right as quickly as possible.

Last time when we had a debate-on
this subject in this House, the hom
Education Minister gave a set of facts
and circumstances on account of which
he justified the Bill which he hsd
plnced before this House mnd wikick
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was eventually adopted here. In hia
narration of facts today, most of those
facts have been repeated We are
faced with two difficulties. One is
that these facts have been largely
challenged by others. For instance,
qguite a number of people from Bana-
ras have said that the allegation that
anything was said against our Prime
Minister has no basiz in fact. I do
not want to express an opinion, I am
merely mentioning this fact. This has
been said. Similarly about many
other facts which have been stated.
Now, how is one to know as to what
the actual facts are? The Education
Minister was good enough to say that
his sources are official sources and the
authorities of the University. Nor-
mally that should be sufficient, but in
view of the fact that these facts have
been challenged both publicly and
privately, not only by those concerned
in the affair immediately, namely the
students concerned and others, but by
responsible people, will it not be
better far all, for the Government it-
self, that we should be enabled by
some method or another to know the
actual facts?

18 hrs.

The whole trouble at the moment
seems to be based upon the report of
the Mudaliar Committee which was
published and alongside which an
ordinance was rushed through fol-
lowed by a Bill rushed through this
House. No time had been allowed
for anybody to find out if the facts
and findings in it were correct, or
even to give anybody from Banaras
or from the University or from any-
where an opportunity to have their
say about it. The whole trouble
seems to be based on that.

I am trying to make suggestions
which might be helpful, because what
has happened has happened, most re-
gretiable as it is, most unfortunate as
it i3, most harmful as it is to the
country and to higher education and
-all that. But all that has happened
and we should try to see what can be
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done now about it. Therefore, I xm
saying that the whole trouble seems
to be based upon one foundatiom at
the moment, namely the Mudaliar
Committee report. Where is the dif}-
culty in some other body being

or some Members from all groups
this House being asked, to go and to
give an opportunity to members of
the University and to the students to
place their view points, their evidence
and their facts before that committee,
so that it may judge and say whether
the allegations made in the report, or
its findings are correct or incorrect?
It will provide a method which will
not only bring satisfaction to those
who are today dissatisfled and who
are upset by it, but it will also pro-
vide an opportunity to the Govern-
ment to be able to set the mistake
right in case it has been committed.
1 would, therefore, most earnestly
urge that this point should be con-
sidered very carefully, and since it is
a harmless point—it does not involve
any question of prestige, it does not
pre-suppose any conclusion or any
candemnation—I think there should
be no difficulty in doing this. It will
satisfy all sides and all parties.

When that has been done, there is
the other gquestion of the general dis-
cipline and general trouble in the
University. I have submitted it be-
fore, and I wish to repeat it, that
the present trouble in the University
has been entirely on two points only.
One is this Mudaliar Committee’s re-
port, and the other is that arbitrarily
the number of students to be admitted
into the Univerzity was suddenly, at
the beginning of the session, drasti-
cally reduced to nearly half. Where
could the students go?! What could
they do' I am not trying here +to
justify anything which might have
been done or might not have been
done at the University. That is not
my purpose. I am only trying to place
facts in their correct perspective for
the consideration of the Government
and this House. Therefore, if these
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two things are there, some solution
of them should nat be impossible.

I have suggested that we should
have more time for this debate, be-
cause this is a very important and
urgent national sffwir, but since there
is very little ttme, I am just skipping
through things.

The third point is discipline, as 1
have said, not only among the stu-
dents, but among the teachers also.
There are ways and ways of dealing
with that matter. If we smiply close
down the University and put an army
of occupation into it of 700 armed
constabulary, how are we to know
whether the situation is improving or
deteriorating?

As I said, it is not my purpose just
now to criticise anything. I am just
trying to explain the situation and
submit what solution there could be.
If you close down the institution, send
away everybody from it, leave no one
there except some officers who might
sit there in their solitary, guarded
loneliness, how do you know whether
the situation is improving or not? If
you keep it like that for ten years, at
the end of it you will still not know
what may or may not happen

Therefore, I submit, as I submitted
before, that this course would not
achieve the end which the Govern-
ment have in view. The situation is
deteriorating further and further.
‘There is trouble, hartals, protests and
demonstrations in various other uni-
versities and centres all over U.P. Let
us hope it will spread beyond. We
should do something. ‘The thing
should be set right Therefore, I sub=-
mit some positive action should be
taken.

If there are pecple 1n the Univerzity
who, it is felt, should not be there,
let the Government take steps to call
them, to talk to them, to see to it that
they improve and become guch that
they do not cause any further trouble
or injury to anybody, First of all,
tell themn what the charges against
them are. Let them explain their
Position. T am talking of no elaborate
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. 11 the Government then
feels that there are some of them who
should not be at the University, whose
presence will not be helpful, then
persuade them to leave the University
without fuss, without trouble, without
excitement and without tension. In
any case let the University function.

What does it matter whether we
have taken a step and we have to
retrace it? If it is in the interests of
the University, it should be done, Ten
thousand of the youth of this country
are in the University. Today their
name is being bullied, their career is
being ruined The Banaras Hindu
University, one of the greatest insti-
tutions of this country, of which this
country has been legitimately proud
and of which it will be proud in spite
of all that anybody may say about it,
is today being dragged into dust by
every Tom, Dick and Harry, by irres-
ponsible people who do not know the
facts, who do not know the situation,
who cannot or do not care to under-
stand what it is, but who toe the line
of the current fashion by besmitching
it, and giving it a bad name in the
hope of being able to hang it,

1 wished to say some things more,
but I do not want to stand in the way
of any other Member of the House. 1
have therefore submitted to you that
we should have more time for this
debate. I submit that if we cannot
finish it by 5 O'Clock today—as you
yourself have been good enough to
say there are 50 Members who want
to take part—when 5 O'Clock comes,
instead of finishing this matter, we
might request the Government—the
hon. Minister is here—to allow this
matter to be adjourned and another
day given for it at a very early date
when it may be continued.

1 will sit down now wiit:::tl ?;ish—
my speech. If 1 get a on
iimgrillll’cr:om:inme it. Otherwise, 1 will
only hope that matters will not be
looked at from the point of view of
any one individual. I have nothing
against any individual. The hon. Edu-
cation Minister has been very unfair
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to me. In the Rajya Sabha he cast
unworthy and baseless aspersions
against me. I was not there to refute
them, but I have written to him and
challenged him and asked him to re-
peut them outside the House. He has
not cared to do so.

But I shall not go even into that
just now here.

Some Hon, Members: Outside the
House?

Pandit Govind Malaviys: VYes, on
that subject.

¥ have nothing personal about any-
body. In this matter there should be
no personal element to anything: in
this matter, there should be no zid
about anything; there should be no
question of prestige or obligation to-
wards anyone, except the well-being
of the university and the student com-
munity, and the country as a whole.
I would, therefore, beg of the Educa-
tion Minister and of this Government
ts take a large view of the whole
situation, a far-sighted view of it, to
take some courage in their hands; and
I am sure if the University is allowed
to function in the normal way, if the
armed constabulary which is a dis-
gtace to the country—for, people come
there from all parts. .....

Mr. Deputy-Speaker: The hon,
Member should conclude now.

Pandit Govind Malaviya: May 1

take just one minute?

Mr. Deputy-Speaker: Already, the
hon, Member has taken 15 minutes,
whereas he was entitled only to 10
minutes.

Pandit Govind Malaviya: May I take
one minute? Or I shall sit down if
you like.

Mr. Deputy-Spexker: The hon.
Member may finish his sentence.

'Pandit Govind Mailaviya: People
wha go to the University today,
foreighers, Memblers of Parllament,
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and others, have to wait to get a péer-
mit to go in. And on that permis,
whatever anybody may say, some tims
is arbitrarily written, say, one hour,
or one and a half hours, half an hour,
or two hours, by which time that per-
son must return back from the Uni-
versity and go away. That is what is
happening. What good iz it gding to
do to anybody? How is it helping?
How will it help the atmosphere i
the army is there? I emphuatically
submit that it should be removed
forthwith, And as I have said, steps
should be taken to see to it that those
who are mistakeén are retrieved or If
unavoidably necessary, are removed
by a different process, by a calm pre~
cess, and the University is allowed fto
start working straightway so as to be
able to save the careers of the ten
thousand students and the staff whe
are there and to shed light and en-
lightenment in place of darkness and
ignorance.

Shri Hem Barus (Gauhati): The
sudden closure of the Banaras Hinduo
University, whatever the reasons
might be, betrays only a bureaucratic
attitude on the part of the Executive
Council as also on the part of the
Government. It does not exhibit a
democratic attitude to a problem thai
faces not only us but faces the Univer-
sity as well. I cannot conceive of the
idea that this TUniversity could be
clfosed like this, and that too in the
most arbitrary way. This reminds me
of the attitude of those industrialiste
who are concerned with business or
commerce or industry in the private
sector. And_whenever there is some
rort of agitation from the workers
however legitimate the agitatiow
might be, the industrialists declare =
lock-out, and create conditions of
voluntary unemployment for the
workers. This is the kind of rough-
shod policy which haz been adopted by
the Executive Council ¢f the Banaras
Hindu University in closing it down
for an indefinite period of time.

That the stuydents are subjected to
a lot of ihconvenierrces is to a lrps
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extent true, and I do not want to go
into those inconveniences to which the
students are subjected, because, most
of the speakers who preceded me have
made references to them. But, at the
same time, this is also true, and 1t is
wvery often said that 1t is not all the
students who are participating in this
agitation, it is only a particular sec-
tion of the students I do not want
to describe the particular section of
gtudents, but 1t 1s said that the stu-
dents who are pursuing scientific and
technical subjects are abstaining them-
selves from this agitation, and 1t 1s
only those students who are connected
with astrology, Ayvurveda and arts that
are prominent in this movement or in
this agitation, or whatever that might
be The policy or the measure that
Government has adopted by the clo-
sure of this University victimises all
sections of students I do not know
how far this 1s true, but then 1t is
said lLike that, that it is only a section
of the students that are agitated, and
7ot the entire community of students
There 1s no sense in our trying to
victimise all the students and putting
a stop to theiwr studies or a break to
their studies in this arbitrary way.

There are people who speak of the
diseipline of the students 1 am not
tere to approve of acts of indiscipline,
if there were any acts of indisciphine
at all But, at the same time, this
must be also borne in mind that the
present outburst is only an agitated
expression of the dirt and dross they
have accumulated in the portals of
the University during all these years
You must not forget all these things
There has been accumulation of dirt
and dross at the portals of the Univer-
gity all through these years, and the
students were denied even the com-
monest amenities that they must have

Mow, the hostals ‘are overcrowded.
Please do not forget that fact. Again,
what about the playgrounds? Every
avening, in the playgrounds, we geot
the sppearance of Goldsmith's Desert-
ad Village’ There is no organised
sports activities for the students. There
is noovrganisation of cultural life for
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th* students. Then, there is water
scarcity. There 18 scarcity of electric
power, The students are thus sub-
jected to enormous odds and enormous
difMculties. And these are the condi-
tions that create a sense of frustration
tn the students And 1t is these factors
that have contributed to the conditions
of discipline accumulating dirt and
dross 1n the University during all
these years

Now 1t 15 very good to be wise at
this moment, and say that these stu-
dents are indisciplined; and they are
presenting a catalogue of their acts
of vandalism, as they describe them,
or acts of indiscipline rather; and they
are presenting a catalogue of these
things before this House for perusal
It 1s very easy to be wise at this
crucial moment At the same tume,
you forget the conditions or the fac-
tors that have contributed to this un-
healthy atmosphere or chimate of the
rresent

Agamn, what about the administra=-
tion” They say that it is a power-
ridden administration, a bureaucratie
admimstration, an admnistration that
1s not interested in the welfare of the
students They are interested only in
election to the elective bodies of the
University, in capturing power for
themselves The rot 1s there, and
now, the rot 15 discovered,

Now, what is the demand of the
students? There are only twe
demands of the students. The entire
agitation of the students veers round
these two items Ome is that there is
an unceremonious attack on the
students in the Mudaliar Committee’s
report The student of this TUniver-
wity, the report says, indulge in im-
moral acts, and they visit brothels. I
say, I cannot understand how a res-
ponsible body like this can write or
put on record a statement of this sort
maligning the entire student commu-
nity or the entire student population.
It passes my comprehension. At the
same time, these people forget In
their over-enthuiasm that they ave not
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only maligning the student population
of our country, but also holding them
to nidicule before the eyes of the
world, and the people in the rest of
the ward are made to feel and
think that the students of India
are regular visitors of bro-
thels There may be one or two
like thatt It is the busmess of
the admunistration, it 1s the business of
the Vice-Chancellor to discover them
and punish them. I am not for those
people who visit brothels But at the
same tume I am not for a statement
of this sort that we find in tht Muda-
liar Committee's report.

What do the students demand”
Theirs 15 a very suimple demand The
students demand an open judicial in-
guiry into these charges levelled
against them in the Mudaliar Com-
mitte’s report maligning the entire
student population, not only of the
Banaras Hindu University, but the en-
fire student commumty, and also hold-
mg them to ridicule before the eyes of
the world. An open judicial is all
that they demand, and that 1s a very
simple thing 1 do not know why
Government are fighting shy of 1t

And what is their second demand?
And that 1s also a legitimate demand,
I would say, and that 1s about the
Vice-Chancellor, Dr. Jha They want
resignation from him It 1s also true
that the students must not have a
say about their gurus, at the same
time, this Jha was associated at all
stage and on all the occasions with
this Mudahar Committee's report, and
ne was a man, who, instead of pro-
tecting his students against the hbel-
lous attacks by the members of the
Committee, himself became a party to
those attacks, and subscribed to those
views. Supposing hus students wvisit-
ed brothels, 1t was his onerous duty
to check them, to put them aright,
and make them as pure a possibly Dr.
Jha 15, But mstead of doing that, he
has been a party to that Report.
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Terefore, it is quite legitimate on the
part of the students to demand to re-
signation of a Vice-Chancellor who
does not look after the welfare of the
students but co-operation in malingn-
ing them, as he has done 1n the Report
of the Mudaliar Committee,

This 1s a vital thing These are the
two things that the students demand.
But what about us® We are fighting
shy of them We are fighting shy of
appointing an wmquiry committee It
was the Prime Minister who said that
Dr Jha was there only for a short
period of time It 1s good that Dr.
Jha should be asked to withdraw. 1
do not wish to discuss perzonalities, at
the same time, this 1s also a fact that
the exalted office of Vice-Chancellor
m that University was adorned by a
galaxy of emanent men who belong
to this country, men hke Pandit Mala-
viya)i, Dr Radhakrishnan, Dr Rama-
swam! Iyer and Acharya Narendra
Deva

o T qan g w3 wend
FIAA FY oag AN

Shri Hem Barua: When Acharya
Narendra Deva was Vice-Chancellor
of that University, there was not a
single act of indiscipline I think the
Prme Minister who visited the Uni-
versity during his stewardship or
Shrimat: Viayalakshm: Pandit or Dr
Katju who wvisited the University
duty his stewardship, would bear me
out But here 1s a man who 1s known
neither m the fleld of scholarship, nor
1 the field of national activity, a man
rather picked up from the dust and
them made into an mmage of flesh
and blood and put in charge of that
office Here is 8 man who has alien-
ated the students by awsociating him-
self with libellous charges aguinst
themn Here is 4 man, ag iz evident
from what the Law Minister of Uttar
Pradesh xaid on the floor of the Vidhan
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Paruhad on the 17th October, who re-
quisitioned the Armed Constabulary—
it was at least his admimstration
which did it—and let them loose on
the student population on the 8th of
October The notice of closure was
gserved on the Tth October and the
Unuiversity wag to be closed on the 8th
October, and the students were given
only a brief span of 4 days to vacate.
But before the sun could rise in the
streets or the portals of the Banaras
Hindu University, the Armed Con-
stabulary came to the gate and forced
the students out This 18 the man,
and 1t 1s quite clear and evident that
the students lose faith in 8 man like
that

I do not want to discuss personali-
ties, but I hope you will excuse me,
1t 1s a fact that a man of this type
who betrayed the student population
hke that

Mr. Deputy-Speaker My fear 1s
that the hon Member shall not be
able to hear my ring in his zeal and
enthusiasm

Shri Hem Barua: My only sugges-
tion 1s this Shr Asoka Mehta made
a fine suggestion about a committee
visiting Banaras, and, we mussed that
psychological moment. But there are
people, old students of Banaras Hindu
University When they talk of asso-
ciuation with that University, there 1s
pride written i1n thewrr faces They
narrate those incidents of association
with Banaras Hindu University with
pride Some of the old students be-
long to the Government Why 1s it
that they have not visited the Um-
versity uptil now and trned to win
over the students into a reasonable
frame of mind. I would hike that to
be done and I would also like the
Vice-Chancellor to be replaced by a
man—a man who belongs legitimately
to the grand line of Dr. Radhakrish-
nan, Acharya Narendra Deva and
Malaviyaji.

Shri Dasappa (Bangalore): Sir, I
am indeed very grateful to my hom.
friend, Dr Ram Subhag Singh, for
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having brought this matter before the
House and focussed its attention on
the working of one of the most im-
portant institutions in the country.
Whether one would agree with every-
thing that he has said or not, the good
mtentions of Dr Ram Subhag and
of all those who have participated in
the debate can never be questioned

Everyone 18 agreed on this, that thus
most unhappy edisode in Banaras
Hindu University should end ax early
as possible It gives no pleasure and
happiness to anybody, as my hon
friend, Pandit Govind Malaviya, ssaid,
to take part in a debate like thus I
am here, first of all, to give a httle
bit of my own experience of thus Uni-
versity

An Hon. Member. His experience?

Shri Dasappa: Why 1s the hon Mem-
ber in such a mortal hurry” It s this
impatience which causes much of the
trouble and much of the misunder-
standing Patience may be batter.
but the fruit 1s always sweet

It has been my privilege to repre-
sent Parliament cn the Court of
Banaras Hindu University as an
elected member  thereof Today,
because of the enactment, I happen to
be a nomunated member along with

my hon friend, Shri Raghunath
Sngh He and I were present
last year at one of the Court
meetings I may share with

the House what I saw there, and 1
think 1t will be helpful to a correct
appreciation of the position there.
Certain subjects were being discussed
Naturally, there was a controversy.
Certain members criticised certain
other members, and what happened?
When the discussion was on, a num-
ber of students got into the Court
Hall, mounted the platform and start-
ed talking to the Vice-Chancellor in
what tone I shall not describe. That
wag a shock to me who has been
accustomed to similar institutions fun-
ctionung elsewhere When I had =
sumilar part to play, I could never
imagine a scene of that type.
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1 do not blame the students. That
day Dr, Shrimali, the Minister of Edu-
<ation, was also present. He wanted
te catch the plane and in the
course of the meeting he came out.
A large namber of students got into
&is car. He very kindly obliged them
by providing them seats more than
what the car could itself accommo-
date, and had a talk with them. I
do not know what was the result of
thaet tallk But I must say this, that
when I saw this, it pained me very
much. I asked those students—I do
not know how they came to me; some
of thein came to me and I asked them
40 meet me in the aftermoon—

Shri Narayanankutty Meonon
(Mukandapurem): They came ito the
“WrOng person.

Shri Dasappa: My hon. friend says
‘wrong person’. 1 wonder how such
a conduct of the students or teachers
would have been dealt with in his
own area to which he owes some
loyalty (Interruptions.) But that is
a different thing

When I talk with them, they seemed
‘te be normal students. When 1 point-
ad out to them the unwisdom and
improperiety of their conduct which
pained me, they seemed to appreciate
the point, so much so that they paid
me the compliment of comung and see-
ing me in Delhi

What I say is this. Here 13 a
‘tension which, I am afraid, is due
not merely to the students but to
some extraneous elements That is
the deduction I have come to. I
may be wrong or I may be right.
But the fact is there, that it is not
imerely the students who have got to
be blamed but some outside, extra-
neous sources and elements. We must
#ee to it that this sanctum sanctorum
of scholarship and learning is not in
the least adversely aflected or tam-
pered with or sullied by forces which
do not contribute to the development
of scholarship and learning.
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The temple of Saraswathi has got »
certain sanctity about it and it would
be debasing that institution if other
people tried to make political capital
out of it. It does not matter in what
manner and with what intent but 1
say it is just this paramount function
of this sovercign badv to see that
the proper atmosphere 18 nurtured
and created in every University, If
there is to be a kind of imprimatur
that the activities of either the
teachers or the students of the Banaras
Hindu University are to be treated as
nothing much, we can only imagine
what it will be in all other Universl~
ties in the country.

Only the other day, on the 12tk of
this month I was presiding or rather
1 will say participating in the College
Day of the College of which I was a
student I must say—I am not com-
paring anything—what the students
said exactly. The tuition fees were
raised and some other colleges in the
neighbourhood started on a  strike
They came to my College and wanted
these boys and girls to go out of the
college It 1s not the professors, it ix
the students of the Maharaja's
College, Mysore, who said, “"We
shall have nothming to do with it. We
have got other avenues of getting
the remedy of the situation. We
may agree with you that the enhance-
ment of the tuition fees may not be
justified or necessary in the circum-
stances but there are other ways of
getting a redress and we shall resort
to that"” It was quite easy for the
students to have gone on strike and
created a situation there. Why I am
illustrating this is that even for the
grievance which they may have—
either the teachers or the students—
there are other ways of getting a red-
ress. Here is the Parliament We
can get Resolution passed as to what
exactly has to be done in the circum-
stances of the case. Why should we
encourage the students to resort to
things to which the hon. Minister pe-
ferred? Is it the fauit of the Exo-
sutive Council?! By the by, who are
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the members of the Executive Coun-
eil? Do you mean to say that Shn
Patanjali Shastri, Shrimat: Hansa
Mehta, Shri Kunzru, Shr1 Wadia, Shri
Basu and Shri Khosla are irresponsi-
ble or who will be unsympathetic to
the students? I leave the Vice-Chan-
cellor for one moment. Granting that
whatever accusation the Opposition
and other hon friends, who have
spoken, make against the Vice-Chan-
cellor, do you think or suspect that
these people arc not able to asscss
things properly or do you think that
these are all stooges of this  Vice-
Chancellor” I think a  responsible
body like ourselver chould hesitate to
cast aspersions on an Executive Coun-
cil, which they are doing indirectly
obviously 1if they think that the
closure n the particular circumstan-
ces was totally unjustified and that 1t
was wrong to summon an army of
occupation By the bv, my hon
friend said that the armed constabu-
lary was a disgrace T belicve he
meant that the mnvitation to the armead

constabulary was something of a dis-
grace

Pandit Govind Malaviva. The occu-
pation of the University by the armed
constabulaty 1~ a4 disgrace and would
be 1« a digrace svory where in the
world

Shri Dasappa I am glad he makes
the correcuon becaust when he said
that, he saict that the armed constabu-
lary was o disgrace

Pandit Govind Malaviva: There At
any University

Shri Dasappa: The

point is that
when they found

{Interruption.)

Pandit Govind Malaviya: What
should be done now?”

Mr. Deputy-Speaker: Order, order
I can very well understand those
hon. Members who are afraid that
they might not get a chance trymg to

235LSD (AL}—7
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speak but I cannot understand why
those who have already spoken are
contanuing to mterrupt.

Shri Dasappa: Therefore what I
first of all want to urge 1s that we
should see that the atmosphere of the
Umiversity 1s maintained in the proper
spirit and we should not by any action
or talk of ours encourage any kind of
an activity which was counter to the

fundamental principics of the Banaras
Hindu University

Mr Deputy-Speaker:

The hon
Member's time 15 up.

Shri Dasappa: I am afraid 1 would
hke to say one or two words more
before I econclude

There has been a suggestion

Mr. Deputy-Speaker: If they can b~
sard without any further time, he may.

Shr1 Dasappa: There has been 4
suggestion if 1 have understood 1t cor-
rectly that there should be a Parha-
mentary  committee  or  delegation
moving into this University and secing
matters 1 should have no aobjection
whatever to a body of Membxwrs of
Patliament going on their  own, suo
motu to the institution and trying
to do their best to bring about a
happv atmosphcre {Interruption)
But for the Government to call upon
4 Committee {o go to the University
would be scting o very bad preccdent
beca 1se 1n ever vy Unmiversity you will
have some occasion and then wio will
be asked 1o go there Al T can say is
that I cannot eatiecly agree with Dr.
Shrimal: when he says that we must
know that these  outside  political
forces are¢ nol playing any part and
then 1t will be  possible for us to
open the mstitution. I am  afrad 1
have got to differ from him on thus
because it 1s not possible for us now
to ascertamn when the political forces
would cease to play ané what evidence
or proof should be brought forward
for it 1 would rather say that he
must take a broader view of things
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and take a little courage into Tus
hands and as early as possible open
the University When if agawn there
should be a repetition, there is ample
power for the Parliament to intervene

Shri Khadilkar: Mr Deputy-Speaker,
Sw, when 1 came to the House to
listen to the debate, 1 thought that the
hon Minister of Education would
come before the House with a sense
of shame for what has happened in
Banaras during this period, 1e, the
last two months Instead, unfortu-
nately, when he got an opportunity
to give a factual report

Mr. Deputy-Speaker Perhaps the
hon Member means to say ‘with a
sense of sorrow’

Shri Khadilkar- ‘shame’ and not
‘yorrow'

Mr. Deputy-Speaker: If he repeats
1t, T will certainly have to ask him to
withdraw 1t

Shri Khadilkar. All nght I will
change 1t to ‘with a sense of sorrow’

When he had an opportunity to give
factual details of what happened 1n
Banaras 1 thought instead of giving
an unbiassed version with an objcctive
view he was reading out a Police
diarv  With this background when I
judged the happenings at Banaras, I
must confess that it 1s not a question
of a few rowdy students having en=-
trenched themselves 1in the University
creating an atmosphere which cannot
be normally dealt with, but 1 feel a
certain perverse and vindictive atti-
tude had entrenched in the Education
Ministry while dealing with the aca-
demic mstitutions Ilike the Banaras
Hindu University This 1s the conclu-
sion which one inevitably draws

We lent our support with all sense
of responmbihity in pleading that this
University affair should not be used by
any polit:ical party and should not be
made a weapon for political agitation.
No one should make a political capital
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of it. At the same time the House
made some good and constructive sug-
gestions to restore a better atmosphere.
Instead of proceeding on these lines,
unfortunately from the opening sen-
tence that he uttered when the Edu-~
cation Minister started speaking, I
thought that he was giving a report
of some offenders’ colony, i e., juvenile
offenders In my State, Bombay State,
juvenile offenders are treated in a
better way than the University stud-
ents at Banaras have been treated in
this affair Therefore the main gques-
tion before the House 15, as we &are
responsible for this University, to see
how we really discharge our duty to
the younger generation One hon lady
Member said that the Umversity, if
necessary, be closed for three years
Her remarks reflect the attitude of a
section of the ruling party It 1s un-
fortunate that between the younger
generation and the ruling party there
15 a widening gulf Theiefore certamn
soreness 15 colouring their attitude to-
wards the younger gencration and to-
wards the students in general They
feel that some type of fascist methods
should be used while dealing with edu-
cational stitutions 1 cannot use a
milder word so far as the closure of
the Banaras Hindu University and the
Police posted there are concerned
Is it proper” It 1s not only a question
that the younger generation 1s losing
1ts career Not only at Banaras but
at other University centres also this
has become the topic of the younger
generation What 15  wrong with
Banaras® Was 1t the students’ respon-
sibility or was 1t something -wrong
with the Vice-Chancellor?

Dr Ram Subhag Singh gave a few
names What a pity, what has coame
to our public life at the present
moment that our Vice-Chancellorshipe
should be left to people who are
hardly capable of handlmg minor edu-
cation departments® We have in
Poona Dr Paranjpye and our friend
mentioned other names They are all
eminent men who command respect
Respect iz not demanded; it is spon-
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taneous for the men who control the
Unversity. This 18 university atmos-
phere and if this atmosphere 18 spoiled
by a certain amount of prestige, as he
said m & nonchalant manner, what-
ever happeng the Vice-Chancellor will
not go, well, the time will come when
the House will have to tell the Educa-~
tion Minister that not only the Vice-
Chancellor but the Education Minster
also shall have to go

I am not looking at it from a
narrow angle It 1s the younger gen-
eration that 1s before us They are
going to buld India Are we going
to deal with them as if they are all
erimmals and tar them with the same
brush of wholesale conviction That
1s an academic world studymng and
struggling to get more and more
knowledge, trying in their own way to
do something better than we could do
under foreign rule Is such a genera-
tion to be dealt with hke this?

Therefore 1 would appeal to this
House because my appcal to the Edu-
ecation Minmister will fall on deaf ears
1 say this because n the Select Com-
mittee and while we debated the
motion last ttmc we pleaded for
different approach Shr1 Asoka Mehta
also suggested the tackhing of the
problem 1n a different way He said
let us approach the students 1n a little
more sympathetic and understanding
manner The Minister nodded assent
and I thought he would follow 1t
But, instead of following it and taking
a few responsible persons, Members
of the House to the University, he
thought he could bring in Police offi-
cers there and have the Armed Con-
stabulary there to protect the interests
of the coming generation and make
them study in a very devoted manner
and instil in them the respect for this
Government and the Education Minis-
ter and the unwanted Vice-Chancellor
Is this the method”

There 1s just one suggestion which
occurred to me Even now I would
appeal to this House; let us take the
responsibility It is our responsibility
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Let us request men like Acharya
Kripalani, who was there in Gujarath-
vidyapith for a long time, here and
now, to take charge of the University
Let the Police withdraw And, I am
confident that within a week’s time,
not only will the University be opened
but you will be able to

Pandit K. C. Sharma (Hapur) Has
better half was there on the Commuit-
tee

Shri Khadilkar. Whatever has hap-
pened n the past, let us look to the
future

Mr Deputy-Speaker: I suppose the
hon Member 1 not thinking of driv-
Ing away another important Member
from another group

Shri Khadilkar He can function 1n
an honorary capacity I am confident
he can manage the Banaras University
well He has managed Gujrath-
vidyapith for years and created a
generation of workers in the Congress
Therefore I am not making this sug-
gestion 1n a light-hearted manner It
is not a dquestion of Banaras only
The time has come when we should
not look to Banaras only but also to
all other universities This House
should share the responsibility for all
the incidents Therefore this House
should constitute a committee of Mem-
bers, who would look to matters
of Banaras as well as other Univer-
sities that are administered by the
Central Government but immediately
of course to Banaras

I would like to make one small sub-
mission The hon Minister can leave
the House with a sense that, perhaps,
with a whip he can ecarry his motion
and defeat Dr Ram Subhag Singh, but
outside (Interruptions ) He should
not go with that impression

Mr Deputy-Speaker: There are no
votes to be taken

Shri Khadilkar: I have said that he
will go away with the impression Let
him show a lttle humility and take
this university affair in a more under-
standing and sympathetic manner and
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convey to the studentis: “I am not
here to adopt police methods or im-
pose an unwanted man If you give
us an agsurance, here 1s a man, out-
standing, eminent, from our leader-
ship, like Acharya Kripalani or any-
one else who 1s ready to discharge his
duty for a transitional period .”
(Interruptions.) I have not consulted
Acharya Kripalani

Mr, Deputy-Speaker: The hon
Member's time 1s up

Shri Khadilkar: Let this umiversity
affair be handled 1n a sympathetic,
motherly or fatherly way All the
students should not be judged by the
acts of a few imdividuals Let this
university be reopened forthwith

Shri Harish Chandra Mathur (Pal)
Sir, 1t 18 only natural that thc hon
Members should so deeply be con-
cerned about the continuation of this
sort of affairs 1n the Banaras Hindu
University Along with the hon
Mover of this motion, 1 had myself
given notice of this motion I had also
tabled a question which should have,
1 believe, come earlier We ourselves
felt that the way in which the events
had taken shape mm the University
after the Bill was discussed here set
us thinking and we felt we must take
a review of the whole thing and
scratch our heads and see where we
have gone wrong and where we stand
and what are the measures to be
taken to set right things It 1s only
m that anxiety and with that deep
concern that I gave notice of such a
motion and that question

But when I say this, I have one
very great and genuine difficulty I
wish to appeal to the hon Members,
through you, to address ourselves in
this particular matter keeping in view
certain very important factors which
have a direct bearing on this very
important case which we are discuss-
ing. What are we discussing at pre-
sent?! 'We are anxious and concerned
that the University should have been
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closed and we want that it should be
reopened as early as possible We
should make certain suggestions when
we are offering all these crnticasms.
But may I know whether thig criticism
has to be directed against the Gov-
ernment and whether the Government
had any hand in the closure of the
University or asked the Umversity to
reopen agam? Can this criticism be
Tightly directed against the Govern-
ment? This House had adopted a pro-
posal and we all know that there is
an Execuiive Council administering
the affairs of the University The
members of the Executive Council
are Shri Pantanjali Shastri, former
Chief Justice of India Shrimati Hansa
Mehta, formerly Vice Chancellor,
M S University of Baroda, Dr H N
Kunzru MP, Prof A R Wadia, M P,
Director, Tata Institute of Social
Sciences, Shr1 S K Basu, MP, Dr
A N Khosla, MP, Vice-Chancello:,
Roorke Unuversity, and Shri Sukhdev
Pande, Birla Education Trust, Pilani

Is 1t not a fact that 1t 1s these mem-
bery of the executive council who had
taken this decision to close the Uni-
versity? Is 1t not a fact that all the
criticism which has now been directed
agamst the Government 15  directed
against the derision which was taken
by this body? Let us be clear in our
minds about 1t Is 1t not a fact that
all these persons are pursons of great
eminence for whom we have great res-
pect and whom we have drawn for this
great public duty (Interruptions )
If there 15 whitewashing let us have
it cleared

Dr. Ram Subhag Singh: Why did
you pass an Ordinance and then an
Act It 1s not the executive council
which passed that Act We passed
that Act and we are responsible for
:t.lt We do not want any whitewashung

ere

Shri Harish Chandra Mathur: I en-
tirely agree with him about the res-
ponsibility we have taken We are
responsible for that; let us take that
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responsibility and shoulder it. (Inter-
ruption). Is it the contention of my
hon, friend that this Executive Council
has no authority? Is 1t the contention
of my hon. friend that this body 1s
dictated by the Government? Ig it the
contention of my hon. friend that we
can find a better team of persons to
whom the affairs of the Hindu Uni-
versity could be entrusted?

Dr. Ram Subhag Singh: The entire
business of the Banaras Hindu Uni-
versity 1s being controlled by the Edu-
cation Mmistry. You can’t white-
wash the whole thing

An Hon. Member: Don't take any
legalistic view.

Mr. Deputy-Speaker: Order, order.
This 1ssue 1s not going to be decided
by this confusion and disorder

Shri Harish Chandra Mathur: [ am
not taking any legalistic view I think
this House owes a great sense of res-
ponsibility to the eminent  persons
whom we have drawn from the public
Ife and asked to scrve I want to
know whethcr we owe any sense of
responsibility to thosc people whom we
have drawn from public hife and made
them shoulder a certain responsibility
My hon friend said, let Acharya
Kripalani be sent there and everything
wil]l be solved Well, we hold Acharya
Krnpalama 1n the greatest repect;
there J)s not the least doubt about 1t
But we hold these people also in
equal respect. If we hold Acharya
Kripalan: in high respect, we hold
these people on this Committee in
equally high respect There 1is no
reason why we should not give that
much respect to Patanjal: Shastri I
have got my personal. (Interrup-
tion)

Mr. Deputy-Speaker: Are we try-
ing to solve this tangle or are we
making it more complicated?

Aeharya Kripalanl (Sitamarhi): Sir,
I would request the hon. Member not
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to compare my humble self with
greater persons, a comparison 1is al-
ways very odious.

Mr. Depuly-Speaker: But the diffi-
culty 1s, the hon. Member suffered
himself to be praised by some, there-
fore he shall have to hear this.

Shri Harish Chandra Mathur: I know
the humility of the hon Member.

Pandit J. P. Jyotishi (Sagar): Sur,
I want to know whether this House 18
not compctent enough to request these
eminent peisons on the Executive
Committee to reopen the University.

Dr, Ram Subhag Singh: We are
competent to do anything

Shri Harish Chandra Mathur: Cer-
tainly we are competent to do any-
thing We are absolutely competent
to  scrap this Committee We are
competent to appoint another Com-
mittee My only question 1s, whether
this House feels that this Committee
1s good enough to discharge its res-
ponsibility or not That 1s the only
155Ue Let us clinech the 1ssue We
have appointed a Committee to dis-
charge a responsibility. This House
has now got to decide whether we
have properly appomted this Com-
mittee or not, whether this Committee
has been properly constituted by Gov-
ernment or not I can quite under-
stand if our eriticism against the Gov-
ernment 1s that they have not properly
constituted the Committee, they
have not put proper persons in
the Commitee, we have no confidence
m the Committee and, therefore, let it
be scrapped But you cannot say that
the decision was taken by the Gov-
ernment The decision has been tak-
en by this Committee with regard to
the closure of this University. This ~
House did not take any decision on
that The decision with regard to the
closure of this University was taken
by the Executive Committee

Dr. Ram Subhag Singh: If you will
permit me, Sir, I would once again
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[Dr, Ram Subhag Singh ]
request the hon. Member not to mis-
lead the House. The police was re-
qusitioned not by Shm Patanjali
Shastri or Mrs. Hansa Mehta but by
thig Vice Chancellor who has been
appointed by Government.

Shri Harish Chandra Mathur: My
hon. friend, in his over-anxiety, is
not prepared to listen and understand.
I never said that this Committee re-
qusitioned the police (Interruption).

Mr. Depauty-Speaker: Should [ feel
that I am helpless.

Shri Harish Chandra Mathur: 1
think the hon. Member is not trying
to understand or he wants to mislead.
The unfortunate fact is, and what I
stated 1s, that the decision to close
the university was taken by this Com-
mittee. Am I wrong in this? Let the
hon. Member say. ...

Pandit Govind Malaviya: Why
blame those good and eminent per-
sons. That was for the Education
Ministry and the education depart-
ment. {(Interruptions).

Mr. Deputy-Speaker: The hon.
Member might resume his seat. Let us
hear those who cannot be stopped . .
May I ask, now, the hon. Member to
proceed?

Shri Harish Chandra Mathur: With
all respect I sybmit that I had
brought out this point more accurate-
ly.

Mr. Deputy-Speaker: We will know
that when it is 5 O’clock.

Shri Harish Chandra Mathur: If we
were criticizing a certain official, if
we were criticizing a certain depart-
ment, I would have had nothing to
say, but, let us realise that these are
people who have been drawn from
public life, and if this is the sort of
way in which we treat people who are
drawn from public life, there would
be difficulty.

So, what I feel is that we have to
decide upon two things. As a result
of this discussion, what 1 wish is that
we should ask the hon. Minister of
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Education to communicate to this
Committee, Well, in fact, I want to
cut out the Education Minister from
this; why should he have anything to
do with this matter? Why should he
mterfere? At least it was my presum-
ption, and if the information of my
hon. friend 18 that it is the Education
Minister and the Education Ministry
which is dabbling all the time, we
should give a strong directive to them
and say that they should have noth-
ing to do with 1. That would be a
sort of our advice to the Education
Ministry Parliament having dealt
with the Bill, and this Committee hav-
ing been appointed, let the Committee
function. If the Ministry or the Minis-
ter is dabbling,~I have no informa-
tion, but if my friends have any in-
formation—it would be our strong
advice to the Minister to have noth-
ing to do with it.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Harish Chandra Mathur: I am
be given two minutes more So much
time was taken by interruptions. That
is not my fault

Mr, Deputy-Speaker: That 1s a part
of the game

Shri Harish Chandra
will play the game well I will pass
on to the other point You will re-
member that when we discussed this
last time I myself made a very strong
argument and sa:d that what should
guide us 1s the best interest of the
university, and along with the other
team who were being accused, If the
vice-chancellor wag a person who was
standing in the way of the restoration
of the normal conditions,—

Shri Braj Raj Singh: He 1s.

Shri Harish Chandra Mathur: 1 very
strongly urge on. the floor of this
House that he would be asked to
resign. The hon. Prime Minister,
while answering to my very observa-
tions which I so strongly put forth,

Mathur: I
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eatd that the Vice-Chancellor had al-
ready resigned and it 1s only we who
want him to stay on I do not know
how the matters proceeded further
But 1t will be absolutely wrong to say
that the matter 13 so simple as that,
and to compare the present Vice-
Chancellor with any other Vice-
Chancellor 13 not very dignified,
it 15 not dignified to criticize
any individual But still, on principle,
I say that 1f apart from his qualfica-
tion—even 1f he 13 a fully qualbfied
man, and a great educationist—there
are any reasons we could understand
and those reasons are good enough,
then there i1s no business to stick on,
and it would be a mistake to keep a
particular man

Mr. Deputy-Speaker: The hon Mem-
ber’s time 1s over

Shri Harish Chandra Mathur: Just
half a minute It i1s sa:d that this
Unaversity has had absolutely pre-
emunent Vice-Chancellors, great edu-
cationists, and all that, and that the
trouble now 1s because we have such
and such a person But 15 1t not a fact
that we thrashed out on the floor of
the House all these matters, and the
trouble started much earlier, 1n the
time of Dr Radhakrishnan® 1 gave
facts and figures and the trouble con-
tinued during the last three Vice-
Chancellorships and they had found
it difficult and hot to stay there Let
us not over-simplify matters, and let
us go mnto the whole question, and let
us clinch the 1ssues Let us be fair
to everyone If the Vice-Chancellor
had got to go, a hundred Vice-Chan-
cellors will have to go What the hell
we care ln the national interests?

17-00 hrs.
Some Hon. Members rose—

Mr. Deputy-Speaker: Normally, we
should stop at 5 O'clock I read out a
rule that no time can be extended
beyond 2} hours and therefore, the
Busmess Advisory Commttee has
taken that decision. The House also
bad approved of i
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Shri Raghunath Singh: Half-an-hour
more may be given.

Mr. Deputy-Speaker: Is the hon,
Member sure that he will get hs
chance within that?

Shri Raghunath Singh: Surely

Mr. Deputy-Speaker: Unless a
motion i1s made that the rule be sus-
pended, I am not authorised to extend
the tame

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
In view of the request made from all
sides of the House that the time for
this debate should be extended, I beg
to move

“That the provision regarding
time limit 1n Rule 184 be suspend-
ed with reference to the discussion
on the closure of the Banaras
Hindu University and the time al-
ready allotted be increased from
24 to 34 hours”

Mr. Deputy-Speaker: The question
18

“That the provision regarding
time limit 1n Rule 194 be suspend-
ed with reference to the discussion
on the closure of the Banaras
Hindu University and the time al-
ready allotted be increased from
2} to 3} hours”

The motion was adopted

Mr. Deputy-Speaker: So, we must
finish by 6 O'clock How much time
does the hon Minister requre?

Dr. K. L. Shrimali: 20 minutes

Te T gaa lag  ITSyE
g%y, 919 77 fore q@ o feer
arfgw 1

ITEAR WPAW A AR
LA O
Shri Jaipal Singh: Mr Deputy
Speaker, Sir, I am all the more grate-

ful to you for giving me an opportue
nity to participate in this unpileasant
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[Shri Jaipal Singh ]

debate on a very unfortunate subject,
all the more so because the mover
of this Resolution, Dr. Ram Subhag
Singh, a very dear friend of mine,
according to his definition, ruled me
out of this discussion completely. He
told the House that people who had
.not been nationalists or who had not
been in the nationalist movement had
no business to be judges on what was
being done. He did utter some words
to this effect.

All that I can say is, this is a
matter that relates to education and
teaching Could I not equally retahate
by saying: Should people who have
had no experience of the teaching
profession be respected for their
views? I have had the honour and pri-
vilege of being in the teaching profes-
sion for a pgood few years and 1
thought the experience one had gained
i the Select Committee, of which you
vourself were the Chairman. was
enough I hoped we had buried the
hatchet and the unpleasant evidence
that had appeared before the Select
Commuttee would not have been re-
suscitated or revived Unfortunately
right and left, things have been quoted
in support of things that do not require

any support

Closure is a fact. Are we to con-
demn 1t or not? 1 think that is the
issue After that, what 15 1t that we
could do in Parliament so that the
closure may be ended 1t may be un-
pleasant. Many speakers have resor-
ted to cheap popularity so that their
voices may be heard outside, may
reach the students and they might
support us in condemning the closure
Anyone who has anything to do which
teaching, knowing what has been hap-
pening not only in the last few
months, but something that has been
accurnulating ever a series of years,
even when better men were in charge
of the University, cannot but regret
it. It is no surprise that at long last
somebody has been compelled to re-
sort to closure. I am not concerned
whether it was the Executive Council
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that did 1t or whether the Central
Education Ministry had some hand in
it. That 15 not the point; let us not
argue about techmicalities, There is
another technical issue brought into
the picture—closure on the 7th and
the police called in the next day.
Why not have it on the 11th? That
1s the question posed. When you find
the student community as well asg
some of the teachers getting out of
control, when you have valuable pro-
perties 1n the university premises,
when things are gomng out of control
ale you going to wait till the 1ith
for order, tranqulhty and life? So,
I am not condoning eifer what has
been done. I think the whole thing
1s disgusting It is a great pity that
the situation was permitted to deterio-
rate so much that at last one had to
resort to this

I think the sooner this university is
re-opened, the better not only for the
university itself but for us also be-
cause otherwise we are bound to be
prejudiced  This Parlilament has been
voting something lhike Rs 55 lakhs,
nearly a quarter of the budget of the
Banaras Hindu Universtty

An Hon. Member: It s so for many
universities.

Shri Jaipal Singh: May be But the
other universities are not masbehaving
like this university We have not
heard of some of these things happen-
ing in the other universities I am not
saying that the other universities are
perfect or they are a model. But the
fact 1s that, as far as this University
1s concerned, things have gone out of
control; there has been abuse of
power, abuse of privilege We have
been hearing about moral turpitude.
Let us not define it The students
have been complaining that for cer-
tain offences the students are sent
down. So we have to think in terms
of moral turpitude in colleges. Now
they do not like the world to knc
that this sort of thing has been hap-
pening m a particular college.
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1 am rather surprised that we are
throwing mud at our own eminent
people. There is the Mudaliar Com-
mittee. Some hon. Members have
said: let us have another Committee.
Then the students will rise again and
say: the Members of Parliament are
no good, let us have another Com-
mitiee from Rajya Sabha or some-
where else. They may even say: can
we not have a committee from out-
side, a detached committee? So, where
do we end? It is not merely the
Mudaliar Committee evidence that has
gone against the TUniversity. What
about our own eminent men like, well,
I need not mention names; I think
we must keep the names out. But
the fact 1s that there must be some
finality somewhere or other I ask
the hon. Members who have partici-
pated 1n the discussion on the Bill
and the Members of the Select Com-
mittce. What they have done after
the Act was passed? Have they gone
anywhere near the Banaras Hindu
University? Have they tried to pull
their weight to put things right? It
1s easy enough to say things on the
floor of the House as to what we
should do But have we done any-
thing? That is the pomnt

For example, apart from gomg to
Banaras, have we tried to bmng sense
to the Education Muinistry here” Have
we done anything? It i1s casy to ex-
pose things on the floor of the House
But there 1s a better way of bringing
sense and reason on the Central Minis-
try.

Shri Narayanankutty Menon: That
1s an 1mpossible task :

Shri Jaipal Simgh: That 1s not im-
possible Time and again they have
imvited us to help them in every
way. But we think we are better off
politically and forensically and we
pull our weight on the fioor ¥ the
House I submit as an educationist
who has kept up his association with
the students that this is not the way
of doing things. We are inciting stu-
dents and making heroes of them. We
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are thinking they are angels and that
the administration has done great in-
Justice to them. They are not angels.
I have been a student once and I
would have been a bad one if I was
not full of mischief But this type
of vandalism, this sort of debased
morality that has been shown in this
University 1s not just student mischie-
vousness but something deeper than
that and so we must see that some-
thing 15 done.

Here I would urge the Government
that they are not solving this problem
by continuing or acquiescing to the
closure of this University. Things
have to be faced. Now numbers have
been quoted People have said that a
majority of the students of 5,000
strong took out a procession and things
Lhke that Well, a big meeting can
be upset by one individual in the
audience If there are 9,000 students
and 5,000 are good, what about the
other 4,0007 Are they not powerful
enough to upset anything, upset the
whole life of the University? Let us
not bring in numbers. It is not num-
bers that matter A mere handful of
students, once they get out of control,
can ruin the whole University. But,
quite apart, there 1s much more one
would like to say. I do feel very
strongly that the sooner, the Parlia-
ment, the Governmemnt and all the
educational influences that can be
brought to bear upon the question of
re-opening the Banaras Hindu Uni-
versity, the better It is not a question
of whether we are wanting to cast a
slur on any authority because of the
closure If we have merited it, if
the University has merited it, we can-
not run away from that. I do hope
that the University will re-open and
that the students themselves, pro&=
fessors and everybody else who have
been responsible for this disastrous
situation will see sense and reason
and see to it that the recent past is
forgontten, but the glorious past that
was there is reilnstated by the re-
opening of the University.

st vgATw fay . SUTSHE gy,
# sroeY gwraTE AT g fE e qR
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1% 9Ty ¥t afead WA fegeam
FrEfaam ag F@ A IR AE
& TodY ufadeq 9T w9 &g 7€ 9T
LG

Oy @ F Ay wE AgaT g
% Ifaet & avaw § dg9 maAae
&g st ¢ 37 2z i rr R
gt & 1 wifame maddz wad
¢ fr gwe) waee T8 fear AT W
dersgarg fmama o fzamd o)
7g M FNAET dze A Afagw w=dq-
§z 7 9 @ &, 7 = A few
wra® Srfam 7 off 1 @Iqz & (o
& arft # AT 7T 7 g MaAT
74 fearé qedt £ i T & gadeA
frfaeet w7 A% fafree &Y o @@
wE W g% FA8 A FF | gATAO, T
wedrd e gaw qzan faTatfey W
FEarT & & 3w W QA e w1
Y UREAT EY §F FA Fr RET F7 )

Far fw 7> wrf s faw T
gl WK FR AT g3 7 o war
¥, a7 off 78 waw & e g w3 wY
fraeraT 1fee | 79F &Y &Y & 1 a9
£ 1 g% aY ag f o dfro Yo frar wr o
fis Tou ® mad<, §, WY aga aTgER
g AT WY e s & frarfaar
frs Y sremroeY ¥ ofr e W A
wr€ gw frret | w9 q frearw A
B A i WE # fiedy o w1 il
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& | faardT o #39 & fr awr @
o= guT £, MG Fad 3 fr gur
MY QAT AT | gH¥T AT HA 5 a1q
g w3 g s gw Wil feeea
#r wfafafa =eqr § M we
fedt & arq weag grar £ A gw w@q
Sa¢ fAm fsmaee & 1 gafag
a4 gza1 g fF wm ww owa
& T g AT it K2 fapefr aor
&1 fagam w3, A feg gladfadt w
& £ 9 faarfaa) & 7z % fr faas
AMG MATAGATE ag AW FNE & 00
# WA @ axaT§ 1 A fed) geaTaw
! /7 FEATEY 7 oY 37 ¥ oA a1y g
axa1§ WY Az Gae w30 fir frad o
T gt § Wi fea § et 1 war-
forame 947 & a1 § 6 T@Tw@
AT FEd § | FAMGC WY OF WY
& 2T ¥ g AR & &Y s I |

qrar  aAtfasrd 7 war & fe qar-
faam w51 1 feae & § oF a9 war
T AT T2 T T AE WA AR FFATH
gaRr @t o faadaay 71 wfor w=r
AT 1T, IAHT FAC AT Ff 1
&4 fagrfast & #1% 417 $47 TIfeC
7 @1 21 gare faadi € | v fasdt os
faand & 7= 7 T ag AT g i Su%
arg s gt £ 1 3% of g A e
1T 1

gafa § f&r & fdew s<ar [mgar
g fw ar &t gaTwasr & Teagw ¥
friaw fear oo & F 37 9mHe ®Y
AW A €7 ®IHTT F7 | GI IS AT
H1 FA7 gw T T wAR AV g W
FIE & UF I %1 fAq57 £ arfe g8 @@
AT ®T 3 ¥ ZF WY EHRY WY
foda | A8 aasraey faaml ),
T TEATIH §), AT ATEAATHAL I WA
AT FTA FT AT LT | W W ¥ A
g1 %7 ag vl P g |fd
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Mr. Deputy-Speaker: I am calling
Acharya Kripalani because some Mem-
bers have asked him to speak.

Acharya Kripalani: Neither on the
last oceasion nor on this occasion had
I any intention to participate in the
debate. Even on the last occasion
Shr Asoka Mehta asked me to speak,
but I said I had no contribution to
make, and today also I find that 1
have no contribution that I can profi-
tably make. Simply because friends
have asked me to speak and among
those friends is included the hon. the
Education Minister, I make bold to
keep a few observations before the

House.

Let us discuss this question calmly,
without any prejudice, without any
preconception. A committee was ap-
pointed, the committee has given, its
report, and some members of the com-
mittee last ttme explained that when
they talked of moral turpitude, they
were not talking of the whole Uni-
versity, they were talking of :so]a‘_ted
instances But they had to mention
these 1 think that should be suffi-
eclent. You cannot appoint another
committee to go over what one com-
mittee has done. My hon. friend Shri
Raghunath Singh said that let there
be a judge of the Supreme Court or
an ex-judge of the Supreme Court
appointed in that committee.

Pandit K. C. Sharma: An ex-Chief
Justice of the Supreme Court was
there.

Acharya Kripalani: An ex-Chief
Justice of the Supreme Court was
there And it would not be desir-
able even on the part of this House
to suggest that another committee be

appointed

Shri Raghunath Singh: I have sug-
gested 1t for the happenings at pre-
sent, not for the past

Acharya Eripalani: I am not talking
sbout the hon. Member, I am refer-
ring to some other hon. Members who

suggested that.
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I think this is not done. There are
certain things which are not done, and
1 submt that this is not done, More-
over, the remarks are there. You can-
not simply take them away, and you
do not rehabilitate the Banaras Hindu
University because you forcibly take
away these remarks, They (the Com-
mittee) have investigated into the
affairs of the University. We might
differ from their judgment, but the
judgment 1s there, and there is no
court of appeal here; a court of appeal
15 not possible Therefore, I think we
must take out of our purview altoge-
ther the report. Good, bad, indiffe-
rent or whatever it is, it is there. I
think that this question should not be
raised

Another question 1s about the con-
duct of the students. Let us be
very clear, that many times and
especially, 1n these days, the
students are wvery unruly. Let us
alsa be very clear that when we call
in the police, the police follows its
own nature, not the nstruction of a
Minister, not the instruction of a
superior officer, 1t 15 taken away by
the current of events to which 1t 1s
used The students are lkely to
overdo things: the police are likely
to overde things I think 1t 15 a
mistake on our part to say that the
students are all right, and they are
all honourable and they do no wrong.
I think 1t 1s wrong on our part to
say that the police 1s gll right, and
what they do and say is correct, and
they do not exceed what the eccasion
requires  Both these are, I beneve,
untenable  propositions. So far as
our recent experience and our past
experience go, we cannot rely upon
both these parties

Another thing 1s, that there is no
doubt that Government or those who
are 1n power cannot dismiss a vice-
chancellor because the studentzs want
it, It would be most disastrous, I
think, to dismiss a vice-chanceller
because the students or a section
of the students do not want him. I
know that in foreign universities, the



269 Discussion re

vice-chancellor is called the governor,
and he has absolute power in the
univeraity There is none to gues-
tion hum; his power cannot be ques-
tioned even in a court of law. So,
there 1s no doubt, that those who
demand that on the insistence of the
students, a wvice-chancellor should be
dismissed, do not know, I think, what
education means. Again I would say
that the 1dea of a vice-chancellor,
choosing to remawmn a vice-chancellor,
even when there 1s a section of
students against him, does not appeal
to me as a teacher. I could never
have allowed myself to reman a
teacher—and I have managed colleges
and Universities—if any section of my
pupils were agamnst me and desired
me to go; the first thing I would say
would be that I am ready to go

So both these things are in their
place quite right What are we to
do then” Is the Umiversity to remain
closed for ever? I am afraid our hon
Muinister has not shown us the way
He says ‘political parties’ are inter-
fering Is he sure that his own party
15 with him? So far when 1t 1s said
that political parties are creating the
muschief, the reference has always
been to Opposition political parties,
But here the Congress Pohitical Party
1~ 1tself creating mischief

An Hon. Members: Ministers

Acharya Kripalani: What 1s the
good of talking of political parties?
You put everybody out of court when
vou talk of ‘political parties’. Who is
going to do anything in that Univer-
sity? What would happen to anybody
who approaches that Umversity?
Even 1f I were so foolish as to go on
my own account and talk to the
students, I do not know what the
Minister would feel and say, because
I happen to be a politician It is the
politicians who are the leaders of the

people.

It appears to me there are only two
ways of this trouble ceasing Of
oourse, the University cannot be closed
for ever. There will be pressure from
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students and the public. Rightly or
wrongly, the University will have to
be opened; and those who do not want
to be there will go away, because
these things—satyagraha and so on—
do not go on indeflnitely. People
have to look to their education. By
sheer exhaustion, Government can
open the Umiversity after two or
three months and the students will be
coming mn all right

The other way i1s what we used to
do before independence. Whenever
people were excited, whenever their
passions were roused, whenever there
was an apprehension that there would
be a breach of the peace, that some-
thing foolish would be done, our
lcaders at once reached the trouble
spot  And when they reached there,
their moral influence carried convic-
tion to the people and order was
restored On many critical occasions
this has happened Why does not
this happen now?” Is it not a fact
that we were guided by leaders by
political leaders, who had greater
moral authority than spiritual leaders
in India” Remembers that in India we
were not guided by Maulvis  and
Pandits, we were guided by political
leaders Why were we guwded by
pohitical leaders” Because they were
as good as relgious leaders They
had moral influence over people Are
there no people with moral influence
who can go among the students and
say ‘We take the responsibility upon
ourselves  You come along. We will
manage this matler and we will
manage 1t to the satisfaction of every-
body Believe in us’. Is there nobody
In the Congress today who can say
‘I am going to Banaras and I will see
that the University 1s opened, and
I will talk to the students’? Have we
Bone so poor after independence that
we cannot do this simple thing? I
cannot understand this. If one leader
with moral authority goes there and
it the students have trust in him, I
am sure the University will open to-
morrow, and no student will protest. I
hope the Education Minister will be
able to find such a leader in his camp
and will do the needful.
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Shri B. Das Gupta (Purulia): May
I ask one question on a point of
clarification, Sir? The hon., Minister
in his observations stated that normal
conditions would prevail if the polita-
cal leaders would take thewr hands
off I want to know what he means
by this Does he mean, leaders
belonging to other parties of the
Opposition or also leaders from the
Congress?

Mr. Deputy-Speaker: That question
has already been put The hon
Minister The hon Mover also wants
5 munutes, so, the hon Minister will
try to finish by 5 55

Dr. K. L. Shrimali: Mr Deputy-
Speaker, Sir, I have listened to the
debate with a certain amount of pam
for the aspersions which have been
cast on the Education Mimistry I am
quite sure if the facts had been pro-
perly known hon Members would
have acted otherwise

The first thing that we did was te
appoint an executive committee of
eminent men, men whose integrity is
unguestionable, men who in their owm
fields have risen to the higher posi-
tions in public life, men chosen from
all over the country, and who are
devoted to the cause of education—
and it was after considerable thought
that we selected this team It includes
an ex-Chief Justice of India, four
Members of Parliament, mostly having
mndependent views I was rather
amazed that my esteemed colleague
Dr Ram Subhag Singh should have
thought that 1t was the Ministry of
Education which was dictating this
executive committee The executive
commitiee consist of an ex-Chief
Justice of India, and members like
Pandit Hriday Nath Kunzru

An. Hon. Member: You should be
proud of it

Dr, K. L, Bhrimali: I was rather
amazed. I thought he was really
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giving more credit to me than I
deserve when he said that I was dictat-
ing to thus executive commitiee

These are the people in whose hands
the interests of the University are
safe I am quite certamn that every
Member of this executive committee
1s as much interested in the welfare
of the University as any Member of
the House And, 1 would lLike to tell
the House that i1t was with great
agony that the executive committee
took the decision

I do not know whether my hon
friend Dr Ram Subhag Singh has
read the resolution which the execu-
tfive committee passed on the 28th
September

“Having watched w.th deep dis-
tress the rampant indisciphine and
lawlessness among a section of
the students that has been pre-
vailling in the University foi1 the
last few weeks as evidenced by
the activities set out 1n the
memorandum hereto annexed,

Dr Ram Subhag Singh I have read
it

Dr K L, Shrimali 1 am all the
more amazed to hear him say that 1
had dietated to the Executive Council
to close 1t down

Dr Ram Subhag Singh’ I have said
that you had been dictating to the
Unwversity authorities

Dr K L. Shrimah. The resolution
1s very clear

Having been prevented by
a body of students from holding
its meeting scheduled for ‘the
27th September, 1958 at the usual
place, v1iz the Commttee Room
of the Registrar’s Office by reason
of their refusal to let the Vice-
Chancellor enter the campus and
having been compelled to hold
the meeting outside the campus,

Considering that the Vice-Chan-
cellor has been prevented from
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entering the campus and oceupy-
ing his usual place of residence
for over a month;

Considering further that the
Pro Vice-Chancellor and the
Registrar were prevented from
leaving the campus of the Univer-
sity to meet the Vice-Chancellor
on official business on the morn-
ing of the 27th September, 1958
and that the Registrar and the
Chief Proctor find 1t very difficult
to discharge theiwr day to day
functions of the University and
that thus the admunmistration of
the University has been wvirtually
brought to a stand still,

Considering also the threats
which have been held out by some
of the students of the Ayurvedic
College and the College of
Technology to the effect that of
their demands are not accepted
immediately, scrious conseqguences
would follow,

Considering also the report
from Rajeshwar Dutt Shastr:
to the cffect that the students of
the College of Ayurveda would
not aceepl him n the College in
any capacily and he should there-
for« submit his resignation,

Realising that 1t has become
practically impossible to carry
mto effect the object and purpose
for which 1t has been constituted,
first 1n the President’s Ordinance
and later by the recent Act of
Parliament, and

Profoundly regretting that 1n
the circumstances there 1s no
other practical means of restoring
normal conditions of life and
work in the University,

Resolved that the University be
closed with effect from B8th
October, 1958 and that the date of
reopening be notified later as soom
as norma) conditions are restored
in the Ummty-”
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The Resolution itsel? is very clear
about the imiention of the Executive
Council. They found themselves help-
less. They waited for a long time for
good sense to prevall among the
students. Member after member went
to the Univermty and Pandit Kunzru
himself went and wanted to see the
officers m the Umniversity but he was
not allowed to enter Prof Wadia
went to address the students from
college to college but the students
would not listen

I am very grateful to Acharya
Kripalamm who is respected all over
the country for his speech and I hope
his words of wisdom will be listened
by those students today He has
asked Do we not have people of
insegrity in our country? Well, I have
tried to pick up people whose moral
integrity 1s unquestionable Some of
these people have devoted their life-
time to the cause of education and to
the service of the country Inspite
of this the students did not listen to
reason What could they do? I would
like to challenge the House to give
me any better team than the one
which we have composed

The 1ssue 1s very smmple I am
agamn grateful to Kripalani that he
has focussed our attention to the
main 1ssue It 1s not only for the
Banaras Hindu University but 1t 1s
for every Umversity in India Are
we to allow the students to choose
their own teachers and their own
Vice-Chancellors? Do we want to
allow the students to dismiss a teacher
whom they do not like as they want
to do 1n the Banaras Hindu Umver-
sity? Since the Principal of a college
had made a statement which was
quoted by the Chief Minister of UP
he should not function as a Principal
of that college and he should
immediately be dismissed At midmght
the Students of the Ayurvedc
College go to the Vice-Chancellor’s
Lodge and he 13 asked to come down
and is ordered by the students to dis-
miss the principal immediately because
285 (Ai) LSD—8.
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he hes said something which was not
palatable to them.

My friends in the Opposition are in-
terested in the welfare of the students!
I am rather amared that they have
enticised, so much criticised the action
taken by the Exeocutive Council But
they have not saild a single word
aganst the activities of the students
Are we satisfied that the action

Shri Nath Pai: Why blame only the
Opposition for that? What about the”
Members of your party?

“Dr. K. L. Shrimali- I am sorry; 1
would like to say that to those Mem-
bers who spoke from thizs side also

Mr. Deputy-Speaker: By ‘Opposition’
he meant all those who opposed him.

Dr K. L. Shrimali- Well, 8ir, Mem-
ber after Member said that police in-
tervention was unnecessary, it should
not have been called What was hap-
pening 1n the Unuversity? The Univer-
sity cars were seized and they were
being used by the students The Uni-
versity Administration was complete-
ly paralysed I would like fo ask the
hon Member whether he would
stand even for one day if he 13 not
allowed to move out of his house We
have a law in this country We have a
Government functioning 1n the coun-
try For weeks together the Vice-
Chancellor and the old Pro Vice-
Chancelior of 72 I was told his wife
was having some serious trouble—were
not allowed to move out of thelr
houses The Registrar's house was
picketed and the office of the Registrar
was also picketed The Chairman of
the Umnversity Grants Commussion
asked me whether he should send
them grants or not He was in a diffi-
culty He wanted to be sure whether
the money that was being sent to the
University would be 1n safe hands
That was the state of affairs in the Uni-
versity Even the telephone wires
were cut The students marched to
the residence of Shri Gupta who wag
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living outside the Campus and demon-
strated before his house. Is that the
way in which we want our students to
function? Is that the way in which
we want our people, the future citi-
zens of the country to function? Is
that the kind of education we want
to be given in universities? I was
rather amazed to find that mnot aven
one hon. Member referred to this.
Those who are interested in the wel-
fare of the University should have at
least said that we want to discourage
such activities.

Sir, I wish to warn that our future
is at stake. If we do not handle the
universities properly we shall come to
grief, It is very easy to incite people
to violence, but it is difficult . . .

Shri Braj Ra} Singh: Nobody incited
them to violence.

Shri Jagdish Awasthl: May I know

how manv policemen were injured by
students?

Dr. K, L. Shrimall: I am going to
reply to cvery point.

Mr. Deputy-Speaker: At least we
ought to be peaceful here.

Shri Hem Barua: Ile has made a
serious allegation.

Mr, Deputy-Speaker: He has pro-
pounded only an abstract thing; he
has made no allegation.

Shri Jagdish Awasthi: 1 want to
know the number of injured police-
men.

Dr. K. L. Shrimali: If the hon. Mem-
ber ig very anxious to have that in-
formation, I shall be very glad to sup-
ply him that. The total number of
students injured in the three mild
lathi charges in the University is 11, all
being University students. My hon.
friend Pandit Malaviya said, how is it
possible to verity whether these are
facts or not. Sir, 1f a Minister makes
& statement, I think he makes that
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statement with full responsibility and
the House has to believe it. There is
no other way in which I can convince
my hon, friend Pandit Malaviya. Then,
two students of the D.AV. College
also received minor injuries at the
time of arrest for breach of Section
144 in front of the D.A.V. College. 10
police personnel—3 head constables,
3 constables of PAC and 4 constables
of CP—received injuries.

Shri Jagdish Awasthi; What type?

Acharya Kripalani: Sir, may I make
a request to the Education Minister to
let these things that have passed to be
buried and let us know that he will do
what he can to open the University as
soon as it is humanly possible?

Mr. Deputy-Speaker: When an en-
quiry is made as to how many police-
men were injured, what should he do?

Dr, K. L. Shrimali: I was not anxious
to give this information. but the hon.
Member has insisted that he wanted
the information and I had to give that
information 1 would like to say the
position with regard to the opening of
the university.

Mr, Deputy-Speaker: That is the
question in which everybody ought to
be interested now-—whether the uni-
versity is going 1o be opened in the
near future and what are the condi-
tions now.

Dr, K, L, Shrimali: I am coming to
that. There was also a question whe-
ther the necessary consultations had
been made. 1 would only like to tell
the House that 1 had consulted most
of the people who were connected
with the university and who should
have been consulted before taking
action.

Shri Raghunath Singh:

Was the
Vice-Chancellor consulted?

Dr. K. L. Shrimali: I do not want to
enter into the controversy.
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Shri Braj Raj Singh: Open 1t

Dr. K, L. Shrimali: With regard to
the openung of the university, I would
Iike the House to examine the whole
position 1n 1ts proper perspective The
Ministry of Education does not come
into the picture They have said, “Oh,
it 18 a burecaucratic administration
which 1s functioning” 1 am afraid the
House does not fully realize that
according to the Act of this Parliament
an executive counc:l has been appoint-

Shri Dasappa: The hon Mimister 1s
saying, ‘“the House does not”, etc 1
say, let hum say, ‘‘a part of the House"
or whatever it 1s

Mr. Deputy-Speaker: Shri Dasappa
1s saying to the hon  Minister that
there are some Members who are be-
hind the Minister

Shri Braj Raj Singh: Pandit Govind
Malaviya 1s behind him

Dr. K. L. Shrimali: I would hke the
House to realize the constitutional posi-
tion By an Act of this Parhament an
execulive council has been appointed
and my friend Shit Brajy Raj Singh
said that the executive council has no
authority He may look into the Act
carefully

Shri Braj Raj Singh: I have looked
mto 1t It 1s the Acadenuc Council I
have seen 1t

Dr. K. L. Shrimali: lHe will see 1t
carefully The executive council have
taken the step with full responsibility
and they are quite justified to take that
action.

Shri Mahanty (Dhenkanal) Mav I
know 1if the Visitor of the umiversity
cannot i1ssue a dnective to the execu-
tive council which has been nominated
by him under the Act?

Mr. Deputy-Speaker: Who should
take the responsibility of administering
the university 1f the directive 15 given
from here” There has been an exe-
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cutive counciiL appointed by an Act of
Parliament.

Dr. K. L. Skrimali: I would only
assure the House that it has been no
pleasure for me that this umversity
<hould have come to such a state 1
ctannot tell you through what agony
I have passed during these last few
n.onths

Shri Jagdish Awasthi: With what
result?

Dr. K. 1. Shrimali: Having aspent
the last 25 years in education, 1t has
been a great sorrow for me that this
action had to be taken But, I am con-
vinced that the action that has been
taken by the executive council was
the correct action There was no
other alternative and we were forced
into the situation One thing after
another thing happened and the exe-
cutive council was not allowed to func-
tion at all 1 can only assure the
House that 1t will be my earnest en-
deavour that the university should be
opened as quickly as possible

Shr1 Raghunuth Singh: We want
that

Dr. K. L, Shrimali: I would also
like to tell the House that 1t 1s the
executlive council which 1s functioming,
it 15 the executive council which will
have to take the 1esponsiilty, 1t 1s the
executive council which will have to
give the direction 1 cannot ask the
executive council to open the univer-
sity today, tomoirow o two months
later and <o on  They have said that
as soon as normal conditions are res-
tored, the university wilil be opened
I am quite sure that having appointed
this council, with people of such
cminence, we can trust in their judg-
ment They are interested 1n the wel-
fare of the university and 1n the
welfare of our country I am quite
certain that they will take all the
factors into account and also the
wishes of this House
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Shri Vajpayee: During the last ses-
sion, the hon. Prime Minister whils
intervening in the debate on the
BHU. (Amendment) 'Bill, indicated
that the Vice-Chancellor has tendered
his resignation and he had been asked
to eontinue. May I know what is the
position now? Has he withdrawn the
resignation or the resignation is still
there and it is going %o be accepted
or not?

Dr, K. L. Shrimali: The position is
the same as was stated by the hon
Prime Minister.

Some Hon. Members: We could not
hear the reply.

Pandit Thakur Das Bhargava: I enly
wanted to know the reasons why the
resignation of the Vice-Chancellor is
not being accepted. If the unanimous
view of this House is being considered
by the Executive Council, I should say
that the whole House desires that his
resignation should be accepted at once

Some. Hon., Members: No.

Dr. K. L, Shrimali: It may be the
desire of the hon. Member, but I am
afraid it is not the desire of the whole
House.

Mr. Deputy-Speaker: The answer to
the question put by Mr. Vajpayee was
not heard by some hon. Members

Dr. E. L. Shrimali: The position 1s
the same as was stated by the hon.
Prime Minister, He had stated that the
Vice-Chancellor had submitted his re-
signation, but we have asked him *o
continue for sometime.

An Hon. Member: How long?

Pandit Thakur Das Bhargava: I
wanted to know the reasons why the
resignation has not been accepted and
why he is asked to continue.
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Some Hon. Members: Yas,

Shri Jagdish Awasthi: It iz not the
Question at issue.

Dz, K. L, Shrimall: I have only ex-
plained the gquestion at issue, which
has been very well put by Acharya
Kripalani, that the Vice-Chancsllor
cannot resign on account of pressure
from anywhere, especially from the
students. (Interruptioms).

Mr. Deputy-Speaker: If the Gov-
ernment is not prepared to submit
to pressure, I should not be forced to
submit to pressure.

Acharya Kripalani: I would request
that when he quotes the first part
of the sentence, he should quote the
latter part also

Mr. Deputy-Speaker: What swts the
hon Miruster, he has quoted; what
suit the others, they have gquoted.

Dr. Ram Subhag Singh: I am grate-
ful to all hon, Members who have
supported the cause of the Banaras
Hindu Unuversity during this debate,
I quite realise the anxiety of the
hen, Members who have participated
in this debate and who have reguest-
ed the Government to open the Uni-
versity immediately One Member
perhaps said that it should be closed
for three years, I was out for a fow
minutes 1n the lobby and I could not
listen to that speech But I am sur-
prised that even in this year of 1958,
there is some mind which should
have remained 1n the medieval age.

An Hon. Member: In the Congress
age

Mr. Deputy-Speaker: He said that if
it is necessary that it should remain
closed for a certain period, then it
might be done.

Dr. RBam Subhag Singh: I can cor-
rect myself according to that  The
hon, Minister said the pelitical
leaders should keep their hands off
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from the University. I do not know
whether such words can be uttered
by any pelitician who 15 1n touch with
politics. If anybody is interested in
exciting students or encouraging stu-
dents to do violence, I would certain-
ly condemn such people. But as a
humble worker of the Congress 1
would like to say that no congress-
man, particularly a Minister who has
any touch with polities should utter
such words I would also like to say
that politicians must have penetration
even to every house, A poltician
must know what 15 happening in a
house if he wants to lead the country
in a democratic way. If he wants to
lead the country in a bureaucratic
way then only can he utter these
words. A politician ought to possess
some courage As Acharya Kripalan:
has stated, it was the duty of the
EKducation Minister to go to the gate
of the Banaras Hindu University and
face the students

18 hrs.
Amn Hon. Member: How can he?

Dr. Ram Subhag Singh: It was hus
duty to go and face all the agitators,
whether they belong to the congress
party or any other party. He should
have possessed at least that amount
of courage as was possessed by one
Member of Parliament, Shri Shubban-
3a! Saksena, in facing the crowd If
people were exciting students to in-
dulge in violence, he should have
stopped them. He did not do 1t Then
what is the sense in uttering these
words here? (Interruptions)

Mr. Deputy-Speaker: Order, erder,
There should be no excitement at this
stage.

Dr. Ram Subhag Singh: He men-
tioned about the executive council.
He put something into my mouth. He
sald that I said something about the
executive council. I actually did not
say anything about the executive
eouncil. 1 said that I do not like
this clogsure of the Banarme Hinda
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University. I &lso.said that if the
executive councl decided on 27h
September to close that university
with effect from 8th October that deci-
sion ghould have been made known
to the students so that they. might
have arranged their clothes and other
thungs. Now, for instance, the. Minis-
ter said that cloth had io be.taken
from the washermen in a. police van
and the students were taken in
another police van to the railway
station. If only the decsion was &an-
nounced earlier, the students would
have got time to manage their. affairs,
He himself said that some students
were short of money. They.could
have arranged for money from .their
guardians within that interval -of ten
days or so. But that reference was
not to the executive committee, I
again say that the House is being mis-
led, because it was not Mr. Patanjali
Shastr1 or Mrs Hansa Mehta or the
other eminent members of the execu-
tive council who requisitionsd the
police into the university, Who was
responsible for that?

Dr. K. L. Shrimali: I want to inform
the hon Member that the Vice-
Chancellor is functioning - directly
under the direction of the executive
councill and in this matter he had
full detailed Instructions from the
executive counecil.

An Hon. Member: For calling of the
police also?

Dr. Ram Subhag Singh: I again say
that 1f the executive committee ap-
prehended that the decision which
was taken on the 27th September was
going to create trouble and distur-
bance on the Bth October, that deci-
sion should have been communicated
by the Vice-Chancellor to the Edueca-
tion Ministry, and the Education Mi-
nistry should have taken proper pre-
cautions rather than spending thair
time on the Youth Festival. The
Minister should have gone there and
taken charge of it.

Then, about Registrar's house alse,
you will remsmber that while In the
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{Dr Ram Subhag Singh}

beginning when he was stating facts
he said that “I am not happy about
the closure decision of the executive
council”, I do not know what has
changed his mund in such a short in-
terval that now he 15 vehemently sup-
porting the decision of closure 1
just cannot understand 1t If you
want to run a8 Unmiversity, you cannot
run it in this manner You are saymng
here that you will have to understand
the psychology of the students Uni-
versities are the centres where pro-
per opportunity 18 given for the
growth of talent, the democratic spirit
and character If we deal with 1t in
a bureaucratic way, we will not be
able to create the proper atmosphere
If you do not create the proper at-
mosphere, then the executive commt-
tee 13 of no use

Mr. Deputy-Speaker- At least the
last words should be addressed to me

Dr. Ram Subhag Singh. I will do
that About the Registrar’s house the
Minister quoted extensively He read
the entire papers, even the resclutinrn
of the executive committee This
paper 1s dated October Tth, 1958 He
said that there was an agitation in the
Ayurvedic college and there was a
picket at the registrar’s house Now
here 15 a document under the signa
ture of Mr S L Dar, the Registrar,
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and Mr V S Jha, the Vice-Chancel-
lor Here 1t 13 mentioned.

*The obstructions at the houses
of the Pro Vice-Chancellor and
the Registrar were thereafter re-
moved ™

Before the publication of this paper’
which my esteemed friend Dr K. L.

Shrimal read out, i thus very paper
it 15 saad that the obstruction was
removed As regards the necessity to
requisition the police, he said, it was

not all students but political agitators

But the persons assaulted by police

were all students There was no
political agitator among these eleven

persons 1 would have liked the

police, for strengthening hie hand, et
least should have beaten an outside
person Only then, his statement
would have been justified Therefore,
I again urge upon the hon Minister

to take a realistic view of the situa-

tion, open the University immediately,

and now, I say remove the Vice-

Chancellor

Mr Deputy-Speaker. Now, the dis-
cussion 1s over The House 1s adjourn-
ed to meet agen tomorrow at 11
o'clock

18 96 hre.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday the 21st
November 1958



889

ORAL ANSWERS TO QUES-
TIONS

S.Q. Subject

No.

1ot. Export of Cotton Texriles

102. Advisory Commuttce on
Slum Clearance .

104. Works-cum-Production
Commuttecs

105. Al Inda  Serculture
Trairing Institute

107. Industnnial Unus in U.P,
and Madras . .

109. Bhowra Colliery Acaident

r1e.  Manufacture of Insulin

11t. Supply of Fertibizers by
North Korea .

112, Sh1ftmg of LAS, Traming
School

113. Ambar ('Jharkhs Scheme

114, Markets  in  Vinaynagar
{(New  Delly)

115 Indo-Sowier ‘I‘rade Agree-
ment

117 India-1958 ‘Lxhlhltmu

nk  Closing down of Boat
Unijts

119  Indian Exports

120 Dasplaced Persons in Bhila

121  Engurnes  inlo  Dalrmia
Conceins

WRITTEN ANSWLRS

TO
QUESTIONS
SQ Subject
No.
103 Scerctary 1o Planmung

Commussion

106 Wet Mica . f
1oR. Buildings Constructed for

the Government of India

116, BExport of Onions

122, Chum w1 UNO .

123. Youth Employment Ser-
vice and Employment
Counselling Scheme .

1z4. Mining Board

125. Productivity Teams

126. Paper Mill at Kesinga
(Cﬁ-ciana) . .

127. Research Department of
ALR. . " .

128. Newspnmt Factory

29, Rew Film Factory - .

{ DAILY DIGEST }

653—388
CoLUMNS

653—s6
656—5R
658—60

660-61

661—65
665-66
666-67

667-68

669-70
&70—75

675—77

677-78
679-—B1

fRr
fE2—Rs
685-85

FR6—KX

6R8—724

COLUMNS

688-89
689

690
690-91
691

692
692
693

653
693-94

694-95
695
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WRITTEN ANSWERS TO
QUESTIONS—contd

Use Subject
No.

159 Ewvacuce Deposits in Cri-

munal Courts .

.

160. Food OQutput in Onssa
duning Second Plan

161, Indans i Ameéncan
Cous tries .

162 Cottage Industries

162 Iron Ore

164 Research Programme Eva-
luation Committee

165 Financing of Small
Scale Industries in Orivsa

166. Employment Exchanges
in Orissa

167 Local Development Works

168. Ambar Charkhas in UP

i69 Khad Cmpcnanr Socie-
tics

170 Industnal Dcvclnpmem
1n Orissa .

171,  Employment Eachanges

172  Construction  of Gandh
Samadh . . .

1717  Indians n Pretona

174, Texule Mills

175 Photographic Matenals

176 Works Commuttees

1=7. kxport Promouon Com-
mittee for Films

178. Salt Industry [

179 Dry Ginger .

199 Lians to Industries n
tlimachal Pradesh

181, kmployment  Opportum-
ties . .

182  Heavy Llectncal Equip-
ment Project at Bhopal

1%4. Uraffic on  India-Lhasa
Highway .

186. North Jambal Colhery

187 Industnial Houwng Scheme
m Onwa

8% Paper Factones

g, Difm  Race Course Club

190, Hindustan Antibioitics
(Private) Limated

191. Hindustan  Cables (Pri-
vate) Limited

19z. Legislauon for Transport
Workers .

193, Bxport of Indian Guuds

to Japan
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695
696-97
697-9%

698
698-59

699-700

T00

700
701
701

j02

702-03
703

703
704
704-03
705
J05-06

706
706-07
707

708
70R
708-09

709
709-10

710
710-11
LI
711-12
712-1%
713

71314
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WRITTEN ANSWERS TO

QUESTIONS:Zeondt.
U.sQ. Subject
No, #-

194. lﬂﬂwm of Indil 1958
Exhibition

195. Import Remivcr.iom .
196, Jammu and Kashmic

197. mﬁﬂchuged Stltl in
CP.WD

198.
lndiln Ig::f
sion in Lonclon .
199. Development of K.had:
and Ambar Charkha .
300. Ambar Charkha Pro-
gramme in Mysare. .
201. Technical Institutes
202, Periodicals Subscribed by
Government . .

204. Scheduled Castes and
Sheeduled Tribes

205, Scheduled Castes  and
Scheduled Tribes

206, Scheduled Castes
207. Film on Folk Dances of
Hilly Areas

208, Indian Frontier Admunis-
trative Service

209. Indian Fronner Admuns-
trative Service

210, Export of Films
PAPERS LAID ON THE
TABLE

The following
laid on the 'I‘agl

(1) A copy of each of the follow-
ing statements showing the
action taken by the Govemn-
ment on \P‘:;;l‘?u:ln;IMﬂCﬂ

promiscs ertakings

Tim by the Ministers dur-

the various sessions of

Seot:nd Lok Sabha ¢

(i) Supplementary Statement
No. 1, Pifth Session 1958,

(ii) Supplementary Statement

0. X, Pourth Session

pers  were

1948.

(i) Supp!mmﬁ Statement
1957

(iv) S ementary Statement
No. 11, Second Session
1957.

¢ lemen Statement
No. 111, Session
1957,

[ Datey. Dauirr ¥

CorLumNs

714
71415
75

715-16

716
T16-17

717
717-18

718-19
719-20

720=—=22
721-22

723-24
723
724

724

725—28

PAPERS LAID ON THE
TABLE—contd.

A of each of the follow-
@) %ﬂﬂm’ lu:-

i) G.S.R. No. 699/R. Amdt.
® 0. 699,

dated the 16th August,

1958.

i) G.S.R. No. 780/R. Amdt,
O ROT dated e it Sep
tember, 1958,

(i) G.S.R. No. 814/R. Amdt.
XXVI

I dated the 13th Sep-

tember, 1958.

3 A of each of the
fnllowmf Rules under sub-
3) of Section 479 of
the Delhi Municipal
ration Act, 1957.

(i) Delhi Municipal ra-
tion (Determunation final
issue rate of water) Rules,
1958 published 1n Delh
Gazette Notification No.
40/3/58 (I)-Delhi dated the
22nd  August, 1958.

(u) Delht Municipal Cm' ora-
tion (Determination cost
of disposal of qewlgc) Rul:q,

1958 published 1 Dclh

tte  Notification No.

40!5!58 (IN-Delha  dated
2znd August, 1958,

)A copy of each of the follow-

G pers under sub-section

(2? of Secnon 16 of the Tanfl
Commission Act 1951 :

(1) Report (1948) of the Tauff

' Commission on the review
of protecnon to the Engle
neer s Steel Piles Industry.

(1) Government  Resolution
No. 18(1)-TR/s8 dated the
14th November, 1958,

(1) Two Government Nots
ficattons No. 18(1)-TR/58
dated the 14th November,
;?53 under Section 1)

the Indian Tariff Act,
1934.

(iv) Government Notification
No. 18(1)-TR/s8 dated the
14th November, 1958 under
Section 3A of the Induan
Tanff Act, :934.

(v) Smmt e gﬁm

CoLvmne



mthepcnodprcm-ibedun-
der the said section.

(vi) Report (1958) of the Tanff
Commission on the con-
tinuance of protection _to
the Calcium Carbide In-
dustry.

(vii) Government Resolution
No. 37(1)-TR/s8 dated the
oth Octaber, 1958

(vin) Statement under proviso
to sub-secthion (2) of Section
16 of the Tanff Commssion
Act, 1951 explaiung the
reasons why the documenits
weferred  to at (vi) to (vu)
above could nor be lad
within the peniod prescribed
under the sad section

(1x) Report (195%) of the Tanfl
Commussion on the conn-
auance of protection to the
Cocoa Powder and Chocolate
Industry.

(x) Government Resolution
No. 12(1)-TR/s8 dated the
27th October, 1958.,

(x1) Report (1958) of the Tanff
Commussion on the con-
tinuance of protection to
the Antimony Industry.

(xu) Government Resolunon
No. 4(1)-TR/s8 dated the
27th  October, 1958.

(xiu) Government Noufication
No. 4 (1)/TR/s8 dated the
27th  Ocrober, 1958
under Sectnion 4(1) of the
Indian Tariff Act, 1934.

(x1v) Report (1958) of the Tanff

mmussion  on the con-

tinuance of protection to the
Soda Ash Industry,

(xv) Governmen! Resolution
© No 32(1)-TR,58 dated the
8th  November, 1958

(xv1) Report (1958) of the
Tanff Commission on the
eontinuence  of protection

235 LSD (AD)—9

[ Dazzy Dacyer )

P%PERSMIDONTHI
ABLE —contd.

to the Artificial Silk and
Cotton and Artificial Silk
Mixed Fabrics Industry.

(xvu) Government Resolution
WT'R.{ 8 dt!cd the
rsl.h

5) A copy of the Noliﬁcnim

( )No. S.0. 2102 dated the 11th
October 1958 wunder sub-
section. (4) of Section $6 of

Sie Bagieity AL o e

Cuee Property Act, 1950
ing certain amendments to
the Administration ovame
Property (Central) Rules,
1950.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri P K. Deo called the atten-
nion of the Prime Minister to
the recent developments 1n
Pakistan, their effect on India
and the incidents and raids
by Pakistapas  acress  the
Indian border.

The Depury M.:muer of Bx-
ternal (Shrimati

Lakshn:u M:mn made & state-

ment 1n re thereto and
also laid on Table a state-
ment.

MOTION TO REFER BILL
TO JOINT MMITTEE
UNDER CONSIDERATION

Further discussion on the
motionn  to refer the Indisn
Electricity (Amendment) Bill,
1958 to 2 Joint Commitiee
was resumed. The discussion
was not concluded

DISCUSSION RE CLOSURE
OFTHE BANARAS HI'NDU
UNIVERSITY .

Dr.Ram  Subhag Singh raised
a discussion  on the closure
of the Banarss Hindu Umi-

versity, The  Manister of

Education (Dr. K L. Shn-
mali) rephied to the Debate

Tag—34

738=—389

789888

gdndthe discussion was conclid-
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21 'VEMBER, 1948.

Further discussion on the mo-
g?y:torefe.nhelndimmectﬂ-

Private Member's Resolu-

in this country
and to suggest ways
meaps of with n
and also iderstion  of
other private Membery’
Reson



